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LEGISLATIVE ASSEMBLY. 
Thursday, 25th August, 1927. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 
ApPOINTMENT'OF AmmTs IN COLONIES OTHER THAN SOUTH AFRIOA. 

313. "'Mr. Gaya Prasad Singh: Will Government khldly stirte jf 
there is any proposal to appoint Agents in other Colonies, besides South 
Africa T 

If so, in which Colonies, and is it contemplated to appoint hldialis Y 

1If: G: It: BiLjpai': The ans\ver to the first part of the Honourable 
Memlmr'R:'qoestion. iiC that'th'e question of appointing Agents in other 
CoMhies wiII b'e' tilin' into cO'r'\sideriltion' when Rufficient experienee haa 
been gained as a result of the appointment recently made in South Africa. 
The second 'part of'the qtlestion does not c~nsequently arise. 

PAYMENT BY THE INDIAN EXOIfEQU;;R OF THE SALARIES OF BRrrISI{OFFicERS 
Fo'R'MERi':y'EMPLOYED ON STAFF DUTIft IN INDIA ON THEIR 

RETURN TO ENQLAHD 

314: "':Mr. Ga.ya Prasad; Bmgh : 'W'itt a' f~ct' that I ntit!sh o~~ers 
formerly employed on 8taff duties in India continue to draw their salaries 
from the Indian Exehequer even when' they return to England Rnd are 
attached to British units? If so, why? And what. is the' amount which, 
is llnnually paid on this account out of Indian revenues, during the'last 
three years Y 

Mr. G .•. Young: A regimental offieer of the British Service, who 
has held a staff appointment in India, and' whORe regihtent has returned 
to'th~ lTnitedKingdom durhlg hiN tellure, normally re,'erts to his regi-
ment ; and if'there iN no vacaney in which hc can 'be absorbed, Indian' 
'revenueR bear t.he cost of h'is salary until he is ,so absorbed. C8.8es of this 
kind' do not appeat to have' occurred in the pust fwd there has therefore I 
been no expenditure hitherto: hut two or three have occurred recently, 
all of them heing cases of Aqj1,ltantl'! of Territorial' M 'Auxiliary Force 
baWEllionil:· H' is 'onl)'staft'''' officers' of tho British Service below t'he rank 
of Colonel who R,re afl'f'cted. They are affected only ~f their regiment 
has gone to England ,while they are employed 'on' staff duties in India,! 
and if there is an interval 'before they can be absorbed in:,their regiments, 
a,*d . if no temporary employment can be' fdP.Jid for them in India, to 
bridge the interval. My Honourable friend will tnerefore reali,.e that 
the expendit.ure involved by this rule"will be negligible. 

( 3373 ) 



3374 LEGISLATIVE ASSEMBL,Y. [25TH AUG. 1927. 

Mr. A.. B.a;npawami Iyenpl' : May I inquire if the question 88 to 
why Indian revenues should bear this charge was raised with the Home 
Government T 

Mr. G. II. YOllDl : Yes, Sir, the 'question was raised whether 
Imperial revenues should bear it or not. 

Mr. A.. Banguwami Iyeugar: And did the Government of India 
state tha.t the Home Government should bear it and not thi!! Govern-
ment' Did the Government of India object to paying this charge' 

111'. O .•. Yoq : No, Sir, the Government of India did notobjoot. 
The question was discWlSed and this was the conclusion reached. 

Mr. J[. Ahmed: In view of the fact. that the expense incurred is 
charged to India, do Goverllment propose to take sufficient steps not to 
allow tbese officers to go to England and enjoy their ulary sitting at 
home or otherwise Y  , 

Mr. President; The question does notarise. 

ALLEGED MISOONDUCT OF A "CBEWJUN " OF THE EAsT INDIAN RAILWAY. 

SUi. -Mr. Gap Praud. Singh: (a) Has the attention of the Gov-
ernment been drawn to the incident, reported in the 'Wf6kly Jltllldoor 
of Dinapur, dated the 6th July, 1927, regarding the conduct of 8' 
,. crewman " of the East Indian Railway in the throwing out of & third 
cl888 compartment the luggag"(' of n pSSsf'ngel' ? .  ' 

(b) Are Government aware that the General Secretary of the Eut· 
Indian Railway Union was alao traveIling in the same compartment, and 
was an eye-witness to this incident' • 

(c) What action has ~ taken against the o1fending C C crewman ", 
who threw down the luggage o'f the Jlassenger T  ' 

1Ir. A.. A. L. PanoDi :  I have been unable to obtain a copy of the 
periodical mentioned by the Honourable Member. ' ' 

THE INDIAN NAVY BILL . 

. 316. ·Mr. 0.,.& Pruad Singh : Will G(,vernment kindly state why 
the Indian Navy Hill was introduced in Parliament, and not in ~'he Legis-
lative Assembly' Is it intended to bring it up before this House ,. ~~ so, 
~' ~ 

Mr. Q. M.YOUDg : The Bill was introduced in Pa-rliament beCause 
it was a Bill to amend the Government . of India Act, which, as my 
Honourable friend is aware, is an Act of Parliament. 

The answer to the second part of the queston is in the nelJ&tive. The 
third does not arise. 

OPImoN OJ' Da JA.JOlS H. COtTIlNS UGABDlNG NEw DIILRJ AND ITS BUILDDmI; 
ETO. 

81'7. ·Mr. 0.,16 Prand Sm,h: (4) Are Gonrmnent aware that 
Dr .• James' B. Cousins describes New Delhj and its buildings &I "ugly 
commonplace, unoriginal, slovenly", of " unimqinatin pomposity ~  of 
II monotonous mediocrity;', II more in the nature 01 prilOD8 than habit&-; 
tiona" ; and thfl whole thing ~s " & nic:btmare on the cbest of India" , 
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(b) Will o~rn ent kindly state how much they had to pay on 
account of the design and plan of (oi) the Council building, (-ii) the Secre-
tariat, and (iii) the new Viceregal residenee ; and whether all the mOney 
on this account has been paid up, or anything is still d1:le " ,'; 

(c) Has Lord Reading or H. E. Lord Irwin approved. of the design 
and get up of the new Viceregal residence, which iB in coune of construe-' 
tion' How much money has already been ,spent, OIl it, m,d how much 
more is it estimated to cost t ' 

The Bonourable Sir Bhupencira Bath llitra: (a) Government un-
del'stand that what purported to be an interview with the gentleman 
~eferre  to has appeared in the Press. 

(b) The total sum payable to the Architects for their work in Ne;r 
Delhi is £195,000. This is in accordance with the u le ~t ry' agree-
ment made between the Architects and the Secretary of State for India 
in November 1921. The agreement covers not only die l ~  in 
question but all buildings designed by the Architects and also advice on 
the layout of buildings not actually designed by them. 

A sum of about £2,750 is still due on this agreement. 

(c) The original designs for Government Hoqse were approved by· 
Lord lIardinge. The detail designs for furnishing, etc., are submitted 
to His Excellency IJord 'Irwin for approval as they are received. 

Government House is estimated to ,Cost 'Ra.' 1,94,87,800, (Ories 01 
" Shame, Shame ") of which sum Rs. 97,13,500 has already been spent. ' 

, Mr. O. Duraiawamy Aiyangar : With reference to part (n), will 
Government cause the appropriate facta and evidence to be supplied in ' 
answer to Dr. Cousins' . 

8EPARATroN OF BUlUIA FROM INDIA. 

,818. *Mr. Gaya Prasad Singh: (a) Will Government kindly state 
if there has been any correspondence, between them, and the ,Government 
of Burma, or the Secretary of State for India, regarding, any propOl\&.l to 
se~r~~e Bunnafrom India' If so, are GOiemuteb.t prepared to lay a copy 
on the table' '  ' 

(b) Is it a fact, that the pl'Oople of BUms generally, their national 
e l er~ like. Bev. N. Ottama,and the Sanrhe Oo:uncil (Council of the' 
Buddhist monks) are opposed to se r t o ~t ' 

(c) Is there any truth in the' report that on the separation of Burma 
from India it is intended to establish a European colony in Burma, in 
view of its comparative prox:i:mity to the Singapore Naval Base t 

The Honourable Mr. J. Orvar ~ (a) There has been !i.O such corres-
pO,ndence of la,te. 

(b) Govemment are aware that such views have found expreBSion 
in the Press but they are not prepared to infer that they represent the 
views of the people of Bunna in e~r l  

, (c) Government are not aware of th!J report to which th~ Honour-
able Member refers.,' , , 

. 42 
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U. Tok l[yi : May I ask if it is uot the intention of Government to 
turn q ~  into .a Crown Colony after separation T 

fte Removable lIIr. J. Orerar :  I am aware of no such project. 

U. Tok Xyi : May I further aRk if it is not a fact that th~ European 
co~ un ty in Bur-ma has been urging the Government of India to sepa-
rate Burma from India T ' 

The Honourable Mr. J. Orerar :  I am not aware, Sir, that any e~y  

strohg representations of that character have been received specifically 
from the. European community of Burma. 

0., T.ok Xyi : Is the Honourable 'Member aware that the ~ur o ~ n  

community thcre hali c~n asking for separation for the last 40 years or 
so , 
Mr. ·Il· S:·&!l.y : May I aRk whether thle: Honollrnble Member is ~~ , 

to have tbe privilege of getting any answer to the question at. aIIY 

Th"rBOllqlU'able lit. J. Crerar: No, Sir. I had no willh;,to be. dis-
courteous tn the Hon(lurable ~ er  but I thought my previous reply 
did as a matter of fact subRtantially ~et his Hubsequent question. 

~  ·,op· THE LUGGAGE OF LADY PASSENGERS BY THE CUSTOMS. 

OPFICIALS AT l ~  

319 .. ·1Ir. ' f ~'~  (a) Is it a fact that on the 9th July, 
tIM trunks of two' lady passeng6l'8, who were travelling from SiMl'e in 
the Bhavnagtlr State, to Bombay, were opened and searched at Viramgam, 
bJt. the Customs peons and the search waR discontinued only when the 
~~qr of CUlItQms came up, and remonstrated with the peonEl T 

(b) Is it a fact that the trunks of another lady passenger, belonging' 
to the family of one Mulji Meghaji, who were returning from Jamnagar, 
after taking part in. a marriage, were also opened and searched by the 
Customs Inspector, ·Mr. Cooper T 

(c) What steps do Government propose to take to save the en ~ '  

f1'Om .. neh annoying and vexatiouif proceedings T 

The o~c lr le ·Sir BMil Blaokett : (a) and (b). The Government, 
have no Information. 

(c) Instructions have already been issued to the effect that there 
s ~  be ,no avoidable inconvenience to p88fleDgenlo and that the examina-
tinn of luggage should be condueted by or .UDQer the immediate per-
RonnI su ~r s on of responsible officel'H. 

RBCRVIT,lIE!JJTTO THE UOPOSIUl INDIAN NAVY. 

32p., *Mr. II.S.A.a,,.: (a) Is it n faet that. R· E .. the Commander-
in-Chief visited the l\f uhammadans of the Hatnagiri District in the 
~ ~~  ~ee  in ot' n~~ut ApriJ,.192.6>: in connection .. witb the recruit-
et rto tn~ ~o ose  IIl(;han NBI\'Yf 

(b) 18 it a fact that in the water. ,sport,s held in honour of the visit 
~ ~  lL; Ell ~h t ~yerno r .. ~f  ;Boml>aF PWA. to t f~ l n ,Ootober 1926, 
only tbf! MuhammadanH obtaIned the ehance of competIng,' 
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(Mr.'Q..II.'YbuDg: (a) The J Honourable Member is proba'bly refer-
'ring to 'His Excellency thc ~ l  Co'mmander-in-Chie£, who, at the k-e-
,iquest' of the Director, Royal Indian Marine, very kindly anchored his 
flag-ship 'off Jail,!arh in April 1926 liO as to give Royal Navy and Royal 
.. Imd,jan Marine pensioners an' opportunity of seeing the ship, which is one 
of the,latest men-of-war. His visit was not made to the Muhammadan. 
of the Hatnagiri District, nor in order to recruit for the Indian Navy. 

(b) The Government of India" have no information. 

RECRUITMENT OF MUHAMMADANS TO THE PROPOSED INDIAN NAVY. 

321. ·1Ir.,1t. I. Aney : 1. Is it fl. ,fact that a R. I. M. steamer visited 
iome ports of the Rafnagiri District (Bombay Presidenc:y)at the end of 
1926 aud recruit.ed only l\Iuh!\nitlutdall :la'ds for training for the proposed 
Indiu Navy' ' 

2. Will Government kindly state: 

(a) the number of Muhammadan lads recruited, 

(b) the nature and duration of training 'which these recruits are to 
undergo, 

(c) the posts-together with pay and prospects-which these recruits 
are to fill Y 

Mr. O.M. Young: Pa,ragraph 1.-Yes, as has been customaryfdr 
years. 

Paragraph 2.-(0,) Fifty-sevcn, of whom tcn have since been di::;-
charged as unsuitable. 

(b) The boys will receive naval education Hnd training for two 
years, at the end of which, if they can p88s the qualifying exltniinatioil 
and are otherwise Imitable, they will be admitted into thc service. 

(c) They will be ~ l ye  first of all as seamen ~n  stokers. They 
may eventually rise to the rank of petty officer or warrant officer, as 
vacancies  occur, but will have to pass examinations before attaining these 
ranks. The pay of 8 boy when enlisted is Rs. 15 per mensem, and the 
pay of a senior warrant officer IIlRy be taken as Rs. 180 per mensem with 
free rations and ('crtain allowances. 

RECRUI'l'Ml!:NT OF MUHAMMADANS TO THE PROPOSED INDIAN NAVY. 

322. *Mr. 'X. I. Aney: (a) Is it the intention of Government to 
confinerccrnitment to the prop08ed Indian Navy solely to the Mnham-
madllns' If tbt> answer be in the negative, why were Hindus not 
similarly recruited for training T 

(b) Will Government kindly state the qualifications required' for beinl, 

recruited f 
(c) Did H. E. the Commander-in-Chief give any interviews to anY 

Muhammadan leader or leadors in connection with this recruitment , 

(d) If the answer be in the affirmative, what are the names of the 
persons to whom the interviews er~ given' 
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111'. G .•. YOUD&': (a) Recruitment to cOlQmiasioned.r.;auk in the 
Royal Indian Navy' will be open to all IndiaDll. Recruitment to the 
lower ranks will for the present be confined to the class of Muhammadans 
who have hitherto filled these rankS in the Royal Indian Marine. 

(b) The essential qualification is a healthy constitution. Preference 
is, however, given to boys who posae&s, ill.addition, a certain amount of 
education. 

(c) No, Sir, His Excellency the o n er~ n h ef  East Indies 
Station, has no concern with recruitment for the Indian Navy. 

(d) Does not arise. 

111'. E. O. Boy: May I ask whether recruitment is pouible unless 
legislation imp}ementing the British Act is undertaken by' this House , 

Mr. G ... You, : Yes, Sir, it is quite possible. 
Mr. E. O. Boy : May I ask if it is the intention of Government to 

bring in legislation this SeRsion , 

111'. G .•• y~ : No, Sir. It cannot be brought in this Session, 
but we hope to bnng it in next Session. 

RECRUJTJIENT OF MUlLUnu.DAN8 TO THE PROPOSED INDIAN NAVY. 

828. .1Ir." I. AJJI17: (tI) Have any representations been made to 
Government in respect of recruitment of Muhammadans to the proposed 
Indian Navy on behalf of the said community' If RO, wilt' Government 
be pleased to place copies,of sllch representations OD the table' 

(b) Is it the intention of Government to recruit Hindus for training 
for the proposed Indian Navy' 

. (c) If the answer to the preceding question be in the affirmative, will 
Government be pleased to ..tate when Inch recruitment will be made t 

Mr. G ••. YOUDg: (a) No, Sir. 
(b) and (c). Yea, Sir : the intention is to draw upon other 8ea.-

faring communities of India. whatevu their caste or creed, as sqon as the 
Indian Navy can be enlarged. 

REcRUITMENT OF BJlANDA.RI8 TO THE PROPOSED INDIAN NAVY • . 
824. *Xr ..... ADI1: (a) HaB H. E. the. Com,m'ander--in-Chief 

received any resolutions passed by the Bhandari Shikshan Parish ad in 
itl XIIlth sessions held during 1926 at Ratnagiri mdNeva Goa, respec-
tively, in oonnection with recruitment of Bhandaris to the prop08ed Indian 
Nav,y' If 80, what action-if any-has been t.aken in reference to theM 
resolutions , 

(11.) Will Government kindly plaoe on the table aopiea of the resolu-
tiona passed by the Bhandari Shikshan Parishad on this subject,together 
with replies-if any-sent to the Parishad , 

< c) Will Government state if they have received ani eommUilicadon 
~ . the subject from the Government of Bombay, and·if tb..y have, will 
they kindly place its copy on the table , 

~ . 
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, (d) Will Government place a statement contaiD.iDI the Jl&U).eB ,of 
Hindu castes belonging to the Bombav' Presidency whom they consider fit 
fpr admission into the proposed Indiail Navy bi reason of their connection 
with the Navies in the past , . 
Mr. G ... Y01UII: (a) The Government of India cannot of course 

take cogniamnce of the resolution passed at Nova Goa. which is in foreign 
ter~ tory  They received a copy of the resolution passed in Ratnagiri, 
whIch ask Government, (I here quote the resolution), "to take pre-
cautions at the time of formation of th'e Indian Navy to perpetuate and 
to allow scope for the growth of the qualities of clever navigation, able 
seamanship and bravery in naval warfare of the Bhandaris for which 
'they are famous for centuries". This request has been acknowledged 
and noted. 

(b) The answer is in the nega.tive. 
(c) The GO"V'ernment of Bombay forwarded the resolution under a 

covering letter without comment. 
(d) The answer, is in the negative, as Government do not propose 

to recruit Hindu castes into the lower ranks of the Indian Navy at 
present. _ 
Mr .•. 8. ABe.,: Will the Government give the reasons for not pro-

posing to recruit Hindu castes into the lower ranks ~f the Indian Na'vy 7 
Mr. G .•. YoUDg: I have all'Ndy given the reasons in my answer 

to the previous question. The Royal Indian Marine has recruited 
MuhRlllmadaD8 of the Ratnagiri district-for the.last, I do not know how 
many years-ever since its formation, and they are the only community 
"'ho have come forward. for the service. Until the Indian Navy is en-
larged, it 1f1 not proposed to go outside 'that field of recruitment. As 
soon 8S it can be enlarged, it is proposed togo outside that field for re-
. cruitment. . 

KANARESE INSCRIPTIONS. 

S2lJ. *l'tIr. D. V. Belvi : Will Government be pleased to state : 
(a) How many inscriptions in 'Xanltrese have been collected and 

deciphered hitherto in the Kanarese speaking Districts of 
British India after the publication of a number of Kanarese 
inscriptions by the late Mr. Fleet' 

(b) The total number of n res~ inscriptions that are yet awaiting 
publication by the Government of India Epigraphy Depart. 
ment' 

(c) What arrangements have been made to publish the said Kannada 
inscriptions that are already collected' 

Cd) Do Government intend to publish all thl:'se collected Klinareu 
inscriptions t 

(6) The approximate number of Kllnnada inscriptions that are 
!IInll t() be collected in the Kanarese-speaking Districts in 
British India , 

(I) Has the attention of the Go"ernment been drawn to the state-
mentthat 60 years would be required only to collect all ~ 
Kanarese inscriptions if the work goes on  on the present scale 
8S put forward in a series of articles published in the 
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K(Ata:,.qciig(l of B8Balkot, ~ the .Bijapur .Collectorate of 
.the Bombay PrCliidency, in its issues, datecl 19th o e ~r  
llJ26, 26th o e~ er  ~  18th Februal'Y, 1927 and ~th 

'c ru r~'  1927 , . 

. (g) If 80, what action has been taken or co~te ll te  by \Ile Gov-
.ernment ., 

(h) What steps .are contemplated ~' Govcrnment to hasten the 'Y?rk 
o.f colMcthlg all the ns~r t ons in each -District of the Brttlah 
Kamatak' . 

(i) ~ ~ e ~~  ~ llt  ~n recll '~  ~' tlu~  yern~ent froul the 
~ ~el  lof l~t  lill,rJ)Jt.1.nk l~l~torl ll SOClety o.f plui.rwar on 
thi!! subject '? 

Mr. A.. R. Dalal: (a) 1.842 n cr~ t on lh e bcen collectf>d, approxi-
l ~ly three-fO\lrt 118 of ,wbich ha.ve beqn tentatively transcrihed. 

(b) 1,775. 

(c) They a.re bc·ing llu l ~h rl in the Houth Indian TnHcriptionN, Text 
Series. or in the Epigraphia Indica. 

(d) Yes, provided they are of sufficient importance. 

(e) 5,000. 
(f) No. 

([I) Does not arise. 

(h) ~'n attacht'd office is nt n~ l in ~ rl ol under a gazetted 
~ ttt wit.}tthl:ee ~s l t nttl lor the ne~ f c JlUrJlOIll' of collootiufl and pub-
~h n  n~cr t lns in thl' lImll'Jls PresidPncy n u ~ Karnatak. The 
.. ~tent on of the lono~r hle Member is also invited to tM reply given ,to. 
part (r) of Khan Bnhadur Sarfaraz HUl'll'lain Khan 'N question No. ~  

0!l the 26th ,January, 1926. 
(i) Yes . 

. QUALIFICATIONS OF .THE ~ ~  EPWHAPHIST, ETC. 

326. ·.Mr. D. V. BelVi: Will Government be pleased to state: 

(a) the qualificatiollH utiually required for ~t e~t as a Govern-
ment Epigraphist for India j 

(b) the name, qualifications anel the salary of the Government 
Epigraphiflt at present ; 

(e) the natUl'f! of thp work which is CArried on in the office of the 
o ~rn ent Epigraphist for India , 

Mr. A.. R. Dalal: (a) tTniverRity graduate with special knowledge 
of IndiltJl epi!!rflphy, philology and history, and of thc Sa.uskrit., Prakrit 
and Pltli lftn u ~ 's  

(b) Mr. IIirltnflnd/l. fihARtri, M.A., M.O.L. PreRent pay RII. 800 and 
special pay RR. 100 a month. 

(r) General Huperintendence, includinfl editinQ:, co-ordination, deci-
her n~  t'fro., of thl' "ph!'rllphic work of India and Bunna except that 

~ t n  to M llfJlim inRcriptiOns. . 
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BDI.'l'ING OP THE EPIGlU.PBIA INDICA BY THE GoVEBNMENT ~  . " . . ".. . 

327. *Mr. D. V. "In: (II) Does the present Government Epigraphist 
.for India edit the Epigraphia Indica' 

(b) 'In which lanBlUWeSare the ~c nt ,iDscrfPtioDS,most ,numereUl 
in India' .  . 

(e) Are not Tamil, 'Telugu and Kannada inscriptions more numerOUl 
than in any other Indian language , 

(d) Has the Editor of the ·Epigraphia Indiea to deal·with inseriptioDa 
,,in r f l ~~~ l ~u  ? .• "" ... 

(6) If so, what arrangements are made.and what·18II&ft is ·maintained 
to edit inscriptions in these three languages ,  • 

(f) How long has the present Government Epjgraphist for India 
~ ee  ·in ,tl!e Depft'l'lment,? ~ 

.(g) Uas he 'beep Iln l r~ ll stflll along! 

(h) What POit did he hold before.the )'lear 1922·' 

(i) Is he well-versed in Sansltrit lt1ld in languages of the Dravidian 
~  

Mr. A. .•. Dalal: (a) Yes. 
(b) In the r ~n languages. 
(c) Yes. 
(d)YeI. 
(e) The Government Epigraprist has in his own office a special stafl 

of experts in Dravidian languages consisting of two gazetted and two 
non ~ ette  officers; besides which an attaChed oiHce is ttlaintained in 
l\:[adl1ls under a gazetted officer with three Assista!lts for the specific 
purpose of collecting and publishing inscriptions ,in the .Madras Presi. 
dency. 
(f) For 23 years. 
(q) Yes. . 
(11.) Superinte,1)dent for Epigraphy in tbe Government Epigraphist'. 

~  . 

(i) He is well ~erse  in Sanskrit and allie4 languages but not in the 
Dravidian languages. 

Mr. Preatdent : The Honourable Member (Mr. D. V. Belvi) must 
make at Jeast the pretence of risipg ,from .his seat. 

ESTABLISRM"ENT OF AN ,iPmBoAPHIO ,0P1I'ICB IN A. CENTlUL PloACE IN THE 

a&ITISB KABNATAIt. 

828. *111'. D. V .• 191:: (II) Is it a fact that the Karnatak Historical 
Association, Dharwar, bas petitioned Government for a separate ilpi$raphi-
cal Centre' 

(b) Ilf so, do ~ ftr nent intend to estabiish an EpijJraphic Oftice in 
a central place in the British Karnatak , 

~ ...... DaltJ: (a) Yes. 

(b) The matter, is under consideration. 
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RBPKBUNT£TION Or THE LBGJ8L.A.TlVB ASaBJlBLY ON TD Bo.dD o:r 
AQBJom.T01UI. 

329. -Mr .• 1Ikhtar 8m,1l: (0) Will the Government be. pleased to 
state the co~t tut on of the Board of Aarioulture , 

• (b) Is there any representation of the .Assembly on the Board of 
ACriculture , 

(c) What is the function of the Board , 

111'. A .... Dalal: (0) A statement showing the cODstitutioD of the 
Board. ja laid upon the table. 

(b) No. • 

(c) The functions ~f the Board, which is designed to facilitate the 
es:ehange of ideas and information ~ between agricultural es:perts from 
all over India, are advisory. Its proceedings are submitted· to the Gov-
ernment of India flJr any orders which may be required. . 

8tGtemtllt .lIofDing the COftltitutioft of file Boord of "-gncuzturfl '" Indio (referred fo 'a reply to Q-.tioa No. "9). 
The Board of Agriculture in India eonlilta of the foJlowing mamben : 

1. Agricultural Adviser to the Government ot India (Prelident) •. 1 
2. Ailliatant to Agricultural Adviler (Secretary) 

3. Imperjal Agrieultural Chemilt 

4. Imperial MYf.ologillt 

1 

•. 1 

1 

5. Imperial EDtcaoloaia 1 

6. Imperial Eeoaomic BotaDilt 1 

7. Imperial Agriealt1rtlr.t . .  1 

S. Imperial Agricultural Baeteriologillt 1 

9. Imperial Dairy Expert 1 

10. Seeretary, lDdian Central Cotton· Committee .. 1 

n. D!reetor, Imperial Initltute of VeteriDaiy ele re~ Mukte.ar .. 1 

12. Direetor General, Commereial InteUlJenee and. StatiatiCi 1 

18. DirMton Of Promeial Agrieultural Departmente .. ·e 
14. One member of ezpert ltaft of eaeh ProviDetal ~ r u tur l e  ~  

partmeat. . ... ' 

16. Agrit'!ultaral Ofticer, North·West P'rontler·ProviDee 1 

16. One Civil VeteriDary Departmeat omeer of each Province (IncludiJll 11 
North·W.t Frontier Promce aad Bahlchilta.D). 

17. Membel'l nominated eaeb year by Ptetideat .• 7 

18. lI_ber. of Apiealtural Departmea" of Rydei&bad, lIyNb, 't.: 
Baroda, Kashmir, r ~cortl  Gwalior aDd .Patiala. 

19. Scientiftc Oftleer, Indian Tea AllOt'iation 1 

20. BepreteDtativ. of the-United Planter. AlioeiatioD of Bouth81'l1 1 
India. 



QUESTIONS -UlD ANSWERS. 8S8S 

CULTIVATION OJ' MEDICINAL &aDs AND DRUGS IN lNDIA. 

.. 330. -Mr. M:Ukhtar Singh: (a) Is it a fact that sometime in 1914· 
1918 a Committee was formed to investigate into the possibilities of 
cultivating medicinal herbs and drugs in this eOWltry , 

(b) If the BllSWer be in the affirmative, will the Government be pleased 
to state whether any report of that Committee has been published , 
Will the Government be further pleased to state the main recommenda-
tions of that Committee , 

(c) Has any. attempt been made to cultivate medicinal herbs and 
drugs in India' T If KO, where and with what results , 

(d) Is the attempt of cultivating medicinal herbs and drugs still 
being continued Y If 110, at what places and with what drugs? If not, 
why has the attempt b4!en dis('.ontinned , 

Mr. A. B.. Dalal : (a) In 1919, a Drugs l\lanufaeture Comptittee was 
established by the Government of India. One of the objects for which 
this Committee was appointed was investigation of the possibilities of 
the cultivation of medicinal plants in India. 

(b) The Committee iSRued four reports which were printed and ·dis-
tributed to the Local Gpvernments, e~ rt ents of the Government of 
India and certain heads of D<'partments. Copies of these reports hu 
been placed in the Members' Library. These reports state the reeom· 
en ~t on  of the Committee and the action taken on them. 

(c) A botanical survey of the drug resources of India is necessary 
before any attempt is made to cultivate medicinal herbs and plants. 
The question is engaging the attention of Government. 

(d) Does not arise. 

MOBP:aa OoNTBNTS OJ'THE POppy PuNT. 

331. -Mr. Mukhtar 8ingb: (a) Is it a fact that some investigation 
was taken up in connection with the popPY plant in India as regards its 
morphia cont.ents' We.s some offict'r appointed on special duty to in-
veNtigat.e into this tt~r ? 

(b) If 80, has any report been published containing the results of his 
investigations , 

(c) Is it not a fact that the off cer~ n ch r e sucoeeded in isolating a 
poppy plant which contains the largest percentage of morphia' If so, was 
there any attempt made to cultivate and multiply this variety and to pre-
pare morphia on commercial lines from this plant , 

The Honourable Sir Bun Blackett : ~  Yes; several years ago. 

(c) No ; it was a departmental inveFltigation. 
( c ) Yes. the officer on special dut.y isolated a RinlllecapRule charac-

teristic of a pure race of poppy which proved its capacity for high mor-
phine content. The seed of this capsule was multiplied and sown in 8 
large area for several years. It was however ~co ere  that it ~  not 
suit aU soils and climates. As a result of further research, a specIal seed 
arenay was established in 1924 with the object of introducing improved 
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varieties" of, , poppy., ,-In e h~ r ,;ef 'tll~' '1iire&'tatftty' M the general 
outlook, the operations of this a.gencyhave e~  re&trioW sinc& 1925. 

, : ,. '." . 
·No ·a1iteIRpt •• ,80 flU"t.eeJ1 \!lade to'm&hufacture mo1'j)hia on (lom· 

merci&l lines from 'speeial1YlMlected ~ u  nor othe' o~ellt' of 
,,India propose. to do so at present. MOl'phia and other alkaloicla of opium 
. are at present' mQ1¥actured at the Gb-.ipur,Faetory as.a meaDS of·utili!· 
ing waste'material, which would othvwiBe' have to be, thrown . away. 

!Dw&LOftlJlln';o:r V4lW1n'U 'GJ' T .. rSowo CMltB "AT ~  'E)bIKBATOU 

"SWAB 81wnON. 

382 .• e":llbMltar '.8lDih : &s the Coimbatore SUlar Station bean 
:a'ble ,to develop some' varit!ties of 'thick canes fQr the purpose of sugar 
manufacture' If the answer be in the affirmative, have these varieties 
been triediu.tbe oouatry dd ·witb'what;Nsaita i' 
,'III'. A. •.. Dala1 : Many .medium·thick C8ne& have·been bled at thiI 

'StaRon and sent to the provinoes for ,further trial. The best of these, 
known as Co. 213, yields fully twice U Qluch aa the local canes, commonly 
jrown in the North of India. The breediQl of thick canes proper has 
;enJy just 'been started at the 'Station and no ~ch canes have Fet oo-n 
_tout' to· the provinces ; but promising sets of thiok canes imported froID 
~  and e1iewhere have, after trial at the Station, ,been ,lent out to 
different proviJlCe& for furth~r testing and some of them are doing' well. 

NOMDfATlOIl OJ' IIlDIAN8 TO TSB AGBIOULTUUL BOARD. 

333. -Mr. llukhtar Iina"h : Since when haH the Agricultural ~ o r  
been in existence' Has th.ere been any Indian nominated to this Board , 
If so, will th(' o er ~ tf e le e ' ,to; ~l e ihe • ttWbte of t he gentlemen 
,.ndthe year in h ~h he wall nominated ': .... " ~' ": .. ' 

· •. A. ·R. Dalal : 'rhe Board liaR been in, exiRtence since ~  

'1Jembership of it is not based on racial considerations, but,' as the lilt 
laid upon the table in reply to question No. 329 shows, is' almost 
entirely.ez-officio. A number of Indians have in the put been members 
of the Board in virtWl of their holding one or other of the, posts men· 
tioned in that list, and some have also been nominated. If the Honour-
ab1eJllember wish" to know the names' of aU Indians wJio have been 
lIlembel'll of tbe Board, and· the years in which they attended he ",m 
And information in the printed proceeding8 of 'the Board. 

PuBLICATION OJ' THE REPORT 01' THE CINCHONA COMMITTEE. 

, ,334. -Mr. Ibldttar 8iDIh : lI"s t be Cinchona Oommittee 'tmbDiitted 
~ r report 'Has th.e report been pu-bliNhed and is it available fm" th~ 
publie..f . 

Mr . .&. ••. Dalal : No CillnhODA 'Committee ~ ~ o nte  Qy (he 
GovetnmM 'nf ,'fttdia: The question of t.he publIcation 'of "its repollt 
therefore doeFillot Elfllle. 



CoN8Tn'vn.O!f 01'-:TUlI RAnB ADViIOBY. COJIJII'I'TEE. 

336 .. eMr. lIaIdlW.lllillghtJ (a) Will tb .. ,Gevernmentbe . pleased to 
state t\1" . constitution of t.he Rates Advisory Committee' 

(b) Is there any re resent t~o  ,OD. cit . of the agricultural1ntereeta':' 

(c) Is there o:p.e su(Sh. committee for. the whole of:the country;or are 
they constituted for ~rent centres or for ditferent railways , 

Ib;' AI .. Ai. L. PanoDi : (/I) 'fhe Honourable 'Member is referred to 
the reply given in this A88cmbly to question No. 235 on the 27th August, 
1926, on the same subject. • 

(b) NO. 

(c) There is ODe ·Committee for the whole of India. 

Low ~f 'l  ~ s  roB 'laMrno N, AND FBOIf-POBTl':. 

~  IfIJkhMr.IIibIP,: ~ Al'e there low, exceptional raitw:ay: 
rates for traffic to and from ports, especially the great ports of Calcutta, 
and Bombay" . 

(D) Have the Government ever investigated the questioll as to how' 
t.his aifects the industries of this country and if so, with what results' 

_. A . .A, L. PanoDJ : (a) Rates lower than the ordinary schedule 
rates, or the ordinary classified rates where they apply, are' chal'ged 
for the carriage of certain commodities to and from various Indian ports. 
Grain is an example of an export cOllU:llodity" carried, at, • sueh" xates ; 
nlachinery; agricultural implements and manures are examples of im-
port commodities. I should explain that these special rates are gene-
rally quoted for OQ.I' or lDore of t.hefollowing reaaens ; the' fact that 
the volume of traftic is large and the traffic is therefore cheap to handle ~ 
the probability that the volume of traffic will be ncre e~ hy aAow 
quotation ; and the encouragement which a low quotation gives to long, 
distance. traffic. I should add also that special rates lower than, the: 
schedule or classified rates are also quoted for exactly the same reasons 
for the product.s of certain Indian industries, for example, iron and st~el  

c8IIlQt,.papw ,and 'matoh6&l' 

(b) The Acworth Committee investigated the question and I would 
invite the Honoijl\.ble Member's  referenO*'to para-graphs 149 to 152 of 
their Report. 

NWlJMR,,oF:DMIo .. ~n  ~~~ MrtTrARY ~' s  

337. e.: llukht8.r'Singh': Will tho GO\'crnment be ~ e  to state 
the number of officers emp,loyed in tho ,military grass farms. ,. Will the 
Govermnet,.t be,·fnrt,her l~  to '!tll;tr )lQW ~ l r qfrth~~ ~e Indians' 

.r.' 0,' ~ ~  Tl:mre! l ' n llfl ft ~ls o ne  officers 
e~ loy~  ill the r~s~ l r~s  r ll ~ pf th~ ... ~t ry ' f ~~ Department, 
NUDe of tl ~ ')tlllq n~ No' t l~ !(ill I; '# ~~ ~~e  officer half 
yet· ft lll ~~l for· appointment. to.t.hYs· ~ rtt e~t~ ; 
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D4lBY PBoDl10'1'8 oi' 'I'D :'Mu.r.rAItY ~ 

338. -Mr. Kukhtar 8ing1l : Will the Government be' pleaied to state 
the total amount of milk, butter IUld cheeRe produced in the -dairies run 
by the Military Departmp.nt' What quantity of these articles was 
supplied to the Indian soldiers during the last year ., .. 

1Ir. G ... ¥OUDI : 3,630 tons of milk and 358 tons of butter were 
produced and sold during the year 1925-26. Cheese is not made in 
military dairies. There is hardly ~y e n  for dairY produce'from 
Indian troo.ps and practil'ally nothing wali Hupplied to them. 

RBAIUNG 01' Cows AND BULLS IN MILITARY DAIRY FAIUIS. 

339. -lIIr. Mukhtar. BiJwh: (f&) Will the Government be pleased to 
state whether the fresh born ('alves in the military dairies are reared at 
the military farm' If not, are they destroyed or sold' If they are 
sold, for how long &Te they allowed to be with their mothers , 

(jJ) Have the Governme.nt made any arrangement for rearing cows 
and bulls in the military r~' farum and for selling them to the public 
in order to improve the caitle breeding problem of the country, 

lIIr. G .•. Youg: (a) Only cow calves of select",d dalD8are reared. 
The fclDftinder and aU bull cah'C8, e~ce t the few required. for stud or 
draught ptlrpollcs, are either solel or gh'en away. They r~ kept. with 
their dams for about a montb after hirlh, .' 

(b) No such arrangements exist at preRent. 

FREIGHT CllABaE8 PER TON OF SUGAR nOM BoMBAY TO CAWNPORE AND 

tJicJe tIC1' IQ. 

340. -Mr. Ma1dlt&r lingh : What are the freight chflrges. per t.on 
of sugar from Bombay to Cawnpore and f'l'om Cawnpore to BQmbay , 

Mr. A . .I.. L. ParsODS : 'l'hcrates for ~ ' r per· ton from Bombay to 
Cawnpore (Generalgan;i) and from Cawnpore (Gen6l'alganj) ,to Bombay 
are RB. 38-4-5 at owner's risk allf1 ~  4] -13·2 at. railway risk. 

STATISTIOS 01' AGB.lCULTURALLAND HELD ~ AGBlct1LTO'RI8T8 AeNoN-AGRI-
CULTURISTS IN EA:CH PROVINCE IN INDIA. 

3.1. *Mr. BarohaIuIrai VilhiDd.u: Will Government be pleased to 
state : 

(a) the percentage of the total occupied area of agricultural land 
held by agrieulturilta and by DGD-agrioulturiBts (separately) ill 
each province in India iJ;L the year 1915lDdiD the year 
1925 , 

(b) the area of agricultural land tralisferred by agriculturists to 
non-agriculturiSts and by non-agriculturists to ~cultur sts 
in each,proviJJoe in India from -1905-06 to 1924-25 , 

(0) the percentage of non-agriculturists holding agricultural. land 
to the total number of holders of agricultural land in the 
year 1915 and in the year 1925 in each province in India , 
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Mr. A .•. Dalal : (a), (b) and· (c). The Government of India have 
no information on the subject. They doubt whether Local Govern-
mentll could furnish the required Irtatistics, and do not propose to eall 
for them in view of the amount of trouble which their compilation, even 
if feasible, would involve. ' 

NEW PJllNMON RULES. 

342. *:Mr. Barclwulrai Vilhindu : Will Government be pleased to 
state when t4e new pension rules will be published in the Government 
Gazette, not f ~ t on regarding which has already appeared in the news-
papers' 

The Honourable Sir 'Basil Blackett: The reports which appeared in 
the papers were l1nfonndecl. No new penRion rules have been sanctioned 
by the Government of India. . 

PROVISION OJ.l' A NEW LEVJ!:L CROSSING AT OxARA ON THE NORTH WESTERN 

RAILWAY. 

343. ·1Ir. Barobandrai Vilhindaa : 1. Is it a fact that the railway 
station of Okara on the North-Western Railway, district Montgomery, has 
recently been removed to the other side of the track , 

2. Is it a fact that by doing 80 the track now intervenes between the 
new station and the town, and that for this reason all pedestrian and 
vehicular traffic from the town to the station has to follow the Dipalpur 
Road level crossing which is the only level crossing in the 'ne h our~ 

hood' . 

3. Is it a fact that the above route iD.ovolvea a long detour causing con-
siderable inconvenience and 1088 of time to ·the residents of the town desiring 
to approach the station , 

4. Is it. a fact that the neeessity for a new level crossing nearer the 
station haR been admitted by the railway authorities T 

. 5. Is it a fact that in response to representations from certain factory 
owners and other members of the public,. the new level crossing was sanc-
tioned and the work was ordered to be put in hand as far back as October 
last' . 

6. Is it a fact that the railway authorities have since changed their. mind 
alld now refuse to provide a new leycl crossing T If so, why , 

7. Did the. railway authorities consult the factory owners and. the 
public who were closely concerned with the project, before revemng their 
former decision , 

8. What action do Government ~~ ose to t!o,ko in, th, 'matter , 

Mr. A. A. L. ,.,.,ni;: ~  Yes. 

. (2) The. '~ ' tl ~ f t rt  s ~ the !L«lr.JiIlative ~~ to the latter 
part in the negative so far IHI pedestrian tral'tic is concerned. A foot 
, .overbridge has been provided across the tracks from the town side to 
t~~ l t t on building. . 

(3) The proviRion of the o tr r ~ has minimised any ineonve-
niellce that woulcl otherwiRe haye been felt. 
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( f) . to< ' (8) . I. uadtl'lltlLad·, the p()Ii.tio.lJ.' to be 81 ifollOw8: The l'1lew 
pu_eDger statioDwa8 bllilt OD the far side of the liM to ,the ,toWn m,. 
order that the goods· station might be plnecd on the townl side wi1/A1! 
direct access to the MawJi; anll the local authoritks have 'not'yetcoJll6; 
structed a road to the passenger station. The Notified Al'ea"Committect,f 
asked the railway authorities to hand over a 50 ft. strip of land for 
the purpose of conlitructing l r ~ h~r ... d,' aDd to provide a level 
crossiDg nearer the station than th(> prl"sent level crossing. The par-
tieular1ltrip of land-requited cOlJtd nnt e' ' ot'e t~ riMwl,ad1!li!Us-
tJ'Miu\181ld,·the 'pJ'opo.l:for'a new'level croMriWfJ' con8Squentty' .. fell, 
through; I .. aDyease it would not havp, bel'D adnsable' to, pl'Ovla8!· • .:.l 
level crossing within staton limits since it would have to be interloelt"'l 
withsipala which. would lead to heavy delaYfl to road trame. I uouW'add 
that waD the preseDt OUra .station W8I b.iDg,Jaid out, objeotiODS were;: 
raised by the public that its site Willi not opposite the centl'e of the u ~ 

and was on the wrong side of the line from it. and the Agent, North 
Westera'Railway, went into dUB maUer ·very carefull, with the Finan ... · 
cial Commissioner, Pl'n,lah, who cnn~ erell that the utmost the mer-
chants could reasonably ftKk for WftS n foot o"erbridge across the rail-
way',UDeIJ Qppolite the: Rlom 'tmttanC8':of' t~ ne t t n  t)lt''locatioD 
of 'the :statioD"bUilding: claRO' t.o' thft" o t 't t ~  Both these maUeN'" 
have been carried out :though e~ ' t 'lt'tthe lo e ent of the statiOD" 
Bite about 500. feet and the abandonment of certain works which had 
already. been started. 

uu ~ uy  TO. TB.t.urs OO.IBQUJDNT ON TB. IWBODuOTlON O. TJm."l 
DIvISIONAL 8oHmu: ON STATE RAILWAYS. 

Mt-.. *Mr .............. VWDd .. : 1.· ,WWGo'V'8mmellt ,be pleased 
to ltate.the· object of imroduoiq the D",_uaLSoheme on·th& State, 
Railways , 

2. (4) Is it a faet that train'4 have beeome. l'ubjllCt ,to-what is, called 
primary delays 88 a conlNquence of tbtworking: of the said scheme , . 
(b) What was the number and ur~t on of. such el y~  in the, twelve 
~ reee n  the introduction' of 'the sai4 scheule and 'What 'b,p 'been 

the D  . r ud dUrIltiOJl thereof dUl'bi, each of ~the' siliiiItt 'per1pdiJ '.iDblt '" 
the introdltction of the scheme' . 

Mr .•. A.. L. ParlOns : 1. The object was to obtain. more efficient ad-
ministration. " 

2. (a) and (b). If the Honourable Member will' give me a clear" 
delnitioll of· the' wordl" fI primary! d ~  " ;wlt1ch 'Brie' not u~ 'in· rail-wa, tent to'~ ' l  are"net undel'lttood;"I 'WlUl see'·if 'I 'c8't1 'Ietid'him'i 
an anKwer. 

PBoIiOTtON"'b" INDtANA IN TIlE TRAFno BRANCR OF THE ~ l  WESTERN 
RAILWAY TO THE POST OF DISTRtar TtAFFm'<81#btihiw:dtri':" 

"3If. 'J_ .... .,....,,,'·VMdJid*: 'Wtll 'GovernlDeil't·'be··pll!las"d to 
state· : 

{a} The nliDitier of' Indians in the Tramc Branch of 'th~ rth ~' 
Western Railway in October 1924 who were entitle(i 'in:the 
Domai"couneot time to rise to the pOll: 'ofl rrtr ~ Trame 
Superintendent ,  ' 



(b) What p1"O'Vision, if alU", has been made in the present scheme 
to eD8Ul'e the due promotion of such Indian oftlcera to similar 
or equivalent higher posts , 

Mr. A. .L L.P&I'IODI : (a) h~ number of Indian ofBeers in· the. 
Traftlc Department of the North·Westefll RaiNvay ii1 cto ~r 1924 ·lP110 
might expect in the normal course, and provided, of course, they showed 
their fitness for promotion, to attain tbe rank of District Traftlc Superin. 
tendent was 13. 

I 

(b) There is nothing in the present scheme which prevents the due 
p!'omotion of these Indian oftleers. 

,ApPOINTMENT 011' A COMMITTEE TO STUDY TJlE RESULTS OJ' THE ., TRANSPORTA· 

TION" WORKING 011' THE DIVISIONAL SOHEME ON THE NORTH WESTERN 

RAILWAY. 

346. *lttr. BarcbaDdrai Vishindu: (a) Is it a fact that the Agent, 
North· Western Railway, bas appointed a Committee to study the results of 
the" Transportation " working of th~ s on l Scheme and to recommend 
changes, if deemed fit;' What is the personnel of the Committee ,  • 

(b) Is it a fact that the Committee has, almost exclusively, been oom· 
posed of men who have no knowledge or experience of " Transportation "  , 

'( c) Is it a fact that the Committee consists of men who were avowedly 
in favour of recruiting men of engineering qualifications only for the pOBti 
tilled by men with special practical training in such poets Y 

(d) Are Government aware that the proposed Committee is considered 
by the public and the Traffic Officers as designed to counteract the dec-
lared policy of Gowl1llllent to Indi&niZe the Railway Serneea , 
Mr. A. A. L. Pancma: (a) The Agent, N.prth.Western Railway, bas 

appointed a Committee to review the nivislOnal organisation and to 
make recommendations concerning possible clianges in the organisatioa 
within Divisions. The Committee consists ~f : 

The Deputy Agent. 
The Deputy Chief Operating Superintendent. 
The Deputy Chief Commercial Manager. 
The Depnty Chief Mechanical Engineer. 
The Statistical Ofticcr. 
(b) No. 
(c) Certainly not. 

.. , ... 

(d) No. The Committee  has nothing t.o do wit.h the policy of ill· 
dianizing the Railway Services. 

EMPLOYMENT 011' ENGINEERS TO FILL POS'l'S';"1l'ELD BY TRAFFIO OFFICERS 

OONSEQUlilNT ON THE ~  OF TH,B DIVISIONAL SCHEHR ON 
STATE RAILWAYS. 

347. *Mr. Harcbandrai Viahindas: A.re Government aware: 
(a) that since tbe DiviRional Scheme was introduced Engineers 

are being postt;d to fiU"posts r'l'eviously beld by Tl'affic Offi· 
cers ; and 
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(b) that at the same time, the Railway is engaging extra Engineers 
for EDgineering work which could be performed by Engineers 
already available in the IIcr"ice f 

Mr. A. A. L. ~ : (a) No. If the Honourable lIember is re-
ferring to the posta of Divisional Superintendents, these onlyeameinto 
existence with the introduction of the Divisional Scheme, ·and it has' been 
the declared intention sinet> the Divisional Seheme was introduced that 
they would not be allotted t.o any particular branch of the sel'\'ice but 
ftlled by selection from all branches. 

(b) Owing to the large programme of work" on Railways, for which 
the existing staff is insufficient a numb{'r of temporary engineers has 
been, and is being engaged. 

Jlaulvi Abdul Matin Ohaudhury : May I ask, Sir, question No. 348 , 

Mr. President: Question No. 348 and subsequent questions stand in 
the name of Khan Bahadur Sarfaraz Hussain Khan. I should like to 
be satisfied why I should aUow these questions to be put in view of the 
fact that the Honourable Membeno has given notice of a large number 
• of questions and is absent from the beginning of this Session. 

lIr. K. Ahmed : Sir, Khan Bahadur Sarfaraz Hussain Khan is not 
the only Member of this Assembly who has sent~  himself while his 
qUefitions are being answered ; besides there are some important ques-
tions standing in his name to-day. 

Mr. President: Order, order: I am asking the Honouraltle Member 
(Maulvi Abdul 'Matin Chaudhury) Who ill putting the question!!. 

Maulvi Abdul Matin Oha.udhury :  I have been asked to put thelle 
questions, Sir, and, as Kome of tl ~  are important, J hope the Chair will 
allow me to put them. Khan Bahadul' Sarfaraz Hussain Kban is ill. 

. Mr. President : Has the Honourable Member been asked by the 
Khan Bahadur to put these questions' 

ltIaulvi A.belul Matin Ohaudhury: Yes, Sir. 

Mr. President : But I have receiTed a letter from Khan Bahadul; 
Sarfaraz Hussain Khan in which h. saya he has authorised Mr. Gays 
Pruad Singh to put bili quelitiona. I am afraid I can not allow 1bese 
questioDJ to be vul. 

t 348-362. 

Mr." 8. lelha AY'Yanrar : Kay I have your permission, Sir, to put 
questions on behalf of Mr. K. V. Rangaswami .Ayyangar , 

Mr. Preticlent : Mr. Rangn!!wami Ayyangar was just here. What has 
happened to the Honourable Member' 

...... ral BOD01II'tIble Memben : These questions stand in the name of 
Mr. K. V. Rauguwami Ayyangar. 

(Mr. Sesha Ayyangar was ·allowed to put the questions standing iu 
the name of Mr. K. V. Rangaswami Ayyangar.) 

t Not put at the meeting, but the queatlODI and lIIl.wer. to them will be tolmd a.t 
pa,e. 8'18-H21 of theae proeeediD.... . 
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a63. -.r. lII.l. lew AY)'IoDpl' (on behalf of Mr. K. V. Rangaswami 
Ayyangar): With referenCfl to Mr. Parsons' reply to Mr. Sua 
An'angar's interpellation (a) in .January 1927, will the Government .be 
pleased to state : . . 

(a) Whether Indian officers on State Railways who 'were in the 
junior of the dual scales referred to, at the time of the in-
troduction of the overseas allowance, oontinue to draw 
that allowance when promoted to the senior scale ; 

(b) How the retention of grades on the South Indian Railway 
specially affected Indian officers promoted to the District 
grade in respect of overseas allowance ; 

(c) Whether Mr. Parsolls' reply to question (c) is to be taken 
to mean that Government have aseerto.illed and verified 
the facts of the case from the South Indian Railway and have 
satisfied themselves that tbe action of the South Indian 
Railway is fair and justified ; 

(d) Whether if the reply to the previous question is in the affirma-
tive, Government will explain their position by comparing 
the relative status and emoluments of an Indian and a 
European officer of Assistant's rank getting the same pay 
on the South Indian Railway jUIi1i before the introduction of 
the overseas allowance with thosc of an Indian and a European 
officer in eorresponding positions on State Railways up to 
the time the top of the District grade is reached ; 

(e) Whether the Government are aware that the acting allowance 
rules on the South Indian l-tailway for graded services are 
less favourable than the rules notified by the Railway Board 
for such services, and whether the Government can explain 
how the acting allowance rules on the South Indian RaIlway 
can be compared with and said to be more favourable than 
those on other Company-worked Railways which, as b-tated 
by Mr. Parsons, have adopted dual time .scales as in Gov-
ernment and follow presumably Government acting allowance 
ruleR for such scales ; . 

(f) How any set of acting allowance rules,. favourable or other-
. wise, can affect or compensate for reduction of emoluments 
on substantive promotion to higher grades as Rtated by 
Mr. Parsons in reply to quest~on (0) , 

Mr. A. A. L. ParBOIlS: The Honourable Member presumably refers 
to the reply given to Mr. Sesha Ayyangar's question No. 254 answered 
Oil the 2nd February, 1927. 

(a) The reply is in the affirmative. 
(b) Indian officers on promotion to District grades were restricted 

to the rates of pay appliCable to officers of non-Asiatic domicile. 
(c)The facts were verified. by re~erence to the South Indu:n RaiI1!ay. 

As already stated in connection With Mr. Sesha Ayyangar B question, 
it is not a matter in which it is possible for Government to interfere with 
the discretion of the Board of DireotOl'a. 

,1 t. 
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(cl): I ptaceOD. tile table. statem6nt ~o r  the varioua t' t~  
For the sake of simplicity' the Tt1dBo Deputment has been taken. If 
,the Honourable MeD;lber wants similar information for other depart. 
~l t  it ~ be BujfpUed to hilt. - - '. - - , 
. -- 1.,:) On the ~ te or e  Railways undeJ: the dual SClUe of P9" 
&'n 'o~e~ro'n the Junior scale, ifilppointed to ofticiate in the !l8mor r~  
~ ~ ncre se o!Rs. 100 in h ~ e ol~ ent  h~~e on, the South InciWl 
JWlway oil ~ o nt ent to otBclatem the District ~ e all o8lcer, 
.-utevft -'tie his 8u'bstUtlve rate of pay, 'gets the ' 'n' ~u  pay of the 
Diltrict ~e  whieh is higher tho the maximwn ~ y ,of the Aasistants 
grade, _ by •. 100. Under the opcl'ilti'on of t'biS' rM'il the ct~ alloW'-
aaCes 011 tb'eSoutb Indian RailW'aymay he higher than those oin State· 
Jrorked RBihvays. 
(I) The Board of Directors decided that in view of tile more liberal 

act.mg llo n ~e rules it w8uriO! necessal'y fo continue the additional pay 
OIl promotion to a hirher 'claFis ; ltnd as already explained it is not 
polSible for -(Jo,'emmentto ir:'terfere with their di&eretion. 

DISTRICT TRAFFIC SUPERINTENDENT. 

t~t .1aotDing .".,.. 01 flG1J '" til" lIMiou grGtJ. of tM 7.'r",1/IO ~t  Oft. 
,,., BOtJtAladlM.BMItu., -dIId S,,,,te-tI1ON.d ~  prior to trw ,-trod_to. of 
01I6T." 'fIGJI. 
&vila 1"'_ ..,..,. 
100-10-1,000 -, ::. _ 

''' t or~  BatZtDOJl', 
•• Grade L 1,100 
Oft.de t. 1,000. 
Grade 8. 900 
Grade 4. 800 
G_de I. 700. 

A88I8'l'ANT TRAFFIC SUPERINTENDENT. 
Boutll '''''' ......,. S'ote-tDorW lkiilfIJo1J', 

400-25-600 Gtade 1. 550 
Grade 2. ~  

Grade 8. '00 
Oftde 4. 800. 

Oaths South IDCli&D Bailway aD A,ulatabt Traftle 8aperiateDdeiltj whether Indlau 
or European, could riM to the maximum pay of 1Ia_ 1,000, &114 to Be. 1,101f' QD tho 
State-worked ~ l y ~ 

OvJm&au ALLOWANCB 011' OJPPICBR8 OP INDIAN DOMlCILll ON THE SoUTH 
INDIAN RAILWAY. 

364. -Mr." I. lei. Ayyangar (on behalf of Mr. K. V. Rangaswami 
Ayyangar) : With referenee to Mr. ParsoIllJ' reply to Mr. Sesh. 
Ayyangar's qlleHtion in .January 1927, wiU the Government be pleased to 
state : .. 

(a) Whether in ~ e Superior ~ l er ~  RuleR (Revision. of PlJY 
and PensIOn Rnles) WhlCh cont-am the ~f  p-once8HlODH, the 
Secretary of State did not Mnflrm thc e ~ n'fol' or 'tn'~' '
lating to overseas l o ~ e  whet.her . under thr.!ic 
rul(·H officel'R of Indian c1omiClilf> who we1'e in ~er ee "t thn 
time of t.he introdllction of O"\'eTHellll ;1lJ]owllnCAfi w7re Dot ~
elared eligible for rnpeeOVpl'I1!I('Rfi nllowan-ces ; . 



~  'f~~~~ t~~~~~l ~t~~ h ~ l~t ~~ •. 
r~~r ~ 3 O,f th ~ l 'r letter N, 0.' 341,123, Of" ' tl ~~ ~l  

1926 ~h t the •• e ~~ incumbents Qf s t ~ ' l l ~  ~~ 
be anowed to contmue to r~~ preSent 8ca'ies qf Pa.X1 
etc., but future entr ~s of, ~ tl  o ~ c ~ ll ~ r~tr ~~  
ed to basic pay only and will not be eligIble f~r 8.I\Y o el ~ 
seas pay" ; 

(c) heth~l' the SO,utb lndiaD. lfa,ilway 1;I,ave st~te  that they 
accepted the Lee concessions In their entirety ; 

(d) If the reply to the previous question be in the affirmative, 
why have the South Indian Railway in view of the Railway 
Board '8 orders quoted in question (b), discontinued to pay 
overseas allowance to Indian Officers on promotion to the 
District grades ; 

(e) Whether it is not. correct to assume that the Railw,y Board's 
orde.rs quoted. in question (b) cannot be affected by any 
speCIal orders lSRued by the Home Board of the South Indian 
RaHway in contravention of the ~ er l pr,inciple under 
which on State Railways Indian officers were given addi-
tional pay in lieu of overseas allowance Y 

¥r. A. A. 1.., r~  : 'fho Honourable Member presumably refers 
to the reply given to, Mr. Sesha. Ayyaugar's qUestion No. 254 answered on 
the 2nd Febl·U&ry. 1927; 

(a) The Superior Civil Service (ReviKion of ~ an(l P,imsion) Rules 
confirmed th,e orders then in existence andt-Ud not introduce anything 
new in regard tooffieera of Indian domieile. Officers of Indian domicile, 
who were in receipt of overseas payor its equivalent at the time these 
Rules came into force, were allowed to retain such overseas pRyor its 
equivalent, but the Rules did not authorise the grant of overseAS pay to 
Indian officers in service, who were not ill receipt of such pay at the 
time, 

(7)) Yes, the intention W88 that the existing rules would (lontinuc to 
apply to the Tndinn officers then in service. 

(r) Yes. 

(d) I would r('fer the Honourable Memher to the reply given to 
pRrt (b) of 1h(l question. The 8011th Indian ~ l y cOl!tinued to apply 
to the Indian offie£'l'1> the former J'ules, and tlus was not In (lontravenhon 
of the terms of the Hllilway Board's letter. . ' . 

Cd Governmcnt Rrc not Aware that fhe Board of Directors of the 
South Indian Railway havl; in any WilY contravened the order." of the 
ll l ~' Board. 

DENIALTOINDlANOII'FICEBSOFCOMPA.NY-MANAGED RAILWAYS OF PRIVILEGES 

AND CONCESSIONS EN,TOYED BY INDIAN OFP'toERS ON STATE RAILWAYS. 

365 .• Mr. M. S. e h n n ~ (on behalf of Mr .• K. V. Rangaswami 
yy n ~  With refrnnce to the concluding re l~ of .Mr. Parsons 1lo 
r~ A. Rangaswami Iyengar's supplementary questJon In January 1927, 
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~ the Govemmeni be pleased to state whether that reply is to be taken 
to mean that if 'QIlder the powers delegated and general sanctions accord.ed 
by the Government Of India, a Company·worked Railway extended to its 
European ofIicers all the privileges and concessions enjoyed by similar 
01lleers on State Railways and denied to its officers any of the privileges 
and concessions enjoyed by the Indian officers on State Railways, the 
Government of India in virtue of the contractual relations between them 
and the Company cannot interfere Y 

M:r ... A. L. P8I'IOns :  I am unable to reply to a hypothetical quee· 
tion of this kind. The facts of each individual case would have to be 
considered in the lig-ht of the tt'rms of the contracts. 

DISCONTINUANCE OF THE SPECIAL PAY IN LIEU 0]0" OVERSEA.S ALJ.OWANCE 'ro 
OFFICERS OF INDIAN DOMICILE ON THE SOUTH INIJIAN RAILWAY. 

366. -1Ir.1I. 8. Seaha Al1angar (on behalf of Mr. K. V. Rangaswami 
.Ayyangar) : Will the Government be pleased. to state: 

(a) Whether the Deputy Accountant General \If Railways, who 
recently inspected the South Indian Railway Accounts Office 
has reported that in view of the sanction accorded by the 
Bome Board and the rules on State Railway$, special pay 
in lieu of overseas allowance is admissible to Indian officers 
on the South Indian Railway at the time of the introduction 
of the ovel'8elUl allowance not only while they were in the 
AMistaDt'. grade but also after promotion to the District 
grade, and that the South Indian Railway were wrong .in 
di8eontinuiDg the allowance to these oftiCCl1l OD promotion to 
the District grade ; 

(b) Whether it is a fact that under their present instructions, Gov· 
ernment Examiners of Railway Accounts do not feel bound 
to take up with the Companies' oftlcers cases in which Com· 
panies have withheld what in the Examinf'r's opinion is 
correctly payable to their establishment ur.der existing 
orders of the Government, if 80 long aM the Company'li &e. 
tion is not exceeded by competent sanction lind results in 
reduced expenditure ; 

(c) Whether the Government have instnmted or whether they pro-
pose now to instruct Government Examiners of Raihvay 
Accolmts that in important caaes-as for instance when Rail· 
way Companies modify general sanctions accorded by Govern-
ment to the diladvantage of p&rticular cl88868 of offlcera 
resulting in racial discrimination-they should insist t~t 
principlea enunciated by the Government of India should tie 
given effect to ; 

(d) Whether the Deputy 'Accountant General has also reported 
that the reply given by the South Indian Railway to Railway 
Board's letter No. 3675·E. of 6th July 1926 (asking for 
remarb on Mr. Shanmukham Chetty's letter) U ia direetly 
coDilicting with the aetual facts "  ; 

(6) Whether the Government have conaidered or are prepared to 
c ~r the es ~ ty of taking deterrent, disciplinary 
action against the oftlcer or officers concerned in thua mis-
representing· facts to the Government of India ,. . 
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:Mr. A.  A. L. Parson8 : (a) The answer is in the affirmative. 

(b) There are no definite ipstructions to the Government ~ ners 
of ,Railway Accounts on the suQject.' , 

(c) Government do not propoHe to issue any such instructions. 

(d) The answer is in the affirmative. But the Government of India 
do not agree with the Deputy Accountant General. 

(e) No. There has been no misrepresentation of facts by the South 
lnuian HllilwflY. •• 

ApPLICATION OF THE RECOMMEr-."DATIONS OF THE LEE COMMISSION TO BRANOlmS 

OF TIm GOVERNM.ENT SERVICE NOT DIRECTLY DEALT WITH 

BY THE COMMISSION. 

367. ~ l' r  1[. O. Neogy : Will Government be pleased to enumerate 
the branches of Government service, as also offices in Government-aided 
institutions, not directly dealt with by the Lee Commission, but to which 
any concession analogous to th0S$ granted under the Lee Commission 
recommendations has been extended or is proposed to be extended , 

The Honourable Mr. J. Crerar: I ,vould refer the Honourable 
Member to the Superior Civil Ser"ices (Revision of Pay, Passage and 
Pension) Rules, 1924, a copy of which has been placed in the Library. 
It would not be correetto say that concessions analogous to those granted 
in pursuance of the COIDIDission's report have been granted 
to any other branches of Government service as such, but concessions 
have been granted to a number of officers whose status has been recog-
nised as superior in various branches of Government service. I shall be 
glad to give the Honourable Member a list of the posts held by such 
oftlcers if he wishes. 

Pandit Birday Hath ICunzru : Have any of the provincial service 
officers who have been held to have a non-Indian domicile been granted 
the advantages of the Lee Commission's recommendatioIls ? 

The Honourable l'ttr. J. Crerar: There arc so many miHcellancous 
anel special posts which might co ~ under that category that I should 
hesitate to give an immediate repl." to this question. If the Honourable 
Memher will give me notice, I shall be glad to enquire. 

GRANT OF FREE MEDIOAL ATTENDA.NOE TO EUROPEAN JUDGES 01' THE INDIAN 
HIGH COURTS. 

'368. "'Mr. K. O .• lOgy: (a) Is there any truth in the ~t~te en~ 
publit:hed in the Press that there is a 'proposal to grant the prlvilege of 
free medical attendance to European Judges of the Indian High Courts , 

(1.1) Has such special privilege been extended to Europei.n members 
of any other branch of the public service in India, or is any such proposal 
under consideration , . 

(c) Will Government be pleased to publish complete papers on the 
8ubject , . •. 
'!'he Honourable Mr. 1. Orerar : ("'); (b) and (c). l4!ee medical 

attendance is a privilege which all officers have for long enJoyed. There 
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ia theref9re n~ queBtiO,J) ~f ~ ~en n  it to uro ~~ J;1,¢nl ~f tbe 1Jl.dian 
High Courts; or to oiber 'European oMeen.' .. ,' "I " ,\ .' ,. 

, I add however for the Honourable Member's information that tbe 
Lee Commission in paragraph 93 of their report made certain recom-
mendatioDS 're.,arding C(!rtain ineidellts of  free medical attendance. 
ll~s e reco~~~ t~  are ~oncerne~ mainlr with ~r ~e ents ~ere y 
European omcers will obtalll the free medical tten nce~ t(l, which all 
are entitled, from European medical 01l1cera, with recourse to Bptleiali8ts 
and With treatment in hospital. Local Governments "re competent to 
give e1!ect to these recommendations. So far as ofllcers under the ad-
ministrative control of the Government of India are concerned, the ques-
tion of extending the second and third of these recommendations to 
officers irrespective of domicile is under consideration. The partjcular 
ease of Judges of the High Courts has not separately arisen. 

RaCOJlIfENDATIONS OF THE LEE COMKISSION ABOUT THE INDIAN MEDICAL 

SERVIOE. 

369. "'Mr. K. O. 58011 : What is ihe present position with regard 
to the consideration of the recommendations of the Lee Comnu.uon about 
the Indian Medical Service f' ' 

111'. G ••. Y01UII :  I would refer the Honourable Member to part (a,) 
of the reply I gave on 21st l1arch, 1927, to Mr. Fazal Ibrahim Rahimtulla'ii 
UDstarred IJUestiCin No. 191. The Govenunent of· India are still in com-
munication with the Seoretary of State, but hope to make an announce-
ment "hortly . 

. Mr. ~  O .• eo., : When dQ the Government' hope to come to 4 flnal 
declI'!!on In the matter f 

Mr. G. M. YOUI' :  I am afraid I cannot tell. 
)Jr. It. O. lfeogy : Is it a fact that in the meanwhile special recru ~  

ment on ~ ec  tp.Tms is going on in England' 

Mr. G. M. Young: Temporary recruitment is at prt!sent going on. 
Lteut.-Oolonel B. A.. J. Gidney: Is it a fact that special recruit-

ment is going' OIl ill England for h~ or ry officerR in t.he I. ,U. S. at 
RI. 1,000 a month, whereas, in India recruits are offered only Rk. 500 a 
month less? 

Mr. G. M. Young: I am afraid I must uk fOT notiM of t.hat qUPRtion. 

Mr. K. O. KeolY : Is it a fact that theRe tflmporary officers buY''' been 
promised a ,,,,ll1.uity of Re. 15,000 if th~y retired at the end of the sixth 
year of their lien'ice and a gratuity 01 Rs. ~  if they retired at the 
end of the twelfth year of their ~r ce , 

Mr. G ... You, : The terms do inqlude gratuities after the sixth 
and twelfth yearl of "ervice. . 

Mr. T. C. Ooawami : Can the Honourable Member give the flr,urel f 
Mr. O. M. Younl' :  I aDi afraid 1 have not gbt the flgurp.'1 here : 

they are ~terl n fl lure  

Mr. M. R. Jayakar : What is the consideratioi'for fmeh 'a gratuity., 
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Mr. G. III. Y01llll : ~ere is n~ pension, and that is w},'" tn9 oficera. 
are Mr.ered grat11itie8, instead of:'pensi'ODB. '.,' .' 1 .. -'C, -r.-lY, ", '. 

.-
Mr. T. O. OoIwami : .Are they not recruited ez-ltYPQthesi on a tem-

porary basi. t '  .  '  .  .  . 

Mr. G ... Y01lDl' : Yes, Sir. 

Diwan alaaman Lall:.Are similar gratuities payable to Indim 
oftieers , 

Mr. K. Ahmed: Will the Government, for the sake of benefiting 
this ('onntry, be pleased to minimise the amOl1llt of gratnity that is given 
to thel.le temporary recruits Y 

Mr. G. M. Young: The amount of gratuity was fixed by the Sec-
retary of State for the purposes of recruitment. As regartls Indian 
officers, therc are no such temporary officers being recruited. They are 
recruited on a permanent basis and so they do not get a gratuity. They 
get a pension. 

Diwan Ohaman Lall : May I ask the Honourable Member whet.her 
it is not a fact that Indian officers recruited 011 a temporary 'basis are 
not paid any grat.uities whereas European otlieers recruited on a tem-
porary basis are paid gratuities , 

tllr. G ••. Y01lDl' : No more Indian officers are now recruited oli a 
temporary basis. 

DiwaD Ohaman Lall : Is it not a fact that the terms of those Indian 
o1Beers who have already been recruited do not include r tu t e~ h e 'e s 
the terms of recruitment. of European officers do include the payment of 
gratuit.ies 7 

¥t. T. O. Goawami : Are thflse specially favourable terms based on 
t.he law of supply n e~n  y , 

Mr. E. Ahmed: In view of the fad that the Indians and their repre-
sentatives in this ASRembly do not like that such 8 big suni as ~  37,500 
Iilhou1<l he paid as gratuities to the officers of the Medical, Servict', will 
the o ' ~rn ent he pleased tl) r ' re~ent  to the Seel'etllry of State to 
curtail this snm '! I (lemand an l~r to this question, Sir. (Laughter.) 

Mr. R. K. Shanmukham Ohetty : Were the (loYcrnml'nt of Innia eon-
suIted by the Secretary of State before he nctu ll~' fixed the t.erms of 
the tempornry recruitmeTlt ? 

, Mr. G. M, Young: Yell, Sir, 
Mr. R. X. Shanmukha.m Ohetty : Is it tIle opinion of the Goyernment 

of India, Sir, thllt the terms under which these te'mporary recruitR are 
brought into India are fair and reaAoDable terms T 
Mr. G. M. Young : They are economical terms as compared with the 

permanent service terms.· . 
.. ¥r. B. K. Shanmukham Chetty: Was that opinion given by the 

Government of India to the Secretary of State' 
. Mr. G. M. Young: The Government of India, agreed. Presumably 
they thOught they were fll ~ termR. . ___ , ____ ~  

'---r Tblareply WAR subsequently eorreeted-11ide Mr. Young's statemeJlt ~e afwr 
the t)ueBtions and answers on the 21lth AUgUBt, 1927. 
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Mr ... I. A:Dn : May I know, Sir, what is the period of this tem-
porary appointment t II 

Mr. G. Il Y01lDl : I have already explain'ed, it is six and twelve 
years. It is really short term service. 

Mr. J[. O. .8017 : Is it a fact that the age of retirementfoJ:. the 
officers of the Indian Medical Service has recently been raised from 57 to 
W1 . 

Mr. G. II. Young: I do not thinJr that question arises. 

Kumar Ganganand Sinha : Will the Government be pleased to place 
the correspondence on the table of tlw lIOURt, 1 

Mr. G. Itt Young: What correspondence T 

K.uma.r Ganga.uanci 8inha : The correspondence that passed between 
the Secretary of State for India Rnd the GOYernment of India' 

111'. G .•. Young : The correspondence is still going on. 

KUIII8I' Oanganand 8iDha : Will the Government place the corres-
pondence referred to in the answer given to Mr. Shanmukham Chetty, just 
now, namely, about  the terms under which the temporary recruits were 
brought to India' 

1Ir. A. BaDpawami qeDpI' : That iii! about gratuities. 
111'. G ... Y01IDI' : That correspondence, 8S a matter of fact, forms 

part of the general correspondence on thia question with the Secretary 
ot. State. 

Diwan Ohama L&1l : What is t he ('net necessity for recruitment 
of temporary European oftlccrs for the Medical Service when we can 
easily get permanent men , 

111'. G .•. Ycnmr : It is easier to get omeers on short term service 
than on permanent service. 

Dhran Ohaman Lall : III it a fact that capable officers can be had 
for thi. service in India itself? 

GRANT OF HIGHER SCALES OJ' PENSIONS 'ro GOVERNMENT SERVANTS. 

370. .Mr. K.. C. Keogy: (a) Is it a fact that higher scales of pensions 
lor Government servants have been recent~y lIanctipned ; or are any pro-
pOlisIs in that beh8llf ,under consideration f 

(b) If 80, will Government be pleased to publish complete papers on 
the IUbject , 

The lIoDourable 8tr Bun Blackett: (a) So far as the Governmellt 
of Jndia is concerned, the answer to both parts is in the n~ t e .. Pro-
vincial Governments have full powerH to make rules regulating the pen-
mOUl of provincial and subordinate services under them, and the Govern-
ment of India have no infonnation whether those Governments have 
lanctioned increased scales of pensions, or have any luch propoaal under . 
their comrideration. 

(b) This queltion doel Dot ariIe. 
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INTBODUOTION OP LBGIILA.TION ON 'I'D LIlfBS OJ' 'l'BB' 'ucla1ft' MBRoaANDISB 
MARKS LEGISLATION IN ENGLAND. 

371. . ~  K. O. ~ : Have Government allY . intention to~ er
!ake le l~l n on the hnes o! the recent Merchandise Marks legislatio:Q. 
In i'lngland' If so, what actlOn has so far been taken in the matter' 
. ~ Honourable Sir George Rainy ; Theo question is under the con-
tuderation of the Government. 

DELAYS TO TRAINS CONSEQUENT ON THE INTRODUCTION OF 'l'H:t: DIVISIONAL 

SCHEME IN STATE RAILWAYS. 

372. -Haji A.bdoola Ha.roon :  L What was the object of introduc-
jng the Divisional Scheme on the State Railways 7 

2. (a) Is it a fact that trains have become subject to what is called 
, primary de1ays ' as a consequence of the working ~f the ~  scheme ! 

(b) What was the number and duration of such deolays in the twelve 
months preceding the introduction of the said scheme and what has been 
th~ number and duration thereof during each of the similar periods since 
tbe introduction of the scheme , 

Mr. A.. A. L. Pano. : I would refer the Honourable Member to the 
answer given to question No. 344 asked by Mr. Harchandrai Vishindas. 

PROMOTION OF INDIANS IN THE TRAPI'IO BUNCH OJ' THE NORTH WBSTERN 

RAILWAY TO THE POST OJ!' DISTRICT TBAPPIC SUPEBINTENDBNT. 

373. It'Baji Abdoola Baroon: (a) Will Government be pleased to 
state the number of Indians in the Tramc Branch of the North-Western 
Uailway in October 1924 who were entitled in the normal COU1'8e of time 
to rise to the post of District Traffic Superintendent. , 

(b) What provision, if any, has been made in the present scheme to 
insure the due promotion of such Indian officers to a similar or equivalent 
hiqher post , 

Ilr .... A. L. Parsons: I would draw the attention of the Honourable 
Member to the reply given to a similar question No. 345 asked by 
Mr. Harchandrai Vishindas. 

ApPOINTMENT OF A COMMITTEE TO STUDY THE RESULTS OF THE TRANSPORTA-

, TlON WORKING OF THE DIVISIONAL ScHEME ON THB 

NORTH Wf:STERN RAILWAY. 

87'-.Baji. Abdoola Baroon: (a) Is it a fact that the Agent, 
North-Western Railway, has appointed a Committee to study the results 
of the " Transportation" working of ~he Divisional Scheme and to ~eco
mend changes, if deemed fit' What IS the personnel of the CommIttee , 

. (b) Is it a fact that the Committee has almost exclusively been com-
noeec.l of mel' who have no knowledge or experience of " Transportation ." 

(0) Is it a fact that the o tt~e co~s stfl of ~eu ~ho are o~~ly 
in favour of recruiting men of EnglDeermg quabftcatlons only for the 
posts filled by men with special practical training in such posts " 
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'~~ l ~ ~~~~ t ~ tM.PropoM. Commju. i. eoDaid6red 
by tie PU'611C . r~ ~~ .. a _low deaigned agaiD8t the 
declared policy of Goveniiilent to n~ n~ the Railwa1. er o~ , 

J"r . .I.. ~ ~ ~  I would l'efu the, ~~~ le e~r to the 
l'@pl,Y' ~ to 4,,4on"No. M6 put by ¥r. ~r  Vishindaa. 

. . 
APPoINTMBNT OF EXGIXBERS TO PILL POSTS BBLD BY TUPPIC OFPIOl!:R8 

. CONSEQUENT ON THE INTRODUCTION 01' THE DIVl8IONAL bED 

Olf STAD IUu.WAY&. 

376. *Baji AbclcJWa .... 00II.: (a.) Are Government aware that 
since the Divisional Scheme was introduced ilngineers are being posted to 
1UJ posts previously held by Traftic OfIicers T . 

(b) Are Government also aware that the Railway is engaging extra 
Engineers for n n~r n  work which could be performed by Engineers 
already availahle in the service , 

Mr. A. A.. L. Pancms : I would refer tlie Honourable Member to the 
answer given to question No. 347 asked by Mr. Harchandrai Vishindas. 

PROVISION OF A. NEW LEVEL CROSSING ~ OJ41tA 0, ~  o~  :W.,-BRN 
RAlLWAy. 

376. *BaJi AbdooJa Baroon: (0) Is it a fact that the railway station 
at Okal"a on the North-Wester1J Railwa" DJstriet MOIItgomery, ~  

eently been removed to the other Bide·of the trw'" 

(11) Is it a fact that by doing so the track DOW intervenes between 
the new station and the town, and that for this relMlD all' pedestrian 
Qd nhieular trafBe from the town to the 'station has to follow the Dipal-
pur Road level crossinc which is the only level crossing in the neighbour-
hood' 

( c) Is it a fact that the 'above route involves a. long detour causing' 
considerable inconvenience and 10"1'1 of time to the resident!'! of t.be town. 
desiring to approach the Htation 'I 

(d) Is it a fact that. the necessity for u new level cl'ol' ~ n  nearer 
the !:it.ation baR been tldmith'd hy the railwa.y. lluthoritieH ! 

({') Is it a fact that in responRe to representations from certain 
factory owneJ'll and other members of the public, the new level crossing 
was :.anctioned and the work was ordered to lJe put in hand as far back 
as October last Y 

(I) Is it a fact that the railway authoritie!! have BiDee changed their 
mind and now refuse to pl.'Ovide ft, new level orossing' If 80, why , 

(g) Did the railway authoriti'es. coJiHult t~e f~t l'  owners and t~e 
pub1i(! who were cloRely concemed WIth the proJect, before revemng t.heu" 
lomer decision , 

(h.) What action do t.he Government propose to take in the matter' 

Mr . .A.. A. L. PIII'IODI : The. Honourable Kerpbel' , is referred tQ the 
reply given to quelltiOll No. 3'3. 
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l ~ u  l ~ o TliE ~  OF ~ POSTAL ~  
'hLBGBAPlDST8. 

377. 1II1Ir." E. .&.charya: 1. Will the Govel'DlDent be pleased to 
.tate: . 

(tJ) ethe~ the General ~oret ry of the All-In.ia Telegraph Union 
submItted a memonal to· the SeCretary of State for India in 
the n~nth pf May ~  regarding the claims of the postal 
tecWfitel:t telegraphiSts ; lind . 

(b) when the ~e o f l ~rece y~ by t~e o ~rn ne t of, jndia 
1llJd, whether It has been ~ r r e  to lhe secretary of State 
with any recommendations , . 

2. If the answer to question 1 (b) be in the affirmative, what were the 
recommendations of the Government of India on the Aid memorial 1 

The HODourable Sir BhupeDdra lrath Mitra: 1. (0) Yes. 

(b) The memorial was reeeivetl In' Government in J !;lDe. 1927 and 
has been withheld under the powerq vestod' in them. 

2. Domi not aril:le. 

GRANT OF RE:IfIBF TO Pos:rAL ibcRlJ.ITED TELEGRAPHISTS. 
t  . 

378 ..• 1II1Ir ••• K. Ach&ry& : With reference to the 8ugge8tion made 
by me on t4e floor of the AAAembly on the 11th March 1927 re r ~ the 
postal re.cruited men, do the Governqent propose to take any actioD on the 
u e t o~ , ' 

The BODourable Sir Bhupelldra Bath IIttra : The o e~ ent of 
lnclia have carefUllj· ,onsidered' the grievances set forth and tliey see no 
jiiitiflcatIon for modffying their previous orders: :  • t. . .. 

PafrrAL R'.BOROITBD Tt:LlIIIHU.PBISTS 

379. *1Ir." K. .A.oharya: (a) With reference to the reply of the 
Honourable Member in charge of Industries and Labour to tlie question 
'No. 30 (a) answered in the Assembly on 31st January 1927, re ~ n  
posLal recruited telegraphists, will the Government be pleased to stltte why 
the same rule should not be applied to these men when tr n ~ferrfl  to the 
Telegraph Department, namely of, co~t n  the ~~t l  length of , ~t l 
service as was done in the Post Office when grantmg lDcrcmentl'for tele-
graph services , ,. f· 

( b) Will the Government l)e pleased to state whether it is a fact 
that Mr. Rarton of the Tndinn Telegra.ph Association is again!!!t granting 
it1('rf'lllciltl'l for the past. serviC'f's of the postal recruited telt'.graphists and 
'Wlll,thf'r he ll l~ lIddresscd n~' ','0mmuuieation to . Government on the 
snhj('(:t ? 
The Honoura.ble 'Sir Bhupendrn. Hath Mitra: (a) lam ot l'~ th,llt 

J undenrtand tIle Honoura.ble Member's question, as his quest ~  No'-30 (tJ) 
to which I gave a reply in this Honse on the 31st nu ~ l ~t ~  not re~~l' 
to HOAtal-recrllited tol<'graphist.s ;  I should, ho e ~  ~ UlVlt$\, ~he  ~ on
ourahle Member's attention to the reply gIven by me IIIl thIS Rou!!Ie 
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on the 28th February, 1925, to part (d) of his UIl8tarred question 
'No. 20'1. .  , .... 

(b) Part ford-No. 

Part 86cOttd-Yea. 

R1Il8OLUTlON8 P.usED BY TO Domn CONPBJU:NOB 01' THB ALL-INDIA 

T1u.JaGaAPH UlOON. 

380. *11;1". II. Jt .Acharya: (a) Will the Government be pleased to 
state whether the Government ot India have received a. copy of the 
resolutions passed in the reeent Conference held at Calcutta in the 
first week of May 1927 under the auspices of the All-India Telegraph 
Union' 

(b) If so, will the Government be pleaAed to place on the table 8 
copy of the resolutions' 

(c) What action do Government propose to take on them , 

'!he Bcmoan.ble Sir Bhupendra Bath Mitra: (a) Yes. 

(b) A copy of the resolutionH will be found in the Library. 

(c) The resolutions are being eODsidered by the Director General of 
Posts and Telegraphs. But some of the resolutions deal with matten! in 
regard to which final conclusions have already been arrived at by GOY-
er:nment after careful consideration and no further action will he taken 
on them. 

• INSANITARY CONDITION OF THE MADRAS CENTRAL ~  OIl'FICE. 

381. *Mr. M. K. .Acharya: WiJI the Government be pleased to 
statf. wbether it is a fact that the, General Secretary of the All-India. 
TelcJ!'fapb Union 8uhn.itted a represeJ;!tatian to' the Directer..Qeneral, 
Posts anll Telegraphl> on tlw 18th .Junt 192i regarding the insanitary 
condition of the Madras Central Telegraph Office building, and if HO, what 
steps do the Government propose to take on it , 

111'. 11. A. lam. : Yea. A provision of Re, 61,600 has been made in 
the current year's budget for improvements to t.he Instrument room of 
the Madras Central el~r h Office. The work will be commenced shortly. 

PAY OP MIsTBIB8 EMPLOYED IN THE TELEGRAPH DEPARTMENT. 

382. ·1Ir ... K. Aoharya.: (a) Will the Government be pleued t8 
&tate the exact number of mist riel! now employed in the Telegraph Depart-
ment all over India and Burma and their rates of pay including allow-
ance if any, 

(b) Why have th~ r services Dot heen treated 88 pensionable when 
they have been allowed to enjoy the other privileges of permanent wb-
ordinates , 

.... A .... : (a) The total number of mistriel in the Tel&graph 
Branch'is 208 and these are on 13 different scales or rates of pay ranging 
from HI. ~  ·to RI. 110-5-140. The men employed at certain 
atatioDl 8ft in receipt of eompeuatory allow&n0e8 at cWferent rates. 
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(b) The reasoDB for treating these mistries aa non-pensionable are 
being enqQ.ired into and the question of giving them pensionable stJatus 
will he considered. 

TIllE SCALES OF PAY ~ CLERKS IN DEP.A.RTlIENTAL TELEGBAPH OFFIOES. 

383. *Mr. lIIL K.. Acbarya: (a) Will. the Government be -pleased to 
statl' why they have introduced the different classes and time scales of 
pay of the clerks in departmental telegraph offices , 

(b) Are there any similar classes and time scales in the Postal De-
partment, and if not what is the reason for the classification in the 
Telegraph Department T 

lIIr. B. A. 8a.ma: (a) Different classes and time scales of pay of 
the clerks in the departmental telegraph offices were introduced in con-
sideration of the different classes of duties to be performed in those 
offices. 

(b) Yes, but the classes in the Postal Department have not been 
given the same designations as on the .telegraph side. 

REVISION OF THE PA.Y OF THE LOWER SUBORDINATE STAFF ON ':tHE SOUTH 

INDIAN RAILWAY. 

384. *Mr. M. E. Acharya: (a) With reference to my question 
No. 206 answered on 2nd February 1927, will the Government be pleased 
to say whether any revision of the pay of the lower subordinate staff on 
the South J ndian Railway has taken place since the answer given by the 
Commerce Member to the question under reference Y 

(b) If the anSWer be in the negative do Government propose to take 
any steps 10 rAise the salanl's in question to the level of similar staff in 
Government offieeH Y 

Mr. A.  A. L. Pe.rsoDa : The revision of the rate is still under the 
consideration of the South Indian Railway Company. • 

Mr. Oaya Prasad Singh: Sir, may I ask these questiollil standing 
in the name of Khan Bahadur Sarfaraz Hussain Khan' 

Mr. President: Unless J am satisfied that the Honoura.ble Member 
is really unable to (lome, I am not going to allow questions to be asked 
hy another Honourable Member. I must lay it down once for ll~th t 
Honourable Members should not give notiM of a large number of questions 
unless they intend to be present. At any, rate they should have the 
courtesy of informing the Chair in time of their inability to attend and 
whom they have authorised to put the quest on~ on their behalf. It is 
very inconvenient that a large number of questlOns should appear on the 
paper and th&t the Honourable .Members should no~ be resen~ here to 
ask them· and with a view to dIscourage that practIce I have dIsallowed 
Khan Bahadur Sarfaraz Hussain Khan'8 questions to-day. 

Mr. ·Gaya Pruad '~u h : He has written to me ....... . 

1Ir. President: Order, order. 
Kr. It. O. NeG".: On a point order, Sir. The only provision 

which the Standing Orders have with regard to questioDa th&t may stand 
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~h the Dame ofM&mbera who are abient· 11 Standing OMe.r Nc>. 19 aDd it 
1Uba as follows : 
,. If on B question being ealled it is not put or the Xemoo il1 who.e .... it 

standI i8 ubscut, tbe Preeident, at the request of any )lember, may dlrlNt tut tbe 
..... ar to It be liveD." 

I do not bow wMther thereia 4JlY other t ncl ~r Order reJatmg to this 
.8Dbject aku:l whether it is ~ for -* o~l t le Member to have a 
written authority hoPl . another .Ilember in whose name the question may 
atan4. ,in order to 8aable him to put itI. 
, .... ~  The logical re,ult of that would be that a number 
of Members wllo have no intention of attending the Session at all may give 
notice of a Jarge number of questions which might appear on the paper 
and they will not be present at all to put those qllestions. T,hat is a 
practice which mU8t needs be discouraged. The discretion to direct. ~t 
questions standm, in the name of an absentee Member shall be answered 
vest8 in the President. 
The Bcmourab1e 8Ir Buil BJackett : May I draw your attentiun, 

Sir, to Rule 39 : 
•• QUestiOllI ahall be put Bnd aDlwerl given in Inch manner B8 the Preeident may, 

in his' diaeretion, determine." 

• JIJ. E. O. BeoU : In Buch manner (J8 : that has nothing to do with 
the point. 
1Ir. 0&,.. Pruad 8iDgh : Khan Bahadur Sarfaraz HU88ain Khan 

wrote'to me .. y ~ that he has been adviled by his dootors not to come 
to Simla before the end of thiN montil and 80 he authorised me to put his 
questionB. 
Mr. PreIIclat: This is news to tbe Chair. Some que8tioM were 

on thf! P!1per yesterday and the Honourable Member did not intimate this 
to the CJiair theD. 
Mr. CIa", Pruad 1tJIIh: In view of your remarks ..... . 
lit. PrIIItde.t: Order, order. ',rhe ~onour le ~~~e  was present 

here when Dan Bahadlll' Smuaz Ru.-m Khan'. queatioDi "rere called 
'yesterday. Be did not bring this to the' nO,tice of the chair thed. 
Hr. Gaya Prasad Singh did not rise in bja Seat yellterd.y when thOle qn. 
tions ",ePe called, and to-<1ay also it 1't"M not he but Mr. Abdul Matin 
ChaudhurY .ho got up to put the qnestions.' 
tssts.-398 

DELAY IX THE CoIlPLllTION en THB CoNlmUcnON 01'. TaB ~  

NILAIIJIUR RAILWAY. 

399. *Khan Bahadur Baj! Abdullah Raji Euim: (a) Will the o y~ 
~rn ent be pleMed to filtate whether it is a fact that the contraomrs of the 
ShoranQr-NUambtir 'RaiIW'sy line were to co l~te tbt'ir 'Work within two 
years according to. tbejr apt'ement , ' , 

(b) If 80, has the work been completed, and jf not, h~ , .. ".'1 
(r,) Is it a faet the delay in complet.ing the ·work is' attrihutcd'-'.w 

irt'egulnr payment of hilL'! f)f rh(> contractorN by t.h·eSouth Indian l ~y 
anthorities T . 

~ ~ ~ .. r ~ ~~~ ... -
t Not .put at the meeting, but the questionM und'rIRIIWffTIil10 .them ~ ll ,bs:fClIJAfl 

lit pages 8422--8427 of these proeeeaillga. ' 
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(d) If SO, what action have the Government taken or propose to take 
in the matter in order to get the work expedited , 

(e) Is it a fact that the said Railway authorities have not even paid 
the bills in ~es ect of the work already completed T 
(f) If so, what are the reasons for such delay Y 
Mr. A. A. L. Parsons: (a)-(/). The information is being collected 

and will be furnished to the Honourable Member when ready. 
t400.-412. 

RULES AND REGULATIONS RELATING TO THE RECRUITMENT OF P. W. I. PROBA-
TIONERS ON THE AsSAM: BENGAL RAILWAY. 

413. -Mr. Anwar-ul-Azim : (0) Will the Government in the e rt~ 

ment of Railways be pleased to lay 011 the table rules and regulatioDs 
relating to the recruitment of P. W. I. probationers of the Assam Bengal 
Uailway , 

(b) Is it a fact that no other outsider is recruited except the relations 
of old employees already serving in the Department? If so, why 1 

Mr. A. A. L. Parsons: (a,) The Agent, Assam Bengal Railway, is 
being requested to forward a copy of the rules and re.gul8ltions, if there are 
any, and the Honourable :\Iember will be communicated with in due 
course. 

(b) Government have no information and do not propose to call for 
any. 

MUSBALMANS IN THE GOVERNMENT OF INDIA STATIONERY AND PRINTING 

DEPARTMENT • 

414. -Mr. Anwar-ul-.AJim: (a) Will the Government be pleased to 
state what is the total number of clerks in all grades in the Government 
of India Printing, Stationery and Stamps Office at Calcutta, and what is 
the percentage of the Mussalmans therein Y 

(b) Is it a fact that in the office of the Deputy Controller, Central 
Stationery ond 8tamps, out of a total cadre of 100, there are only five 
MltRlems and that these are only in the lowest grade , 

(c) Is it a faot that in the office of the Manager, Central Publl.catioa 
BUllch, Calcntta, 1 here are only 6 Moslems out of a total and 71 Htndus' 
Will the Government state the reason why , 

(d) Is it a f'l(.:t that in the office of the Deputy Controller of Forms, l~ 
C!ut,ta, there are only 8 Moslems out of a total and 74 Hindus' 

(e) Is it a fact that in the Printing Press, Calcutta, there is only one 
!w{oslem and 77 Hindus 1 
(f) Will the Government be pleased to state how many vacancies 

have been filled up since the assurance given by Government to the inter-
pel1ations of the Honourable Maulvi Abdul Karim ~ro  1921 to 1924 in 
the Council of State T Did ~  Ley, the. Secretary tn the Department .of 
Industries, give any assurance 111 the matter of Moslem aPPo111tments In 
the said Departments f 

t Not put at the meeting, but the queatioDi and anlwerl to them will be found 
at P"IN 8428-8438 of th8lle proeeedinp.' 

c •• . .," 
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'l'he ~ o air Bhnpeecln Bath Mi ... : (a) tf) (d). 'fhe elel'ical 
.taff in the Calcutta offices of the Gove1'Dll1ent of India Stationery ~  
PlintlDg Department comprising the Central Stationery and Stamp -Office, 
the Central Publication Branch, the Cent.ralFormli tor~  and the Gov· 
ernment of India PreHH, Calcutta, constitutelll a single cadre and recruitment 
is consequently made irrel!lpectivc of bra.ncheN. The total number of clerks 
at present employed in these offlceM ill 310 of whom 7 per ctrot. arc Moslems. 

(fl) No. There are about 1,000 persons employed in t~ Oovernnient 
of India PresH at Calcutta and although I have: not any recent -figures 
mowing the actual number of .l\foslemH in thiN Press I can lIl>sure the 
Honourable Membel' that t.he proportion of Mosleml:i is !'ubstimtial. It is 
probably well over 30 per cent. of the total. 
(I) 118 vaeallcies haveoeeurred since 1924. The appointments to 

rn of theRe were offered to M08lemH but 6 did not accept and 2 refiliped 
nbst'quently. I have been unable ttl trace any al!RUrance given by Mr. Ley 
in thf' matter of Moslem appointmentK in the Stationery and Printing De-
partment, .but the practice in this Department does not now differ from 
the general policy of Governmnet in this matter. 

EMPLOYMENT OF STATE VETEKINABY ScROL.\R8 IN THE VETERUiAl\Y SBavIOJ£. 

415. ·lIIr. K. O .•• ogy: (a) Will Government be pleased to state 
how much was spent on the State Veterinary Scholars who wete sent out 
to the United Kingdom for aequiring Veterinary Diplomas 1 What were 
tht" objects of the scholarships and how far have those objects been 
achieved T 

(b) Have the Central Government adjusted the expenditure with thi. 
Provincial Governments concerned in ,-iew of the ' provincialilmtion ' of 
the Indian Veterinary Service Y 

(c) Were these &cholaza sent out under promise of employment f 
If SO, Wati theil' cue brought before the ~ Commilttion in ;cODD.8siOIJ 
with the question of proYincialisation of the Veterinary Service f 

(d) Will Government be ple8lled to state if they have dODe anything 
to rectify the anomalous position of theae scholars subaeqaent toth. -x.... 
recommendations , 
(,) Have GQvernment stated in any cue that they have no power to 

1DIIke appointments to that serviee,and that they have addretl8ed the Loeal 
Governments some of wbom are prepared to cODsider the claims of th_ 
' h l~rs f 
(n If 80, is it not It fact that the posts -of Veterinary Re.eareh OSter-

and the Professor of Pathology were advertised by the High Commissioner 
lor India in the IJondon Veterinary Record of Novetnber 1926, and in suell 
a way that the last date for receiving the applications would elapse efor~ 
the Indian acholars trained 'at Government expense eouldeven know it t 

(g) Is it not a fact that the three year eontraets in the provinces have 
been renewednotwitbstanding Govertjment trained scholars waiting -f()t 
t'mployment , 

(It) Is it not a fllct that the said post of PrOfe$80r ofPathologr 
has f'~n triven to onp AI. R. C. V. S. from Edinburgh, whpn n Government 
'uaflled sehohlr ~th an additional qualification: of the London University 
was available' -
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(i) Will Government be pleased to state whether this step is in a,gl:ae-
Ment with the procedure laid down by the Lee Commission for recruit· 
ment to the sel'vice with a view to its Indianisation , 

Mr. A. B.. Dalal :(a) Preci8e information as to the amount spent 
upon the Stllte Veterinary Scholars is not available. The amount cau, 
however, be roughly judged from the fact that each Scholar, besides being 
eligible for a fr('e second class return passage, was awarded a scholarship 
(If £250 pCI' nnnum, tenahle for four years, in addition to the cost of tuition 
fees at the rate of about £27 a year. The object of the ijeholarships was to 
enable t.he students to obtain Veterinary Diploma and there yre~er 

themselves eligible for appointment in the Indian Veterinary Service. 
That object has been achicved to the extent that four out; of the five scholars 
sent secured the Diploma of the Royal College of Veterinary Surgeons, 
England, though it Wl!Ii not found possible to appoin.t any of. them to tho 
Indian Vetllrinary SCl',-ice ill view of the cessation of recruitment for that 
Service. 

(b) No. It WllS decided to waive reciprocal recoveries between the 
Oo"ernment of I nelia and Proyincial Governments in respect of scholarli 
sent abroad for training. 

(c) No. 

«(l) and (e). As stated in the reply given by Mr. Bhore tfJ 

Mr. Harchandrai Vishindas on the 18th August, 1926, the Government of 
India requested certain Local Governments to consider these scholars. for 
appointml!nt on the occurrence of vaclillcies ; the Government of India 
hu \"c also noted the scholar!>' names for vacancies at the l\1uktesar Institute 
as they arise, and have appointcd one of -them to a temporary post at this 
IJl8titute. It is understood that two other scholars have obtained employ-
ment under a Local Government. 

(I), (g), (h) and (i). It is not understood to what ppsts t;q.e 
Honourable Member is referring and Government regret therefore that 
they are unable to answer these questions. 

APPOINTMENT or STATE VETERINARY SCBOLABS AS STOCK BUEDUiG EXPERTS 
IN THE PROVINOES. . 

416. ·Mr. K. O. Neogy: (a.) Will Government be pleased to state 
if it is a .fact that the post of Stock breeding expert has been ereatod in 
mORt pl't)vinces , 

(b) Are Government aware that in Bengal . the State Veterin8.1·Y 
ISI.hoIars were not even summoned by the Selection Committee, h l~ 

pl"ople of the lower grade were called for and onc of them appointed .to 
$ur.h post ? . 

((') Will o ern e~t  1)c l'eased ~o  state wllat P?licy .they· n~e l t't 
adopting tOWlll'd!'! theF;e State Scholars lD thc face of thiS attitude on the 
part of the J .. ocal Gov(·rnmerifs.. ... .. 
Mr. A. R. Dalal: (a) Sneh posts hnvc been created in most o£:the 

majl)r provitlCcl'l. 
(b) rrl ~ G.werl1mcnt <If: India have no information. 

(d 'f'he onol r ~le e ~r if! rt'ferred to the reply given to (Ii) 
aud (e) of the precedIng questIOn. 

c2 



'LEGISLATIVE ASSEMBLY. [26TH AUG. 1927. 

APPOIlO'MENT OF STATE VETERINARY SCHOLARS TO VACANCIES IN THE IMPBlUAL 

, VETERINARY SERVICE AT MUKTESAK. 

417. -Mr. K. O. 14'8011: (a) Will Government be pleased to stato 
Ii there are any YIlcancies for the Imperial Veterinary t:lervice at l\luk-
&«:S81' , 

(b) If so, how and when will they be filled' 

(c) Will Government be pleased to state what difficulty there was ;n 
appointing the scholars to the permanent vacancies of Veterinary Research 
,Ofticers T 

(d) W,1l Government be pleased to state what surplus there' was 
in thE.' Iallt YCllr'l; revenue of the l\Iuktesar Research u~t tu  T Do Gov-
ernment propose to utilise the surplus in effecting any expansion of thios 
lustitute 1 

(e) Will Oovernment be pleased to state what they are prepared to 
do in the case of sueh scholars, becoming o,'er age for Vetcl'iuary 
Service before they succeed in securing any appointment? 

•. A. ll. Dalal: (a), (b) aUf I ~  Two posts borne on the cadre of 
1he Indian Veterinary Service 't~ at prellent vactmt I1t the Muktcsar 
Institute. They ha"e not been filled up permanently partly because it 
has not yet ~n decidt-d on what lineA to constitute the new Central 
Veterinary St'rvice which will replace the Indian Veterinary Service, and 
partly because it ill desirerl to await tht' Rt'port of the Royal Commission 
on Indian Agriculture. In plac(' of one (If thes ~ POHts, however, a 
temporarr thret' yearN POKt has been created, to whieh one of the scholars 
referred ttl by the Honourable Member has btlcn appointed. 

(d) 'l'hf' rtvenue for the year 1925-26, the last year for which figures 
are availablfl, exceeded the expenditure on the Institute by Rs. 4,5!J,682. 
The question of expanding the InRtitute cannot, however, be considered 
until the Report of the Royal Commission haH been received. 

(e) Government are under no obligation to provide these scholars 
with employment. The fact of hiM being over the age of 25 will not 
hO"'ever be an absolute bar to future employment in the CBlle of any 
Idlolar who may still be unemployed. 

GUNT or Kow's COMKIfIlIIION8 POR THB' INDIAN ARMY VETII:RINARY SKRVICB 
TO QUALIJ'IBD INDIAN M. R. C. V. S. HEN. 

'18. ••. JL O. ..011: (a) Have the Government of India any 
objection to granting King'8 Commi88ionl for the Indian Army Veterinary 
CoI'pI to qualified Indian M. R. C. V. S. men' 

(b) If not, have Government done anything for the above mentioned 
1Ih0lara in thil direction , ' 

(c) Will Government be pleased to ltate if they have considered the 
advi_bility of givinr these scholars opportunities of further specialised 
work in Animl'll Nutrition and Breeding at the Institute ot Animal Hus-
_dry during their period of waiting , 

111'. Q ••• Ycnuar: (0) and (b). Indians holding the M. R. C. V. S. 
diploma are eligible tor the grant of King'l Commissiontl in the Indian 
Army Veterinary Corps provided that the general education that they 
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have received is suitable. At present the only general education whieJt 
the Government of India consider suitable is that provided by the Debra 
Dun College or by an English public "chool. 

(c) No, Sir. 

REPRESENTATION OF THE GOVERNMENT OF INDIA AT THE IMPERIAL .!GBI-

CULTURAL RESEARCH CONFERENCE. 

4:19. eMr. K. O. Reogy : Will the Government of India be pleased t. 
!ltate if they are sending any representatives to the Imperial ConfereDco 
to be held shortly in London for the co-ordination of Agricultnnl 
Research' If so, who arc the officers selected T 

Mr. A .•. Dalal: Thc Government of India bavt' asked Mr. F. J. F. 
Shaw, Imperial Economic Bolanist, now on leave in England to represent 
them at the Impcrial Agricultural Research Conference. 

t 420.-425. 

GRANT OF COMPENSATION TO THE HEIRS OF BABU NAWAL KISBORE, ASSISTANt' 

STATION MASTER, GENERALGUNJ CABIN, CAWNPORE, 

WHO WAS MVRTlERED BY A GANG OF ROBBERS. 

426. "'Mr. Mukhtar Singh: (a) Is it a fact that Babu Nawal Kishore, 
a"sistant station master, Generalgunj Cabin, Cawnpore, was shot dead 
by a gang of robbers , . 

(b) Is it 8 fact that Babn Nawal Kishore along with two other 
l1!!sistant station masters tried to drive away the robbers and in that 
attempt was shot dead by the robbcrR , I 

(c) Is it a fact that Habn Nawal Kishorc has left behind him two 
wj(lowS, one child about two ycars old and his widowed mother' 

(d.) Is it a fact that the Governmpnt has Ilranted only Rs. 1,O()O as 
l'ompenslltion to the heirs of the tiaid Nawal Kishore Y 

(e) Haye Goyernment made any prOVision for his son and aTe 
Oovt'rnmpnt prepared to increase the amount of compensation granted , 

Mr. A. A.. L. Parsons : Government have called for information from 
tll(' Agent, EIlF!t Indian Railway. and will send a reply to the Honourable 
ME'mbl'r ':.; ql1estions ns SOOl1 as it iF! received. 

GRANT OF THE MONOPOLY OF SELLING NEWSPAPERS, BOOKS, ETC., AT RAILWAY 

~  TO MESSRS. WHEELER AND CO. . 

427. "'Ma.ulvi Muha.mmad Ya.kub: (a) Js it a fact that the monopoly 
of sellillJ;.! newspapers, both n~l sh and ern clll ~  oo~s and. certain 
other articles on the railway station!! on the Enst IndIan Rallway has been 
given t.o Messrs. Wheeler & Co. T 

(b) What are the tt'rms and conditions 0'1 which the monopoly has 

been Jlivt'n r 
(f') W IlS thl' monopoly Ilivpn hy pl1hlit' fl t't ~ lent anit 'Were inr 

Indian firml'l llivl'n lin onpOl·t.unity to apply for t.he same? 
01 c 

-t. Not tint nt t.he Dlet'tinll:. but t,hp, quelltiolll and n er~ to them will be ~oun  
nt pagel ua4-S,S8 of thE'fle proceedtnp. 
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(4) Have any eonditions been laid down for facilitating the sale of 
'gel'Dacular papers t 

(e) Are Government aware that the monopoly to Messrs. Wheeler & 
Co. is hampering the sale of vernacular newspapers and causing' incon-
venience to the HinduMtani knowing public ? 

(f) Do Govel'nment propose to exclude the yernacular newspapers 
from the articles contained in the monopoly of l es ~rs  Wheeler & Co. , 

.111'. A. A.. L. PanOJUl: (a) to (t). The infonnatil)n iii! being .obtained 
and will be furnished to the Honourable Member. 
1 . 

WITHDRAWAL OF THE PEBMISSION TO SELL THE MUKHBIR-E-AL4M, A VPNA-

CULAR WEEKLY, AT MORADABAD ST.4l'lON. 

428. ·.ulvi Klihammad Yalmb : 105 it a fact that the Mv.khbir-e-
Alam, a vernacular weekly of Moradabad was permitted to be sold on 
the l'ail"'ay station at l\loradabad ? Why was the pt!rluission withdrawn f 

111' • .A. • .A.. L. PanoDa : I am enquiring and will let the Honourable 
Member know. 

t429.-435. 

' 'r l ~  BY on ~  SERVANTS TO THE KHADI Ft·ND. 

d8. "'Mr. Oaya Prucwl 8tn,h: (a) Will Government kindly state 
if. under Rule 23 (1) of the Government Servants' Conduct Uules, or 
any other Hule, Gonrnment servants are prohibited from subscribing to the 
Khdd.i Fund, which is in aid of the All-India Spinners' Association-aD. 
Aesooiation established with the consent of the All-India Congress Com-
mittee, a8 8ft integral part of the Congress organisation f 

. (b) AI'e GO"crnment aware of the following RcBolntion which is 
part of the COllstitution of the All-India Spinner,;' AHRociatioll : 
•• ~ n  thl' time hall arrived tor the elltllbliJIhmcnt of I1D ~ crt orgl1111.atioll 

for the development of band-apinnin, and Khaddar, and ",herol1l experienee hal IIhow. 
that Ineb development il not pOlllible without II permnllent orgl1uil/.ltion, uuffee·teet 
!lad lID6ontroDed by politics, by poUtieal ehangel, or politieal bodiet, an organlution 
called the AU·India Spiuera' AllOCiatlon it hereby eltablilhcd with the eoA.ent of 
the All-India Congre811 Oommittee 81 an integral part of the Congres. organll&tion, 
but with indepenllent ellilten"" and power. " 9 

(C) 1Ia.. .. th£'re been any correspondence with the Mad raN Government 
e'ti this aubjeet , . 

'!'he JIon01ll'a)Jle Kr. J. Orerar: (a) The Governm.ent of Madras have 
IIJlClhibited lIub8cription under rule 23 (1) of the Governmeni Servants' 
~ uet Rulea. 

(by Yes. 

(c) The Government of Madras have reported the faetK. 

Mr . .A.. B.anplwami Iyengar : MtlY T kllow whether t l ~ Goyernment 
will conHider the neceHsity of instructing t.he Government of Madras 
to recall the order· iMsued 1 

.. ) .. , 

t Not pttt at the tnCflting,-but the· questions Bnd answer. to them will be foUud 
at pages 848D-aC,U 04 these prouedinp. .  . 
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The .Honourable .r. J. Or.rar: The application 'Of section 23 (1) 
c£ the Government Sernllts' Conduct Hulel'; il'; It matter for the discretion 
of tllt! Local Governments in reHpect of their own offieers. 

Mr. A. ~~ s  ~yen r : Is it not It matter of sufficient import-
flnc£' hl'eallse It IS one whIch atl'cets not metely the Gu"el'nment Servants' 
oncl~lct ~ules ~ Madra", but ill other provinces alsl) and it is a general 
questlOll III whIch the Government of India mi<pht well consid.er the 
delSirability of s~u n  illsttuctioIll!?' '" 

The. Honourable Mr. J. Crerar: It il> boeause the question is of s~ e 
general lllterc~t that I undertook to answer it at all. Otherwise I think 
I might hll.Ye tla.id that the matter was primarily one for the Local 
Govermn,ent. 

ApPOINTMENT OF INDIANS TO THE SPECIAL COMMISSION TO I:!iQUIRE INTO THE 

QUESTION OF THE FEDERATION OF EAST AND ~ l  AFRIOA. 

437. *Mr. Gay&. Pru3.d Singh :. (a) Will Government kindly state 
when the Special Commission of Inquiry is likely to go out to enquire into 
the question of a federation of East and Central Africa, and whether it is 
intended to appoint any Indian on this CoD1Dlisaion to represent and safe-
guard the interests of  the looi8.llS in Kenya, Tanganyika, Uganda and 
other territories concerned. ! 

(b) Haye Government talten any steps, or do they propc.,lc to take 
any steps in this matter , 

Mr. G. I. lIajpai : Government have no information I1S to when the 
Commission is likely to go out to Africa for the enquiry. As regards 
the rest of the question, the Honourable Member's I:lttention is invited 
to the statement made by Mr. Dalal in this House and by the Honourable 
Sir Muhammad lIabibullah on the motion of Mr. K. C. Roy last 
Thursday, 

RECOVERY OF PSNALTIES FROM RAII,WAY ('OHPANIEg FOR OVERCROWDING 

OF CARRIAGES. . 

438. *Mr. G&18 PnHd Singh: (a) Will Government kindly state 
if under section 97 of the Indian Railways Act (Act IX of 1890) any 
suit has ever been brought by the ecre~ t  of .State for India in Council, 
against, any Railway Company o~ administratIOn to ~co er the ~n lty 
preseribed in section 93 of the saId Act, for contravemng the prOV18lODa 
of section 63, which tixell the ~u  nu~ er of passengers to be 
cnrried in each compartment of a raIlway tram , 

(b) If so, will Government kindly give the names of such Railway 
Companies or administrations, and the amount of penalty recovered from 
them sepaJ;ately ,y .' 

(c) It: no /SHcll suit has ever been brought, WIll (!o,-ernment k.mdly 
f'Xplain the reasons wby action has not been taken agamst t~ose ll ~y 
Compnnies or administrations, which carry more. ~ ssen el's m the .trams 
than the maximum number prescribed ullder llectIon ~ of HIt! Hallways 

Act ! 
'Mr. A. A. L. Pa.rsODI: (a) Not so far as Goyernment are aware. 

(b) Does not arise. 
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(t) Such action would not bave been in tbe interest of. the travelling 
public. The alternative to overcrowding was tbe stoppage of booking 
and such stoppages would, Government understand, bave caused greater 
inconvenience to intending passengers. 

ALLEGED I580LB5cB OF A "CBEWIIAN" OF THE EAST INDIAN RAILWAY. 

439. -Mr. 0a7lo Pruad IiDgh : Has the t.ttention of tbe Government 
been drawn to a signed letter, which appeared in the .Forward, dated the 
20th July 1927 (page 3), giving the details of the alleged insolence of a 
" crewman " of the East Indian Railway t What are the facts of this 
Galle, and wbat steps have been taken, or are proposed to be taken to pro-
teet bMW fide passengers from the harassment and inso1enee of railway 
,. crewmen "  , 

Kr. A. A. L. P&I'IODI : Government have seen the letter referred to. 
The proper course in a case of this nature is for the person aggrieved to 
bling the matter to the notice of the Railway Administration concerned 
who can be relied on to deal with it on its merits • 

.ALLEGED SHORTAGE ,OF SToaE8 ON THE SoNE BRIDGE AT KOILWAR ON THE 

EAST INDIAN RAILWAY. 

440. *1tIr. Oaya Pruad Singh: (a) Is it a fact th~t when the la&t 
inspection of the rrtorcs of the Sone Bridge Begirding at Koilwar (East 
Jndiall Hail way ) itl Bihar. "·&11 made, a cOD14iderable amollnt. of stores 
waH found short in the stock' If 10, when was the last inspection made, 
and what is the approxin:,ate value of the stores found short' Has any 
jnquiry been made, and if 80, with what result , 

(b) Have Government any objection in placing a copy of the last 
Inspection note on the tabJe T 

Mr. A. A. L. PanoDi : ~e ther the Railway Board nor the East 
Indian Railway AdminiHtration have any knowledge of any sbortage of 
stores on the Sone r c ~e at Koilwar. 

CoNVEYANCE OF THE ENGLISH MAIL FROM BOMBAY TO C.u.oUTl'A BY THB 
BENGAL NAGPUa RAILWAY. . 

"1. *111'. Gays. Pruad IiDrh: (a) Is there any proposal to convey 
tbe EnJrlish Mail from Bombay to Calcutta by the Bengal NallPur Railw.y 
for early delivery' If 80, is it a fact that this proposal, if carried o~t  

Will involve an expenditure of about RI. 60,000 per year out of the funds 
of the Government of India , 

(b) 1M it R fact that thiM proposal, if carried out, wiJ1 rellult in EngliHh 
Mails being delivered somewhat later than at prt'!scnt over eOD8iderable 
portions of territorieH, lIuch as Behar, Nepal and the United &rovinces ,. 

(c) Is it not a fact that it the English Mails are carried to Calcutta 
by the Bengal Nagpllr Railway, it will only result in Calcutta getting its 
Mails a few hours earlier on Sundays, which iN not a business day , 

The Honourable Sir BhupeDdra Kath Kitra: (a) No. The seconc1 
part of the question doell not arise. 

(b) and (c). Do not arise. 
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QUBlTleX8 .urD Alf8WEBS. anI 

EXIIAJrOBJ(BNT OF THe LICENCE-FEBS PAYABLE BY THE NONIA,S (LUNIYAS) 

FOB THi: MANUFACTURE OF CBUDE SALTPETRE, ETC. 

442. *1Ir. Gaya Prasad Singh: (a) Is it a fact that formerly licences 
for the manufacture of crude saltpetre, rassi and saggi, were issued to the 
Nonias (Luniyas) through the Post Offices at the nominal fee of two 
annas only, but since 1924 the licences are issued by District Headquarter' 
Treasuries at RH. 2  Y , 

(b) Are Government aware that the Nonias (Luniyas) are a es er te~ 

)y poor claHs of nersons, and this enhancement of the licence fee, together 
with the trouble and additional expense of obtaining it, and the Mystcu 
of is/miuK licences from District. Headquarter re sur e~ iU:itelld (If througb 
the POtit Offices, have resulted in the prlWtieal ruin of thp. saltpetre industry 
in Bihar Rnll eillewhere f' 

(c) Do Government propose to decrease the liccnce fee, and revive' 
the system of issuing licences through the Post Offices, or any other' eheap 
and readily available agency , 
The Honourable Sir Buil Blackett: (a) Yes, except that under the 

old system the fee was 4 annas and not 2 annas as stated by the HonOOT-
able Member, and the Luniya was not allowed to educe salt without pay-
ing duty, whereas he may do so now. 

(b) and (c). 'l'he changes int.roduc.ed in 1924 were made partly in 
order to help the Luniyas. In view, however, of the present condition 
of the saltpetre industry, Government are at prellcnt re-examining the 
whole position, including the possibility of reducing license fees charged 
to refiners. 

ENQUIRY INTO THE WORKING OF THE MUSLIM UNIVERSITY AT ALIGARH. 

44S. *1thaD. Bahadur Sa.rfaraz Hussain lthan : 1. In what year watt 
the Aligarh Muslim University Act passed T 

2. IIow long after the pUHsing of the Act was the Visiting Board of 
the University constituted and its members appointed , 

3. Has the Visiting Board made any inspection since its constitution' f 
4. Do Go,'ernment propose to make an inquiry into the working of 

the University T 
Mr. A. R. Dalal: (1) 1920. 
(2) April 1921. 
(8) The Visiting Boa.rd ball not exercised its right to inspect the 

University throu~h any of its members. 
(4) The question of enquiry iR under the consideration of H. H. the 

Chancellor of the' University. 

t444. 

ApPOINTMENT OF A COMMISSION TO ENQUIRE iNTo THE ~  OFTHH l\{OBLIM' 
UNIVERSITY AT ALIGARH. 

4:45. *111'. IImaU Khan: (a) Is ~ a fact that th~ Chancellor of .the 
Muslim University, Aligarh, has ol~te  a n l~n for t~e e~ ~n ~ 
tiOD of the cOllstituti0:.;t of ~he Umverslty, and for makmg ~ mqulry mtO' 
the working of the UnJVerslty , 

t Not put at thll meeting, but the question add answer to it Will be found a.t'" 

pare 3442 of theBe proceedings. 
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(b) '-H¥ this Gouunisaion bae.a appointed with tM eot c re l~e'of' the 
Goyenlment of India , 

(c) Jf RO, will the Government please ~ e t.he nKmeg of the r ~r n  

who 11a,'e ilecnappointe<l Commissioners , 

1Ir. A ••• Dalal: (a) The Government. of India understand that 
H. Fl. the Chancellor of the Aligarh MUl:llim TTnivet·sity· proposes t,o 
aI'point a committee to enquire into the affail's of that University. 

(b) The conCllrrence of the Gov.emInent of India' is not necessary, 

(l') .Does not ariae. 

'ltWNING or FIRST .urn SECOND Cuss' CARRIAGES WITH LAVATORIBS ON 
TRAINS BE'IWEEN MEERUT CITY AND KHtTRJA JUNCTION • 

• '6. ·Mr. IaIail Khan: mas the attention of the Government been 
.drawn to the iDcoD\'enience experienced by p888engers on the Eat Indian 
Hailway trains,which run betweell :l{eerutCity and Khurja Junation due 
to the faet that the fim and second ela8& earriages have no lavatorics attaeh-
eel «, thom'l If so, .. lie Govel'llJllent prepared to order t!Ult. carrillges with 
la,'atories he attached to the~ traias iufutul'e , 

•• A. A. L. Panou -: The anS'Wer to the flnt portion of the question 
is' jn the negative. A copy of the qacs':,iotl has t'~n forwarderl to the 
. .Agent, East 'indiaD RailwKY, for such action as may ~ nec'essury. 

THE )4DRAS FOREIGN )fAlL SPECIAL. 

4'7. *Mr. D. V. "lvi: (G) Will Government be pleased to state 
the Dumbl'r of occasions on which the Madr8.11 Foreign: Mail Special was 
run during the 188t 18 months , 

(b) On how many ooouioll8 during the same period WR3 the mail 
v.n cMr;;dng the inward English Mail between Bombay Rnd Madras 
marked "kl, bet,ween Bombay and Raichur and Raichm· and l\flldra&, and 
,on how IIwny occaHioDIil had the mails to be unlo ~  and reloaded i.q. 
ordinary ~sen er .. 'ems' 

«!) What 'were the causes of the mail van.'! getting ~ clt l ~t ~n 
"Raichur and Madras and the arrangements made for a more rellable supply 
of utRH ,.ans , 

...... A. L. 1' .... : The inlonaation iii being obtaine.d and will 
:be furnished to the Honourable Member. . 

OnICUTINO OR TEHPORJ\BY SIRV!CE RENDERED BY POSTAL CLERD AND 

. SORTERS IN 'tal: :RAILWAY MAIL SI:RVICE. . 

,,' .•• '8, ~ r  D. V. Belvi: Will Govemment be pleased to state : 

(a) If it is a faet that fh~ o el' lnent of India have ee ~  tcda, 
.down a time-limit for the 8ubmil!l8ion of claims in respect of 
the benefit of an aggregate period of actual (paid) ofticiatiDl 
~ temporary service rendered by postal ~ler ~ l nc l ort~r  

ill the Railway Mail Service , 
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(b) If it isa fact that a similar time-limitpreBCribed for the sub-
mission' of representations in respect of fixation of pay' was 
tht~ 3] lit u~y  HJ26 Y 

!.t.) If it is a fact that two caMet; of the offieidll of the Bombny General 
Postl Office for fixation of pay submitted in t:me, rtnlaiLl un-
disposed of for the last two years f 

(d) If the reply to the above be in the alfirmative,do Gqyernment 
propose to consider the advisability of fixing . some tim,e-
limit for the disposal of such cases by the Directorate T 

'!'he Bonourable air Bhupencira Nath Mitra: ~  Yes. 
(b) Yes, 

'(c) No. 

(d) Does not r e~ 

INTBODUCTION OF THB TUAIlIURY CENTRAL SYSTElJ IN THE GENERAL POST 

OFFICE, BOMBAY. 

'49. *1Ir. D. V. 88Iv! : Will G.overnment be pleased to state : 

(a) When was the Treasury Contract. System. introduced in the 
Bombay G.eneral Post Office , 

'(b) Is ita fact that ~ for duty allowance or compensation for 
~y ent of premia for higher security of three of  the 
officials of the Old Treasury Department of the Bombay 
General Post Office, namely, Messl'S. Savdavicar, Jadhav and 
l\Iurudkar, have been under thE' consideration of the rect~r  

General since the introductinn of  the '1'l'NllIll1'Y Contract 
SYHtem Y 

;( c) Is i a fact ~ t the qnestion of eseort of (!RlIh bags by the 
Town Inspector is likewise under examinat.ion for a long 
period of time , 

(el) What is the approximate date on which the decision of the 
Director General ma.v reasonably be e ~cte  T 

lIIr.B. A. lama ~ (a) The lst April, 1926. 

(b) The original petitions were rejected. Fresh petitions have been 
received and are being considered. 

(c) No. 
(d) ~ approximate date can be given. 

t450.-469. 

INCLt1BtON OF PORTIONS r1I NON-BRmSH TERRITORY IN THE SHILJ.ONG 

GENERAL URBAN CONSTITUENCY OF THE ASSAM LEGIS1.ATIVECOUNCIL. 

470. *Mr. K. O. Neogy: (a.) Has the tten~ on of o ern e~t ~en 
<1rawn to unlltarred questions Nos. 79 to 82 III the Assam e~ sl tl e 
Conncil on the 20th July, 1927, and the answers thereto Y 

.-------
t Not put at the mel'tinr; but t~  question! and anBWerB to thpm w,111 be found 

LIt pagel 8442--3454 of these rocl~e l l s  
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(b) Have Govemment announced any decision as to including portioDt 
of Don.Br.itish territory in the Urban con8tituencyof Shillong for the 
purpolile of representation in the local Council' If so, to what effect' 

(c) Will Governmcnt be pleased to state the total number of electors, 
u in 1926, in the 8hilIong General Urban constituency of the .Assam 
Legislative Council. who are all10 vote1'8 in the Surma Valley-cum.ShillOlll 
constituency of t.he Legislative .A88eDlbly, and how many of the said Dumber 
are residents in the British and nOD-British portions, respectively', of the 
said constituency , 

The BOB01Irabie Mr. I. Orerar: (II} Yea. 
(b) No. 

(c) 503 and 171, respectively. 

ELIGIBILITY OF THE HONOURABLE MR. NICHOLS-Roy FOIr EUCTION '1'0 

THE ASSAM LEGISLATIVE Comrcn. 

471. *ltIr. K. O. HeGIY: (a) Is it II fact that the lltmourable Mr. 
Nichols-Roy, one of the MiniHtpri> of the Government of Assam, is neither 
a British subject nor II resident in British territory f 

(b) Was the question of bis eligibility for clection to the Assam 
lJegiFilath'e Council ever referred to the Government of India in any COD-
nection' If 80, with what result f 

The Honourable Mr. I. Crerar: (a) Mr. Roy is a subject of one of 
the Khui states. By a . notification of the Government of ARsam issued 
under the Assam Elee:toral Rules Much l e~tl  hnve been declared Dot 
to be ineligible for election and not to he diMqulllified for registration on 
the electoral roll by reason on ~' of not being RritiHh Hubjects. Mr. Roy 
resides in the non-British area of the ShilJollg Municipal.y. 

(b) Xo. 

SEVERE PENALTIES INFI.lCTED ON THE MEMBERS I)F THE TltAN8ro1ttATtOX 

STAFF, 1 OATPURJ , BY MR. BRUCE JOY, DIVIIUON'AL 
SUPERINTENllENT, KAt,YAN SECTION' •. 

.. 

472. "'Mr. N. •. Joshi: (n) Will Government be plea sod to &tate 
whether their attention has bf'en drawn to an editorial in the ., Railway 
Times" of the 23rd .July 1927 under the caption of " S. O. S." from 
If."atpuri OD the subject of Nevere penaltieH in6icted on the members althe 
Transportation Staff, Jgatpuri. by Mr. Bruce .Joy, the Divisional Super. 
intendent, Kalyan scction , . .' • 

(b) JIas the attention of the Oovemment also been drawn to theJettllr 
addressed to the Agent, Great Inclian Peninsula Railw'8Y, by the General 
Secretary of the Amalgamatf.>d Society of Railway Servants of India ancl 
Burma, Limited, appearing Ilt pages 4 and ;; of the same ~ ,  . 

(c) If so, will Government he pleased to state wliat stepS have been 
taken ~' t.he Agent to enquire intc) the allegatiom and to institute au 
enquiry into tile circumstances in which the severe penaItie. eompt,.iDf(i 
of were instituted T . 
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(d) Do o ern ~nt propose to take steps to prevent the repetition of 
such .. severe penalties" on the subordinate employees of all Railways 
by the Divisional Superintendents , 

. Mr. A. A. L. PanoDl: (a) and (b). The General Secretary of the 
Amalgamated Society of Railway Servauts or India and Burma Limited 
has forwarded to Government a copy of the Railway Times of 23rd July 
1927, which is edited and Jlublished by him and bas drawn attention to 
the editorial and letter rl'!ferred to. 

(e) and (d). Government have no information regarding the action 
which the Agent, Great Indian Peninsula Railway, has taken or may 
propose to take in the matter. I would invite the attention of the 
Honourable Member to the fact that the letter was addressed to the 
Agent, Oreat Indian Peninsula Railway, and so far the Agent ~s not 
found it necessary to seek the aSRistanceof Government in its disposal, 
nor do Government anticipate that the Agent will find it necessary to do 
PO. A copy of this question and reply will however be forwarded to 
the Agent, Great Indian Peninsula Railway. 

RBMOVAL OF DELIVERY POST OFFICES IN BOMBAY TO DISTANT CORNERS 

OF THEIR DELIVERY AREAS. 

473. ·Mr. N .•. Joshi: (a.) Is it a fact that V. P. articles, the value. 
of which is over Rs. 25, amI insured articles, the insured value of which is 
over B.s. 200, have to be taken delivery of at the Post Office , 

(b) Is it a fact that the new Government Post Office building at 
Kalbadevi under construction is at one end of the present delivery area of 
that office' 

(e) Is it a fact that the present positions of the Mandvi aad Girgaon 
rost Offices are also at one end of their reSl>ective delivery areas , 

(d) Is it intended to remove any more Delivery PoAt Offices in Bombay 
from their present central position to distant eorners of .their delivery 
areas t 
(t) Will ao,'ernment be pleased to state whether in view of the in-

eouvenience to the public a8 also in the illterests of the delivery sta1f, 
instmctions will be hl8ued to stay such proposals in Bombay, if there be 
any , 

Mr. B. A. Bama: (a) V. P. articles more than Rs. 25 in value and 
insured articles of more than Rs. 250 insured value must ordinarily be 
taken delivery of at the post office. Such articles can be taken delivery 
of from" No delivery" Post Offices a180; In oftlces specially authorised 
by th~ Postmaster General, selected postmen can take out insured articles 
valued at more than RI. 250. ' 

(b) Yes, but only five minutes' walk from the present building. 

(e) The Girgaon post oftlc:e is at one end of its. delivery area, but the 
lfandvi office is central for delIvery purposes. 

(d) I do not admit. that .all the offices referred to ~ (b) ~n  (e) are 
in distant corners of theIr debvery areas. As far as pOIIllble delivery oftlces 
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iU'c le>cated near the· oentre of the deliveryare:e, but wbea an oftice baa t. 
be mOl'e(} to a new b,uilding, this is n9t always poasible. 

(e) No. 

QUESTIONS, NOT, PUT AT THE MEETING OWING TO TH:E 
ABSENCE OF THE QUESTIONERS, WITH ANSWERS TO TB,E 
SAME. 

EXPENDITURE ON THE COLONISATION 01' THE AWDAlIAN.8 BY MOPLAM. 

9'8. "'KIIa.D Bahadur Barfaru B1IIIain XhaD: Will Goverument 
please state the total expeD8e incurred in connexion w-ith the matter 01. the 
Andamaras Settlement and the eolonilllltioD of the l\1oplw from the·,time 
Ilf thE! appomtment ~f the Cardcw Committee in 1920 to examine aDd 
report on the suitability of the Andamans to be continued as a penal_tie. 
ment up to March 1927 , 

The lIonourable Mr. J. Crerar : The total expenditure iucurred on 
the 1 Andsmans Settlement, including tlle }[oplah ColoniHation Scheme. 
fiince the appointment of the Indian Jails Committee is given in the budget 
eHtimates and demands for the AndaDlsn and Nicobl1r Ililands which are 
available to the HODo1l1'lfl.ble )le-Illber in the Library. 

The Moplah Colonisation Scheme accounts for about Rs. 2,20,000 of 
this expenditure, be!;id.es &s. ,63,000 given out ,S recoverable taqavi loam. 

O .... CUL RECOGNITION 01' ;R.A1LW.l.Y UNIONS. 

849 •• lDwI BaWur larfuu B1IJIaiD JDIaD : (a.) Will o ernl en~ 

... if the Trade-Union Act passed in March 1926 bos been broUCht into 
force , 

(l.a) If 80, ,have the differeat Railway Adminiatrationsgiven otBcial 
recognition to all t ~ ~ l y  Unions ,t 

(0) If not, o ern~ent ro l ~ ~~ direct them to do 80 , 

1Ir. A. A. L. 1VIo1l8: (a) Yes. 
(b) Government have not got definite f~nn t ~n whether. ~ 

RaiJway Unions' have been accepted by the respectIve: RatlWay 4.dmmla. 
trationl88 suitable bodiell for tbe· AreAt to confer within t,h8 . illote ..... t. 
or the Btaff. This is 8 II1&tter which hall hitherto been left in the-~ 
of Agents. 

(c) The mattet" is under consideration. 

RUOLUTION ,e GRIEY ~  01' TSE o ~  EUPLOYEBS ON THill ~ ' 
'RAILWAYB. 

. .. r 

350. *Kban Bahadur SarfaraJ Hussain lQian :' (a)Wm qove1:IUJ1e.n1 
please state if the Resolution of the. Assembly pallsN] in rebrullry 1926. 
recommt>tloing an inquiry irttotlle grievances of the subordmate employee", 
on the In,dian Railways, has been accepted by the Government' 

(b) If so, what action has .been tnken " ' , 
,Mr. A.  A. L. ,ParlOns : 'fhe llonnurllll1!.. fr ~l' is referred to th ~ 

reIlly liven ~o question No. 336 asked by ~ ~  K. :.A.cliarya on the s~ 
september, 1925. 
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APPOINTKBlttS 01' TElrfPORABY JUDGES ·IN' HIGH CouRTS. 

361. *Khan Bahadur larfaru Huslain Khan: Will Government 
please at&te in whom the power of ttlaki'ng temporary ~lntr nent  oi the' 
uu~ .. -s of the High Courts in India is vested and what crlterHJl1 the Gov-
enuncut impose in the selection' 

The Honourable Mr. J. Orerar : o nt~ent  of acting and addi-
tional Judges (If the High Courts, to which the Honourable Member is 
p1'esumably ref"lTin/l, are made by the Governor Gencl'sl in Council or 
the LO('al nOWfnment as the case may be' under the provisiops of 
section 101 (2) (1) and 105 of the Government of India Act. Subject 
to the pl"ovisi011R of 8ub·seetionf! (1) and (4) of section 101, efficiency 
is the main con!,lidel'ation in making selections for these appointments. 

AWARD 01·' THE ROYAl. Hl'MANE SOCIETY'S MEDAL TO TINDAL InRARIM. 

352. "'Khan Bahadur Barfaral Buau.tn Dan: (a) Will Government, 
please state if they have arrived at a decision with regard to the question 
of recommending Tindal Ibrahim for an award of the Royal Humane 
o~ ety [t'idc Government reply to uruItarred quell1ion No. 60 (a) on the' 
31st January 1927] , 

(b) If so, will they please communicate the decision to the House , 

The Honourable l'tIr. J .. Crerar: (0;) and (b). Go,·ernment has decid-
ed lIotto rt'eo n ~n  the tindal for the' award rl~ferl'e  to by the Honour-
able Member. ' 

REVI8IQN OF THE INDIAN ItAILWAYS ACT. 

MS. *l[han Bahaclur larfvaI ~ Khan: (a) 18' it a fact that 
tht.> revision of the Railways Act iii! under the confSideration of Governmenf' 

(b) If 80, have they' arrived at a e~ s on' . .. .. 

(c) If they have, l~ they please communicate their decision to· tbe-
House' 

(d) If not, will they please lltate the reasons of the delay '. 
The Honourabl. Sir Georg. RatSty:' (a) Yea. 
(b) No. 
( c) Does not arise., 

. (d) It is a matter requiring full oonaideration alld cannot be dealt 
with .hurriedly. 

'fAKING OF' THE OATH OF OFfICE BY BABU SATYE:N"DRA CHANDRA MITRA, l\lL.A.. 

. 354 "'Khan Ja;haclur 8arfaraz Huaaain Kha ~ (a) With reference 
to Goternment reply to starred question No. 280' on the 7th February 1927, 
regarding tlle taking of the oath of off ~e by Babu Satyencira h n~r  Mitra, 
M.L.A., will Government please state 1f th~y I1r.e awa.re of the action taken 
by the G(l"\'ernment of Bengal in the matter , 

(b) If they nrc aware, will they please communicate tb,e deciiion,of the 
Bengal Oovernment to the Houso ,. .' 

(r,) If not, are they re ~re  to obtain the information from the 
Bengal G('wernment and place It before the' House , 

Mr. W. T. ltI. Wright: The Government of Bengal de.,,:i,ded that 
Mr. S. C. Mitr.a eould not be permitted to attend the meetings of the" 
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c~ ~l t e Assembly· ~o long 8S he ,vas under restraint under the Be.ngal 
Crlmlnall.aw Alnendment Act, IV25. 

STOPPAGE OF THE I-Up PUNJAD MAIL AT PATNA CITY. 

855. *Khan Bahadur 8arfaru Husain Khan: (a) Are Government 
aware that of late the 1 Up Punjab Mail has not been stopping at the Patna 
City railway station Y  / 

(b) Why has the ] Up Punjl,b Mail not been stopping of late at the 
Patna City railway station f 

111'. A.  A. L. PanoDl: (0) Yes. 
(b) It is quite impossible for the Government to take any part in 

the arrnngement of time tables. Copies of the que"tion and the Ilnswer 
will be Kcnt to the Agent. 

CONSTRUCTION OF A RULWAY DETWEEN MUZAFFARPrR ANn SJTAMABHI: 

356. *Khan Bahadur 8arfaru H'III8ain Khan: (a) Is it a fact that 
the construction of a Iin(! between l\'lllzaffarpur and Sitnmarhi is under the 
contemplation of Gon·rnmf.'nt Y 

(b) If so, will Government please state if any action has been taken 
in the matter Y , 

111'. A. A.. L. Parsons: (a) aud (b) . .A r('-examinntion of the alter-
native projectK for a railwuy behVl'en MU7.affarpur and eit.her Darbhanga 
or Sitawllrhi iN being nlsde by the Bengal and North-Welltern Railway 
Administration. 

AMENUMEXT OF THE INmAN WORKMEN'S COMPENSATION ACT. 

367. *Khan Babadur larfaru H1III&iD Khan: (a) Will Government 
please state jf the amendment of the Indian Workmen's Compensation Act 
ia under the consideration of Government , 

(b) If 80, by what time are they likely to introduce an amendiq 
Bill , 

i'be Honourable Sir Bhupendra Bath Mitra.: (a) Yes. 
(b) The prf.'!<Icnt intention of Government iN to introduce an amending 

BHl in thp next Delhi Session. 

Jl'ZJJClNG 01' THE RAILWAY LINES ON THi'! ARRAH-SA88ARAM LIGHT RAILWAY 

AND THE BIHAR-BUKHTJARPUR LIOHT RA.ILWAY. 

358.. *lth&D JIUaaclur larfaru H1UIaiD Khan: (a) Are Government 
."are that there is no fencing along the railway lines at plac'e& where the 
trains pass through denacly popUlated villagcli on the Arrah-S&8Iaram Lijrht 
Railway and tlat' Bihar-Bukhtiarpur l"ight RaHway , 
(b) If they are, are Government prepared to issue necesaa.ry iDltruo-

tius to the railway authority concerned to do the needful with a view to 
prevent accidentl , 

(c) If they are not aware, do they propose to make an inquiry in. the 
matter and communicate the result to the HOUle , 

JIr. A. A.. L. Panou: (a) YeR. 
(b) No. These railways were eonatructed a8 tramways in 1909 and 

lJO], re.peetively, and are administered by the Local Government, with 
whom any necessary action rests. 

(c) Does not arise. - , .' . 
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DEPUTY POSTMASTERS GENERAL IN THE PROVINCE OJ' BmAB AND 0aus:A. 

SlS9. *Khan Ba.b&d.1I1' larfaru BUliain Khan: (a) Is it a fact that 
:fu:r '::d n r~~ty Postmasters General, Post Office, in the Province of 

(b) If so, will Government please give reasons' 

Mr. H. A. 8aD11: (a) Yes. 
(b) The work of the Circle is not at present lIufficient to justify the 

8p\lointment of a Deputy Postmaster General. 

DUTY ALLOWANCES OF PERSONAL AsSIS'rANTS TO POSTMASTERS G.NEBA.L. 

. 360. *JthaD Br.had1l1' 8arfaraz BUliain Khan: (a) Is it a fact that 
the number of Personal Assistants to Postmasters General in the different 
Postal Circles in India is 25 (twenty-five) , 

(b) Are these Personal Assistants granted duty allowance in addition 
too their salaries , 

(c) Is each Personal Assistant to the Postmaster General granted a 
ft:r;ed amount of duty allowance or do their duty allowances vary according 
to their salaries , 
JIIr. H. A. 8aDII: (a) Yes. 
(b) Yes. . 
(c) The amount of duty allowance (special pay) is the same in all 

cases. 

ELECTED EUROPEAN MAJORITY IN THE LEGISLATIVE COUNCIL OF KENYA. 

361. *J[han Babadur larfaraz Hussain Khan: With reference to 
Government reply on the 9th February 1927, " The matter is receiving the 
attention of the Government of India, who are fully alive to the issues 
involved. " to starred question No. 322 (c), regarding the elected European 
majority in the Legislative Council of Kenya, ,vill. Gm·el'nmer.t please 
state : 

(1) If they have arrived at any decision on the subject' 
(2) If not, what progress has been made in the situation since 

then' 
Mr. G. 8. Bajpai: (1) and (2). No official proposal to this effect 

having been made, the occasion fo~ tlie Government of India to take any 
d"cision in the matter has not arIsen. 

PUBLICATION OF THE REPORT OJ THE FIJI DEPUTATION. 

362. "'BllaD Babadur Barfuas Hussain Khan': Will Government 
pleue state : • 

(1) If the report of the deputation sent by them to Fiji in 1921 has 
been published , .  . 

(2) Whether the Fiji Government has o~ ose  th~ publicatlon of 

the report' 
(3) Whet.her the Honourable Sir Narasimha Sarma ever ~ e t.he 

Assembly an undertaking that he would soon pubhsh the 

report' 
D 
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1Ir.0. 8; Bajpai : (1) and (2). ' The Honeurable Member's attention 
is invited to the answers given by' Mr. Bhore to Mr. Gaya Pruad Singh'. 
question No. 245 and the connected supplementaries on the 1st }4'ebruary 
1927. Government have nothing to add to the ,replies then given. 

, (3) The lIonourable Member is referred to the answer given by Sir 
N.arasimha Sanna in the Council of State to que"t,ion No. 26 by the late 
Sir Ahmedthamby Maricair on the 16t.h July 1923. , 
{l)NUJlBER OF BILLS AND RESOLUTIONS PASSED BY THE LAST TWO AsSEM-

BLIES. (:!) NUMBER OF QUESTION'S ASKED IN THE LAST TWO ASSEMBLIES. 

B. *Khua BaJaadur 8&rfaru B1III&iJl ltIwl: Will Go"ernment 
please state : 

(a) the Dumber of Bills passed by the last two Assemblies and the 
number certified by the Governor General ; 

(b) the number of Don-official Resolutions adopted by the last two 
Assemblies and the number not accepted j and 

(c) the number of starred questions ~ e  in the last two Assemblies 
year by year , 

Mr. W.,T. M. Wright: (a) 'rhe number of Bills passed by the last 
two Asaemblies is 190 and the number of Bills certified by the Governor 
General ill 4. 

(b) The number of non-official Resolutions adopted by the last two 
.A.sRemblies is 97. As to the acceptance ~f these Resolutions the Honour-
abJe Member is referred to the various statements showing the action 
taken by Government thereon which have been laid OD the table of the 
House from time to time. 

(c) A statement giving the information desired iti placed on the 
table. 

Number 
Seuiona. of Remarks. 

•  q afllti0D8. 
• 

F'r" LegNIta". A"..,..". 
• TheM queetioDe were aDlWered orally. First S-ioa I. 0 686* 
TIde WII 'Wore' tIbe lDllrod1aotioa -or the 
Starred aDd UDItIrrred lyattftl. 

8eoood 8eaaioa · · .' 1001 
Tbird 8eali0ll 1'" 
&Dorttl ~  
I'int 8eeei01l ·  ·  · I38IS 
8eooDd 8eMion · · IJ'l9 
Third 8eIIi0D · · · .. Fourth 8eMloo ·  · "17 
Wtbs-ioD · · 821 

Total · 9518 
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CONSTBUOTION OJ' AN OVERBRIDGE AT GULZARBAGH ON THE EAST INDIAN 

RAILWAY. 

886. *KhaD Bahadur B&rfaru HUllain Khan: (a) Are Government 
aware that there is no overbridge at the Gulzarbagh station, East India1;l 
Railway, in the Province of Bihar and Orissa' 

(b) Are Government aware that the passengers, chie1ly ladies, and 
children, are put to great hardships and are liable to meet with accidents 
in the night and rainy season for want of an overbridge at this station Y 

(c) If so, are they prepared to consider the necessity of constructing 
an overbridge at the station T 

(d) If not, will they please give relisons , 
(e) Will Government please state the length of the two platforms at 

this station and the height of the platforms from the railway lines Y 

Mr. A. A. L. Parsons: (a) to (d). Government are aware that there· 
is no overbridge at Gulzarbagh station and that a certain amount of 
inconvenience is thereby eaused to paStolengcrlS, but steps are being taken 
to provide one after the needlS of more important' stations have been 
met, The construction of the overbridge at Gulzarbagh is programmed 
for the year 1929·30, 

(f') 'l'he length of the platforms at this station is 1,000 feet each, 
and they are of the standard raised type which is 2 feet 9 inches above 
rail level. 

EXPENDITURE ON NEW DBLBI. 

387. *Xha.n Bahadur Barfa.ru BWJI&in Khan: With reference to 
starred question No. 400 and supplementary questions and Government 
replies on 15th ~e ru ry ~  r~ r n  the total expenditure on Govern· 
ment buildings lD New DelhI, WIll Government please state: 

(a) How much more money is required to complete the programme 
for the construction of the Imperial Capital in New Delhi f 

(b) How many Indians and how many Europeans were employed on 
the works Y 

(c) What amounts have be,en paid to the architects and advisers in 
respect of constructIon , 

The Honourable 8ir Bhupendra Bath Mitra: (a) The amount 
required to complete t.he, expenditure on the New Capital (inclusive of 
all works as well all btuldJDgs) over and above the sum of Rs, 12,55,00,000 
mentioned in reply to question No. 400 of, the 15th February 1927 is 
Us, 1,72,50,000 of which Re. 1,63,70,000 remam to be spent. . 

(b) The average number of e lo~es of all classes on the regular 
staa throughout the project has been 

Europeans 52 
Indians 381 

Bellides these the contractors, their agents, and 'York people who 
numbered many thousands were almost exclUSively Indian. 

(c) Rs. 32,95,000 have been paid to the Architects of the Central 

Buildings. III 
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NUKBD OF WORKSHOPS ON THB EAST INDIAN RAILWAY AND THE BENGAL 

AND NORTH WESTERN R.AILWAY. 

888. *lthaD Babadur Barfa.rU B'IIII&in Khan: (tJ) Will Government 
please state the number of workshops and the names of the stations at which 
workshops exist on the East Indian Railway and the Bengal and North-
Western Railway , 

(b) Is the construction of new workshops on the East Indian Railway 
aDd Bengal and North·Western Railway under the contemplation of Gov-
ernment, and if 80, at which station , 

Mr. A. A. L. PanODl : I presume the Honourable Member refers to 
mechanical workshops for the construction or repair of locomotives, 
carriages and wagon!!!. 

On the East Indian Railway there are 4 workshops at Jamalpur, 
LHlooah, Ondal and Lucknow. 

On the Bengal and ~orth  Western Railway there a1'e two workshops 
at Gorakhpur and Samastlpuf. 

(b) On the East Indian Railway extensions are being made to the 
goPS at Lucknow and it is proposed to extend those at Jamalpur. 

On the' Bengal and North·Western Railway no construction of new 
workshops is at present contemplated. 

(1) INTBODuOTIoN OJ' THE SHIrr SYSTEJI OJ' WORK IN MINES. 

(2) PBoBIBmoN OF THE EMPLOYKENT OJ' WOKEN UNDERGROUND IN MINES. 

389. ·DaD Babadur larfaru H1III&iJI KIwI: Will Government 
please state : 

(tJ) by what time they propose to introduce the shift sYHtem of work 
in Indian mines ; and 

(b) if they havp. framed regulations prohibiting the employment 
of women underground in Indian minCH , 

The Honourable Sir Bhupenclra Bath Mitra: (tJ) The Bill which I 
Introduced last Session, if paRsed in its present form, will come into 
effect on lst April, 1930. 

(b) No. Draft regulations ha"e been drawn up and have been 
referred to Mining Boards for opinion 8S required by section 31 (3) of 
the Indian Kines Aet. Thereafter the draft will have to be published 
for criticism 8S required by Hection 31 (2) of the Act. 

INTRonuCTIoN 011' LEGISLATION POR THE PROIIPT P A YMBNT Oil' ~ AGBS. 

390 .• )[han Bahadur Sa.rfaru HuualD Kha.D : With reference to 
Government reply to starred question No. 339 on the 14th February 1927, 
regarding the introduction of legislation for the prompt p8lyment of wares, 
will Government please atate : 

(a) if the replies from all Local Governments have been received ; 
and 

(b) if 80, whether the 8ubject has been di80U88eci })y the Standing 
. Adviaory Committee attached to the Department of Industries 
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and Labour and whether they propose to introduce the Bill 
in the current Session , 

The Bonourable lir Bhupendra Hath Mitra: ~  Yes. 

. (6). The subject was discussed with the Standing Advisory Com-
mIttee In September 1926. I would remind the Honourable  Member 
that t~e discussion of my motion for the election of a Standing Advisory 
CommIttee for my Department was twice adjourned during last Sessioll 
~  that, in consequence,. my Department has been without a Committee 
~nce the second AS!lembly was dissolved. I hope, when the Committee 
11 elected, to discuss the question again with them. No Bill will be 
introduced in this Session. 

LoCATION OF THE PRIVATE QUARTERS OF SUPERINTENDENTS OF POSTOITICES 

IN THEIR OFFICE BUILDINGS. . 

391. *Khan Bahadur Barfaraz Bus8ain Khan: (a) With reference to 
starred question No. 357, and its replies by Government on the 14th 
February, regarding the use of portions of Post Office buildings as their 
private quarters by Superintendents of Post Offices, will Government please 
state any special reason why in Barisal, Bogra, Dibrngarh, Dinajpur, 
Mymensingh, Faridpur, Jalpaiguri, Khulna, Krishnagar, Midnapur, and 
Narayangunj, the quarters of the Superintendents of Post Offices are 
located in their office buildings Y 

(b) Have Government completed their inquiry , 

(c) If they have, will they please communicate the result to the 
Rouse , 

Mr. B. A. lama: (a) An enquiry is being made and the result will 
be communicated to the Honourable Member. 

(b) No. 

(c) Does not arise. 

ESTABLI8HKENT OF HEAD, SUB OR BRANCH POST OI'I'ICES IN BIHAR AND 

ORISSA. . 
392. *Kun Bahadur 8arfaru BU8I&in KhaD: (a) Have any Head, 

Sub. or Branch Post Offices been established in the Province of Bihar and 
Ori888 during the years 1925-26 and 1926-27 , 

. (6) If 80, will Government please statc the number and places where 
they have been established T 

111'. B. A. lama: (a.) 1925-26-Head Offices and 
Sub-offices 

Branch offices 

1926-27-Head Offices .. 

Sub-offices 

Nil. 

39 

Nil. 

3 

Branch offices 101 

(6) The details are being supplied to the Honourable Kember. 
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D"""1Il IN THE hIPoRT. ~ PRIVATE MERCHANDISE AND ED'OBT OJ' INDIAJI 
PRODUCE AND MANUFActuRES. 

393. *KhaD Bahadur aartans H1lIIaiD Khan : 1. Regarding India's 
Sea-Borne Trade, will Govenunent please state : 

(a) If the import of private merchandise totalled Re. 21,73,00,000 
in April 1927, and showed a decrease of 49 lubs, as compared 
with the preceding month , 

(b) If the value of the export of Indian produce and manufactures 
decreased by RfI. 8,56,00,000 from Rs. 33,83,00,000 in March 
1927 to Rs. 25,27,00,000 in April 1927 , 

,2. If the facts and figures shown in (a) and (b) are correct, will 
Government please state reason for the large decrease , 

The Honourable air George Bainy: 1. (a) and (b). Yes. 

2. The decrease was mainly due to smaller imports of sugar and 
Australian wheat, anel rednccd shipments of rice, tea, raw cotton and 
oilHeeds from India in April 1927. Imports and exports fiuctuate from 
month to month, and it is difBcult to assign reasons for these fluctuations. 
In the month of March 18st. the figures for both imports ane1 exportS 

~re exceptionally high as compared with the months immediately re~ 

ceding, and the figures for April were about normal. 

OoLLECI'ION OP CoKPUL80RY SUBSCRIPTIONS :noll TIlE 8OBOBDlNATE STAn' 

POR A FAREWELL PAIn'Y TO MR. H. B. RAU, DtUaroB OJ' AUDIT, 
UNITED PRoVINCES. 

394. *Khan Bahad1l1' Barfaru BUII&iD Khan: (a) With reference to 
Government reply to staned question No. 301 on the 14th February, regard. 
ing the collection of compUlsory subscriptions from the subordinate staff to 
~ the cost of a f~ ell party to Mr. H. B. Rau, Director of Audit, 
Uniterl Provinces, will Government please state if the nqu ryh ~ been 
completed T 

(b) If 80, will Government please communicatl! the result of the 
inquiry to the House in view of  the public natUl'e of the subject , < 

The Bouour&bl. air But1 Blackett :  A copy of the final reply, which 
contains the result of the enquiry, illl in the Library I)f the House. 

VISK'8 OP TIlE 8uPBBINTENDENTOP POST OJ'Il'lCE8, PATNA DIVISION, TO HEAD, 

8m, OR BBANC'B POST 01'1'1088. ., 

39lS. *Khan Behadur Barfaru BuuiD KIum: Will Government 
please ltate : . 

(a) The names of the Head, Sub or Branch Post Oftleea visited by 
the Superintendent of Post Offices,Patna DiTieiOD, ill tM' 
Bihar and OriJaa Circle in the months of October, November, 
December, January, and March' 

(b) The amount of travelling allowance month by month drawn 
by him for his visits during the said months , 

•. B. A. lams: (a) The Honourable Member presumably refers 
to October, November and December 1926 and to January and Maroh 
1927. 
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tA statement embodying the information asked for has been furnished 
to the Honourable Member. 

(b) The amounts of travelling allowance drawn by the u er n ~n
dent during these months are Rs. 173, 145-5-0, 92-3-0 144-8-0 and 
202-13-0, respeotively., '  , 

RECONSTITUTION OF THE RoYAL INDIAN MAluNE AS A o l ~ FORCH. 

396. *JDum Bahaclur 8&rfaru JI'IIIIabl KhI.D: (eI) What progrel8 
has been made and constructive work done in· the reconstitution of the 
Royal Indian Marine 88 a combatant force since the address of His Excel-
lency the Viceroy to the Members of the Assembly on the 24th .J anuary 
1927 , 

(b) By what time will Government be in a position to introduce 
legislation to provide for the Royal Indian Navy , 

Mr. O. M. Young: (a) ] will supply the Honourable Member with a 
supplementary statement in continuation" of the statement forwarded to . 
him in reply to his starred question No. 922, dated 14th March 1927. 

(b) A Bill has been dl'dted and it is hoped to introduce it jn the 
Indian Legislature during the Delhi SeHsion. 

CIvIL AVIATION. 

397. *Khan Babadur Sarfaraz Buuain Khan: Will Government 
please state what progress has been made in the preliminary work connected 
with Civil Aviation, since the adoption of the motion on the subject in the 
Assembly on the 1st March 1927 Y 

The BODourable Sir BhupeDdra Nath Mitra: The Director of Civil 
A"iation in India has belln appointed and assumed charge of his duties 
on the 5th April 1927. Since then he has been actively, engaged in 
tl16 consideration of a number of questions such as the establishment of 
internal air routeH, the formation of light aeroplane clubs, the training' 
f)f Indians in Civil Aviation, etc. There is a good deal of 'preliminary 
work to be done in most of the~e matters before we shall be in a positio, 
to formulate definite schemes. 

SLAVBBY IN Bl1BJU.. 

898. *KhaD Bahadur 8arf&l'&l BUIIIbl .JDaan: (a) ef~rr n  to the 
telegram sent by His l cellenc~ the Governor o.f ~  to ~l  Excellency 
the Viceroy regarding slavery lD Burma •. pubhshed lD the Issue of the 
Statesman of the 8th June 1927, page 6, ll~ ~ ern ent be pleased to state 
if they have received any further communIcatIOn from the Government of 
Bunna on the subject , 

(b) U so, will they please lay a copy of it on the table for the informa-
tion of the House , 

Sir DeDlI Bray: (a) Yes, Sir. 
(b) The question of publishing the ur~  o ern ~nt's re~ort  is 

l:nder CODsideration. If published, a copy WIll be pJac,ed lD the Llbrary. 
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G&AJIrT 0; KING'S OoJUUS8IONS TO IOUNS IN TIlE INDUN Aluiy VBTBRINDY 
OoRP8. 

400. *111'. 8riIh 0h&Ddra Dutta: (0) Is it a fact that the 8eeretuz 
of State for India has approved of King's Commissions in the Indian 
.A.r:my Veterinary Corps beiDa opened. to Indi8D8 , 

('b) Will the Government of India ~ pleased to state if any Indian 
bas yet been granted the King's CODlJDissiOD in the Indian Army VeterinarJ 
Corps' If not, why Dot , 

1Ir. G ... You,: (0) Yes .. 
(b) No, because no vacancy has occurred since the decision was 

made. 

GUNT OF Kmo's OoIOlI8810N8 TO IOUN8 IN TIlE INDI.A.N Aluiy VBTEBINABY 
OoBP8. 

401. *1Ir. 8riIh 0haJulra, Datta: (0) Is it a fact that Earl Winterton 
stated in the Bouse of Commons about the middle of June 1926, that the 
Government of India were willing to consider candidates, who did not p&88 
through the Prince of Wales Royal Indian Military College, Dehra Dun, 
provided th81"ere members of the Royal College of V ~ter n ry Surgeons, 
and were otherwise fully qualified , 

(b) Is it a fact that Earl Winterton also added that it was within 
the capacity of Debra Dun to produce Commissions in the Indian Army 
Veterinary appointments which it is desired to fill from this source , 

(c) Is it a fact that a number of fully qualified Indian members of 
the Royal College of Veterinary Surgeons have applied to the Army Depart· 
ment for such appointments' If so, what reply have the Government given 
them' 

(d) How many vacancies are  there in the Indian Army Veterinary 
Corp!! at present' When do the Go,'ernment c:ontcmplate to fUl them' . 

111'. G. 11. Ycnmg: (a) IJoro Winterton said that he had no doubt 
that the Government of India would be willing to consider candidatea 
who had not passed through Dehra Dun. 

(b) Yes. 
(c) Five applications have been received. Four of them were 

previous to Lord Winterton'. statement. The applicants were informed 
that only qualified students from Dehra Dun were eligible for King'a 
Commissions in the Indian Army Veterinary Corps. The fifth appli. 
cation was subsequent to Lord Winterton'a statement. The applicant 
Wlel informed that only candidateA who have been educated at the Debra 
nun College or at an English public school and have subsequently 
obtftinrc1 thE' M. R. C. V. S. will be considered for King's o s~ on l  

(d) There are none at present, Sir; and normally there will be none 
for lome, years. 

i'uvm.LDl'G ALLOWANCE or LIEUTENANT-COLONEL W. A. 8J1IT11, SUPEBlNTBlf-
DENT OJ' POST OJ'nOE8, NILOIRI DIVISION. 

402. *Mr. Abdul Latif la.beb I'arookht: (0) With reference to the 
reply to starred question No. 364, dated the 14th February 1927, of 
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Mr. Amar Nath Dutt, will the "Government be pleased to state if the travel-
ling allowance bills of Lieutenant-Colonel W. A. Smith, Superintendent 
of Post Offices, Nilgiri ~ on  were examined ; and if so, with what 
result' 

(b) Was the Superintendent of Post Offices in his headquarters from 
the 18th to 22nd July 1926 both days inclusive; and if not, what were the 
offices visited by him on those dates and for what purpose , 

Mr. B. A. 8&m1: (a) The examination is still in progress. 
(b) Not throughout the period. 

The places visited and the purposes of the visitA during this period 
are 8S follows : 

18th-Wellington-halt. 

19th-Springfield, and 
Yedapalli-inspection. 
Return, to headquarters (Ootacamund). 

20th-At headquarters. 

21st-Coonoor and Katary-
Enquiry into complaint and inspection of site of new post 
office buildinp:. 

Return to headquarters. 
22nd-At headquarters. 

POSTAL ADMINISTRATION IN THE NILGIRI DIVISION. 

408. *l'tIr. Abdul Latif Saheb Farookhi: (a) With reference to the 
reply to starred question No. 370, dated the 14th February 1927, of 
Mr. Amar Nath Dutt, will thE: Government be pleased to state whether the 
report of the Postmaster-General, Madras. has been received ; and if so, 
will they please furnish a copy of the report to the House , 

(b) What ordel'li were passed by the Director General of Posts and 
Telegraphs on the report , 

(c) Was any officer of the Department deputed to enquire into the 
allegations contained in the editorial referred to in the General Letter of 
the Madras Provincial Postal and R. M. S. Union' 

(d) If the answer to the above is in the affirmative, who was the officer 
deputed, when and how many days did he take to complete the enquiry t 
Mr. H. A. BamI: (a) and (b). The report has been received and.is 

Hill 11nder the consideration of the Director General. It is not proposed 
to lay the report on the table of the House. 

(c) Yes. 
(d) The Postmaster General, Madras. Government have no informa-

tion as to the number of days that. officer took to complete the enquiry 
nor do they propose to call for it. , 
WPECTION OF BRANCH POST OmCEB BY LIEUTENANT-COLONEL W. A: SMITH, 

SUPERINTBNDENT 01' POST OFFIOES, NILGIRI DIVISION. 

4.04r. "'Mr. Abdul Latif a&beb rarookhi : Will the Government be 
pleased to state if the information called for by Mr. Amar Nath Dutt in his 
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starred question No. 372, dated the 14th February 1927, regarding the 
iDfIpeetion,of Branch Post Offices, etc., 1>1 Lieutenant-Colonel W. A. Smith. 
Superintendent of Post Offices, Nilgiri Division, has been collected ; and' if 
10, will they please furnish the same to the House , ; : 
Mr. B. A. 8a.ma : Yes. The information asked ror was furnished 

to Mr. Amu )lath Dutt on the 12th March last. A copy of the reply t. 
14lid on the table. . 

Beply '0 Quutioft No. 871, dated tAd 14t1& Fdb"..", 1917. 
(a) HuUcal, !lemmara, Gomanplam, Negamnm, Palayakottai and ~  

patti. 
(b) The record II of the above broneh oSee. were tuken to headquarters for 

8lK'Urity. 
(c) No. 

PumsHJU:NT8 INFLICTED ON BIS ~  BY LIEUTENANT-CoLONEL 

W. A. SJlITB,SUPERJNTENDENT OF POST OnICES, NILGIBI DIVISION. 

406. *Mr. Abdul Latif 8aheb 'arookhi : With reference to the reply 
to the starred question No. :l74, dated the 14th February 1927, of 
Mr. Amar Natb Dutt, regarding the punishments inflicted by Lieutenant-
Colonel W. A. Smith, Superintendent of Post Offices, Nilgiri Division, will 
the GovemmeDtbe pleased to atate jf the information has beeD collected ; 
and if RO, will they please lay a copy of the same on the table T 
Mr. B. A. lams : Yes. The information was furniKhed to Mr. Amar 

Nut..IJ Dutt on the 12th March last. A copy of the rE'ply is laid on t.he 
taMt'. 

Bep", to QVd,tion No. 874, ,fated the 14th February J9.'n. 
(a) A statement iI attached. 
(b) BepUee to both parte are in the affirmative. 
(0) In two Mllel, one for alleged impertinent-e, to tim public /lud tho other tor 

inlUbordination and di.regal'd of n.ll'!!. . 

JUDel928 . 
Julyl928 

Aapat 1926 

September 19. 
Octoberl_ 

November 1_ 
Decemberl_ 
J_...,.l927 

I 
Amount 
realised 
in fiDeI. Other puniehmente. 

Ra. 4. P. 
100 
20 4: 0 

12 0  0 

12 1  0 
'780 

One vi1IatJepoatman diamillJ8Cl. 
8erricel of ODe lene reII8rVe' olerk were ... · 
pepeecl with. > ' 

8erriceI of ODe olerk were diapenIed with loUd, 
il101"OlUDt of another olerk w .. eto ~ 
for ODe year. 

Nil. 
Inoremat of one clerk w .. .topped for three 
mcmthe. 

Nil. 
Nil. 
IDoremen. 01 WO olera wereltqpped (or 
three mODtu Mad of r.aother' dirk tor 
foUr mODthi.; 
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DISMISSAL BY TELEGRAPH OF A CLERK ABOVE THE FmsT EFFICIENCY BAR 

BY LIEUTENAm'-COLONEL W. A. SKITS, SUl'ERINTENDENT 011' 
Pon OnImas, NILGIBI DxvISIOR. 

406. "'Mr. Abdul Latif Saheb I'arookhi: (a) With reference to the 
reply to starred question No. 375, dated the 14th February of Mr. Amar 
Nath Dutt, re r n~ the dismil!Sal by telegraph of a clerk above the first 
efticiency bar by Lieutenant-Colonel W. A. Smith, Superintendent of Post 
Offices, Nilgiri Division, will the Government be pleased to Rtate if the' 
explanation of the Superintendent has been received i and if so. what 
disciplinary action was taken against the Superintendent for his action' 

(b) If the answer to the first part of the above is in the negative, what 
is the reWion for t.he delay in obtaining the explanation of the Superin-
tendent' . 

Mr. H. A.. 8amJ: (a) YeR. Owing to a clerical errOl' the ~r t o  

list did Ilot phow that the clerk in question was above the first efficiency 
bar and thp Superintendent dismissed him through raiMapJll"ehension. 
Nn di",ciplinary action against the Superintendent is, therefore, <laIled 
for'. 

(b) Ooefol not. ariRe. 

LEAVE RESERVE CLERKS IN THE OFFICE OF THE SUPERINTENDENT OP POST 

OIl'FICES, NILGIRI DIVISION. 

407. "'l'tIr. Abdul :r.,.tit Saheb ~o h  (a) With reference to the 
!'eply to part (b) of starred question o~ 376, dated the 14t.h F('bruary 
1927, of Mr. Amar Nath Dut.t, regarding the e8t.ablilthment of the office of 
the Superintendent of POM Offices, Nilgiri Division, will the' Government 
be. pleased to state if they have now collected the information ; and if so, 
W111 they please furnish the same  to the House , 

(b) If the fln!'lwer to the firMt part of the above is in the negative, when 
do tbey expect to collect the information T. 

(c) With reference to the reply to part (c) of starred question No. 376, 
dated the 14th February, of Mr. Amar Nath Dutt, in which it was stated 
tihat action would be taken to see that leave reserve clerks are not retained 
iu the offices of the Superintendents of Post Offices even as acting clerks, 
w:Ulthe Government be pleased to state if necessary action was taken i 
Rnd if so, will a copy of t.he directions issued be laid on the table , 

(d) Will the Government be pleased to state the number of leave 
reserve clerk. who were : working in theoftice of the Superintendent of 
I'oat Offices, Nilgiri Division, from March 1927 to July 1927 , 

Mr. H. A. 8ama: (a) The information has been furllishcd. A copy 
will t~ gh'en to the Honourable Member if applied for. 

(b) Does Dot arise. 
((.) A r.opy of the orders issued by the Director General of Posts 

and ~le r h  has been placed ill the Library. 

(d) 'fhree"rcscrVc'c]erks from 'March t.oJune and one reserve clerk 
in .July ~  They were acting for permanent clerkH. ' 
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TaANSFER 01' MR. N. RAKACJlANDRAN. HONORARY SEORETARY OJ' THE CoIK. 
BATOO BRANCH OJ'THE ALL-INDIA POSTAL AND R. M. S. UNION 

1'BO.IiI CoIllBATORE WEST TO GUDALUR • 

• 08. *111'. Abdul Latif labeb J'arookhl : With reference to the repl, 
to starred question No. 378, dated the 14,. February 1927, of Mr. Amar 
Nath Dutt, regarding the transfer of Mr. N. Ramachandran, Honorary 
Secretary of the Coimbatore Branch of the All-India Postal and R. M. S. 
Union, from Coimbatore West to Gudalur, will the Government be pleased 
to state if the information called for has been collected . and if 80 will 
they please Jay a copy of the reply to that question on the table' ' 

Mr. 11. A. 8amI : Yell. The information asked for ,vas furnished to 
Mr. Amar Nath Dutt on the 12th March last. A copy of the reply is 
laid on the table. • 

BtlfJIg to Queltto71 No. 378, d/lCed tl.e 14'" Ftbrutlrg 1917. 
(0) Yel. 
(b) Yea. 
(c) No. In accordance with a Resolution of the Coimbatore BrlUUlh UniOil itaelt, 

Mr. Ramachandran '. turn for work in unhealthy tract. had como and he "Be transferred 
aeeordingly. 

TuNSPER OJ' MR. N. VENlUTAB.UIAN, AcrING CLERK 01' TIIB CoUIB.lTOU 
HEAD Pon OJ'PIOlI:, TO POLUOBI. 

409. *1Ir. Abdul Latit 8abeb J'arooJdd: (G) Are Government aware 
that Mr. N. Venkataraman, acting clerk of the Coimbatore Head Post Office, 
who was elected Joint SeCl'etary of the Coimbatore Branch of the All-India 
Postal and R. M. S. Union for 1927-28, was transferred to Pollachi by the 
Superintendent of Post ~ ftlces  Nilgiri Division, in June 1927 ; if not, will 
they pleue call for the information 7 

(b) Is it a fact that on tlie representl\tion of the Provincial Union, 
Madras, the Postmaster General, Madras, stated that Mr. N. Venkata-
rfLman e ~ only an acting clerk at Coimbatore was reverted to his 
permanent appointment at PoUachi in the usual COUl'8e' . 

(c)lM it not a fact that about 8 officials who held substantive appoint-
ments elsewhere in the division were working in the Coimbatore Head omese 
at the time of Mr. N. Venkataraman's " reversion" to Pollachi , 

(d) Did not Mr. N. Venkataraman relieve a leave reserve clerk at 
Pollachi anti was not the latter directed to join the Ooimbatore H. O. t 

(e) What is the reason for reverting the official from Coimbatore to 
Pollachi and bringing to Coimbatore a leave reserve clerk relieved by the 
former at Pollachi , 
(f) Bu not the Director General, Posts and Telerraphs, iMued orden 

to the recognifled Unions that only leave reserve clerks should not be 
appointed as office-bearen of a Postal and R. M. S. Union' 

(0) Has the Director General prohibited th~ appointment of clerkl 
working in the post offices in the headquarters of a Branch Union with their 
I1bstantive appointments eJaewhere 88 oftlee-bearen t 
Mr. •. A. .... : The information is being collected and will be 

furnishefl to the Honourable ~ er in due course. 
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CASE OF MR. A. KRISHNIER, POSTAL CLER, KOTAGIRI. 

410. *lIIr. Abdul Latif Saheb Parookhi: (a) With reference to the 
reply to st8l'red question No. 733, dated the 7th ~rch 1927, of Mr. M. K. 
Acharya, will the Gover'nment be pleased to state If the appeal of Mr. A. 
Krishnier has since been received by the Director General of Posts and 
Telegraphs' 

(b) Was any enquiry made into the various allegations therein eOD' 
tained against the acting Head Clerk, Mr. M. Govindan Nair' If 80, with 
what result , 

lVIr. B. A. 8a.ma: (a) Yes. 
(b) Yes. There is nothing to show ulterior ot ~ on the part of 

tbe Head Clerk (Mr. M. Govindan Nair). 

ALLEGATIONS AGAINST MR. M. GOVINDAN NAIR, OP'PICLlTING lIBAD CLERK OJ' 
THE NILGIRI DIVISION. 

411. *111'. Abdul Latif Saheb Parookhi: (a) With reference to the 
reply to starred question No. 734, dated the 7th March 1927, of Mr. M. K. 
Acharya, will the Government be pleased to state if it is not a fact that the 
Superint.endent of Post Offices, Nilgiri Division, reported in bis letter, dated 
the 18th January 1924, to the Postmaster General, Madras, that Mr. M. 
Govindan Nair, the acting Head Clerk of the Division bad (i' abused his 
official position to obtain loans from some of the officials in the division, 
(ii) lost important records in investigation caRes, (iii) manipulated the 
divisional gradation list to his own advantage, and (iv) submitted a false 
diary while acting as Inspector, Coimbatore T 

(b) Is it not a fact that the Postmaster General, Madras, und&, orders 
conveyed in his letter No. A.P.-354, dated the 19th March 1925, on the 
appeal of Mr. M. Govindan Nair, dated the 21st December 1924, removed 
Yr. M. Govindan Nair'R name from the list of passed candidates for the 
amalgamated cadre of Inspectors and Superintendents' Head Clerks on the 
ground that he considered the official not fit for promotion above the time-
.cale of pay t 

Mr. B. A. BalDI: (a) Yes, in February 1925. 
(b) Yes. 

REVISION OF THE PAY OF THE SUPERINTE)lDEIlTS' HEAD CUBItS AND INSPEC-

TORS OF POST OFFICES. 

412. "'Mr. Abdul Latif Sahab Parookbi: (a) With reference to the 
revision of pay of the Superintendents' Head Clerks and Inspectors agreed 
to by the Standing Finance Committee at its meeting of the 28th January 
1927, will the Government be pleased to state: 

(i) what examination bas been prescribed by the Director General 
of Posts and 'Telegraphs for the promotion of oftlcials to such 
appointments ; and 

(ii) whether the examination will be thrown open to all officials of 
tbe clerical cadre Y 

(b) . Is it a fact that ~~e  Postmaster. General, Madras, ~ s called for 
nominatIOns from the diVISIonal SuperIntendents, of candlda1esfcrr the 
Tnapectora and Head Clerks' examination to be held in Madras this year , 
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(c) If the aD8Wer to the above ill in the affirmative, will the Govern-
ment please state if the examination to be held by the Postmaster General 
is the one contemplated by the Director General of Posts and Telegraphs, 
or that usually held by him for select jon of candidates ,  . 

(d) Are Government aware that only those officials who are in the 
favour of Superintendents get nominated to sit for the examination and 
competent men are left in the lurch' Will Government take stePs to 
remove the system of nominations , 

Mr. B. A. lama: (a) A copY'of the Director General"'1rG.-O. No.5, 
dated the 19th July 1927 on the lIubject has been l ~ in the Library. 

(lJ) Yes, for the examination in November 1927. 'fhiK has bCfln 
postponed in consequence of the Director General's G.-O. referred to· in 
part (0). 

(c) It was in connection with the e%amination usuaUy held by the 
Postmaster General. 

(d) Th«> reply to the first part is in the negative. Ulldt:r the recently 
published .. rules for the new examination which appliell also to Superin-
tendentH, Head Clerks and Inspectors, the PostDlutCt' General and not 
the ~u er nten ent nominates. 

PLYING OP THE BENGAL AND NORTH-WESTERN RAILWAY BrEAUR BETWEEN 

MABABIBGHAT AND PAHLEZAGIUT. 

420. ·KhaD Babadu Sarfaru BUI&iD KhaD : (a) Are Government 
aware . that the Bengal and North-Western Railway steamer plies only 
once during 24 hours between Pahlezagbat and Mahabirgbat at Patna iD 
the Province of Bihar and Orissa , 

(b) Are Government aware that the same Hteamer plies 4 times dur-
'~ 24 hours between Pahlezaghat and Mahendrughat ,  . 

(c) If so, will they state what objeotion they have to increase the 
number of steamer trips from Mababirghat to Pahlezaghat and back , 

Mr. A.. A. L. PsrIODI : (a) and (b). The reply 'iH in the negatin, 

(0) Government cannot be expected to interventl with regard to 
local lr n~ ort arrangements which isa matter for local authorities 
and Local Advisory Committees. 

ABOLITION OJ' THE POLL-TAX IN FUI. 

4:21. -nan Babadur 8arlaru Bu.ain Ellu. (a.) With reference to 
Government reply to starred question No. 461 on the 18th February 1927, 
regarding the abolition of the poll-tax in Fiji, will Government please 
state if they have got the information DOW , 

. (b) If pat, do they propoae to obtain it , 

1Ir. G. 8. IaJpai: (a) No. The Honourable Member's attention is 
invited to sl1b-paragraph (3) of paragraph 3 of the Colonial Oftlce letter 
No. 9167125, dated the 20th March 1925, which was publiahed with the 
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Government. of India Resolution No. 24-0verseu, dated the 12th January 
1927. 

(b) DoeI' not arise. 

STATUS OF INDIANS IN FIn. 

4:l2. -Khan Ba.hadur larfaru BuuatD Khan: (a) With reference to 
Government reply to starred question No. 462, on the 16th February, 1921 
regarding the status of Indians in Fiji, ,vill Government please atate if 
the question of the expansion of the municipal franchise 80 as to secure an 
adequate representation for Indians on Municipal Councils, has been 
examined as pointed out in t.he Government reply , If so, with what 
result' 

(b) Have the negotiations been completed regarding the right of 
Indians to demand a jury of their own countrymen in criminal trials 
or any jury at all and tIlt' removal of restrictions imposed on Indians by 
the Emigration Ordinance, the Education Ordinance, the Flogging Ordi-
nance, the Master and Servant Ordinance, the Prison Ordinance 
enforcing street and menial labour on Indian prisoners, etc. ; and, if so, 
will Government please communicate the result to the House , 

• 
Mr. O. I. Bajpai: (a) Government have no information at present, 

but havf! JYIllde-cnquiries. 
\ 

(b) No ; correspondence regarding these matters is still proceeding. 

LOCAL ADVISORY COMMITTEES lI'OR RAILWAYS. 

423. -lthan Ba.hadv.larfaral Buuain lthan : 1. (a) Will Govern-
ment please state the number and names of Indian Railways on which IJocal 
Advisory Committeell have het'll formed and the number and names of 
Indian Railways on which thpy have not been formed' 

(l}) If Local Advisory Committees h8.\'e not been formed on all Indian 
Railways, will Government please state the reasons Y 

2. In whom is the power of appointing and removing members of 
Local Railway Advisory Committees and of f n~ the number of mem-
llers of such Committees vested; and who has got the power of deciding 
whether a IJocal Railway AdviMory Committee on a certain Indian Rail-
way is to be formed' 

Mr. A. A. L. Panona: (a) A list giving the requirea information is 
lllid OIl the table. 

(b) I.Jocal Advisory Committees have been constituted for all State . 
l'foailways. All Company Railways have been requested to initiate similar 
action and all important railways have done 80. As regards the remaining 
Railways the matter rests with the Companies. 

2. 'rhe rulcs governing the appointment of members of Advisory Com-
tpittecK VI1" to some extent on diiferent Railways. On State-managed 
Railways provision is made for the appointment of members as follows : 

Two Local Government members nominated by the Local o e~ 
ment in whose ur s~ ct on the headquarte1'8 of the railway in 
quest40n is situated ; 
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three reprellentati-WMC°fJte C£fekiiMNeo-.:oeuncil f)f the Government 
in whose jurisdiction the h~ flu rters o~ the railway in ques-
tion is situated. These lBlIitberli os o l o~ ~ ~ ototiipieBeJ1t 
rural interests and the travelling ~ol  OJ 

Qne member from the local municipality er: oeorpooration at the rail-
way headquart.ers ; 0 • 

five members representing industries, commerce and trade. 

Thill provision has also been adopted by the majority of ihe Company-
managed Railways. The power of removing members who are nominated 
b)' Legislative and local bodies lie8 with the Local o e ~nt  The powell 
of ee n~ whether a Local Advisory Committee shall be formed and the 
number of members of the Committee rests with-

(fI.) the Railway Board in the case of State l y~  

(b) the Local Government with the approval of the Railway Board 
in the cue of Railways under the control of J,jooal o e~ 

ments, 

(c \ Agents of Company Railways with the approval of their Boarda 
in the case of Company Railways. 

Lilt of RflwflJay. on which Local AdtJUOf"Y Committ,e. Ita"e been formed. 

1. Allsam Bengal Railway. 

2. Bengal and North·Western Railway. 

8. Bengal Nagpur Railway. 

4. Dombay, Baroda and Central India Railway. 

5. Burma Railways. 

6. Eastern Bengal Railway. 

7. East Indian Railway. 

8. Gl'cat Indian Peninsula Railway. 

9. Madru and Southern Mahratta Railway. 

10. North Western Railway. 

11. RohHkund and Kumaon Railway. 

12. South Indian Railway. 

18. H. E. H. the Nizam 'a Guaranteed State RailwaYIi. 

14 .• Jol·bat Provincial Railway. 

LiII of RaUway. on which Local Advi.oru Commi(tee, Tuwe. not. beo'.' ,f0rm.d. 
1. Abtnadpur-Kat\Va Railway. 

2. Al'akan Light Railway. 

a. Arrah-Sasaram Light Railway. 
o • 

4. Bania]ore.Chikballapur Light·Railway.' 

6. Bankul'a·Damoodar River Railwa,.·o 
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~ re e~ uh rh t Light Bail .. .,. 

7. Bani 'Light Railway. 

S. Bengal Dooars Railway. 

9. Bengal Provincial Railway. 

10. Bhnvnagar State Railway .. 

11. BiktLDer Railway. 

12. Bukhtiarpur-Bihar Light Railway. 

13. Durdwan-Katwa Railway. 

14. Cutch State Railway. 

15. Darjeeling Himalayan Railway. 

16. Dehri Rohtas Light Railway. 

17. Dholpur Bari Railway. 

18. Dibru-Sadiya Railway. 

19. Futwal:. Islampur Railway. 

20. Gaekwar's Baroda State Railway. 

Jl. Gondal Railway. 

22. gwalior Light Railway. 

23. llowrah-Amta Light Railway. 

24. IIowrah-Sheakhula Light Railway. 

25. J:tgadhri Light Railway. 

26. Jamnagar-Dwarka Railway. 

27. Jessore-Jhenidah Railway. 

28. Jorlhpur Railway. 

29. JunRgad State Railway. 

30. Kalighat-Falta Railway. 

31. Kolar District Railway. 

32. KulRsekarapattam Light Railway. 

33. l\Iorvi Railway. 

34. MY8CIre Railways . • 
35. Porbandar State Railway. 

36. Shahdara (Delhi)-Shaharanpur Light Railway. 

87. 'f"rikere-Naramainharaja Light l~ y  

38. Tczpur-Balipara Light Railway. 

89. Trivellore Light Railway. 

40. Udaipur.Chittorgarh Railway. 

8417 

• 

.. r 
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~~  PROM INDIAN r r ~ ' l ~ .. Pan. AND 
GBATUmES PAYABLE IN TID!: UJfll'BD ' ~ 

~  .La1a BaDg Behart La! : 1. Will ~ft ~'  !b,', plealed t.Q 
Ittate if it is a fact that all payments e ~n ~ t~ l~ n ~ l o~ re t 
Britain and Ireland on account of the Ionowmg Items are exempt from 
,the payment 01 the Indian nco e t ~''' '''' " ' 

(a) Pay and allowances of officers and othe ' r ~h  le ~e and 
furlough pay) ; and 

(b) Pensions and gratuities. 

2. If the answer to the above is in the aftlnrt.lftive wiUGoTemment 
kindly state the total 1088 of revenue evt;ry year to the Indiall Govern-
J,Ilent .on this score , ' 

,  3 . .Are Government prepared to c tl ~r 'the ' l~t l y '~f 80 atnend-
,mg the Indian Income-tax Act that all payae1rtIi'made frOID the Iridian 
revenues at any place outside India are liable to, the Indian Income-tax , 

4. Will the Government kinctly pla",e on the table a list ofpaymentl! 
to civil and military officers, nclu n ~ ents in khid, which are ex-
empt from the payment of Indiiitl, et e~t ' , 

The Honourable 81r BuU Blaokett : The anltWer t.o ~ rt 'one Of the 
qUef'>tion is in the affirmative, In regard to part" two, thp, culeulntiOllH that 
"'(luld be inv&lved in framing a close est ~ te' 'of the til x 'that would he 
pnyn hIe were these items taxable wonJd"be :'elaborate "ana 1.hel'ellhlfll' eVl'n 
so w(lulll he very conjectural. I l ~ul  point out to the Honnlll'(lblc Mem-
ber that. ",ince the officers in que'lrt oh 'o re~e e t es~ IJayhi'l'rits tree of 
tndisn il1(!(\me-tax, it is not strictly cc~ te ro describe. the l re~e e  
t.a.'C 3!11 R lORN. It is neceSHarily qUeb1ionable, whe,ther ,8 decision tQmalte 
them tllxable would not have to he ee tl~l '  by '~n ~ ~~~ e' n the 
IUnounts pnya ble to tl-,e officerH concerl ~q  ,In ,these c rc u u t~l ~ e  the 
Govenlluent do not at present propose to consider the qlll!sti(J]l I'aised .in 
part tbl'ee of the question. In regard to part four the·H(-,ftOlltahle. ~r~' er 

.viIl· find the desired information in paragraphs 16 and 20 of the Incomer 
tax lIannaJ. ' 

. . ,. '~t .• 

GB1BVANOBS 011' THE INcOMB-T.t.X AsSB8SEES .IN THE DELHI PROVINCE, 
. ,1.0;' .. 

425. -Lata..., Behari Lal : ~  ~e o ern ent re ot the, fact 
that copies of UIe8IJIlent orden ' t~t dpJilfed' f~e t '(!'oat in'the'Delhi 
Province' 

(b) Will Government be pleaHed to lay on the t l~ "a 8tatefllent ~o  

jng the amounts realiRed yearly from 1922 up to t~ by the lncoxne-tax 
Department, Delhi, for supplying copies otl~ t~ r te~ " 
. (c) .A r(> OoverllBM!iI1' :a_be, hf tbe 'fact ttat ! _.M re~t fe  to 
~uce books of ~un~~  ~t~hf r  ~~~~~  ~t t~~  :p.ripciplJ.l" place of 
bl1l1lDeM thereby causmg gfeAt h c ~tenle nce and expellse , 

(d) Are Government prepared·:to c~r s '~~' hie ' ~ ~ l t  bf iilsuinsr 
orden to the effect that branch books may! btC ~ell y' the" Ib4tomc-
fax Offieer 01 the . place where t~e ~r~~~ ~ ~~ ~ ~ ap.q ,4',ePfl1t Nlnt ta-
the Income·tax Officer of the prmcJp;j.1 ~ e' f ~  ,. ", .  , 



;,., '~  

," ' ' .. "oJlOlllld)1e"Itr,t...u 1BIatkltt :', (a)"TiU ·.reoetatly,; the~t on 
WIlS 81'i stuted'by:::t,hc.'JHonenlP8b1erMeaaber; ibat dIlat.u&ns have l'Iincc been 
i!llSued th~t .copies of ~~e~t qr ~ ~~ ~ fe  l r ~e f f ~~r e  

(b)'l'he 'G0YM'IlMflnt 'uudeliAtalid ~t he ft'f ' e timmmt'reillHed 
'rin a 'year ~ a,bo:ntiftfJ.1llOO ;;,tbe'y-4dO.i.nMi·propb8e' to-iOMniJl' tbe'Afigures-'for' 
e l~h yl..':II', ' 

(t,'f,ilnd . ( d) " t ~ ll  e' ~' f~ ~~ h ~ ~f lhc  {l1come-tt.ax 
l ll l h l~ the jntentioniij 'ihat, 8sfar 4S possIble, the l~ t c f ~ es 
should btl mlSpected ·by the Income-tax Offieers of the places 'where the 
.!bNltLQJlesi ,ne flituated,,; ut t un o'u te ly l~n nl y lIt)metime.s be 
, tte~~ry ,c{nrthe ~ lneolH'ttax! Oftieer, .oft lhe~' r l c l 'placieof. bwJiness to 
e/l]] fur the branch ~ ' t s t ' therufol e ' e le ~ nor· WOllld .it':be' 
.. ~  to ~ue  r le~  ~ . s ' ~~  :-by t e ~o~ e~r  If any 
lr o l ' t~  ft ~l' ll e~ h  o ~ ~n t4is pr o t ter r~ect  the PCn$lS 
ag"ril!ved should bring lhe matter to the notice of the ~ ss ol er of 
lncom\!-tax. ' 

PREVENTION OF OPIUM SMOKING IN BALUCHISTAN, BIHAR AND ORISSl\ ANl).o 
,Bmra&l. "', 

.'29. ~ ~ur .SarfaruBa .... ,1tban: (a) With l'efel"eJUlff 
to Government. reply : 

" It i8 propoaed to prohibit it in Buhl('qtallllDd, iu Bibar nnd Orina and. BengaL 
In the two provineee last I\leutioued the intrQ.duetionot. registration and rationing i8 
-11,110 'u.der eontelnplatlen, The Government Gt,.;.AII8&m., new propoee' toilltroollee a Bill 
prohibiting opium smoking altogether. Thf\ Government of Mlldras al80 propeae .tu 
IIndl'rtue legislat.ion prohibitillg opiulll smoking altogether and the Govera,ment of 
Ilombny I'ropoll6 to llrohibit absolutdy the possession of Oh8U(1I1 " 

to starred question No.· 4:69 (/)on 18th February, 1927, regardil1g the 
,abuse of opipm, will o ern~e t l~ s~ st te if ~he o~ l ~ er n ents' 
l'efer-red to lD Go,vcl'I,Iment reply, have takena.ny further aehon'lD the 
matter of opium smoking t ' 

fb)1Ww ,domattMs fftaud with rer l' ~o o.pium-SlnQJting in Burma t 

The Honourable Sir Basil 'Sllckett: (a) ol n~ in company' has 
. \MM1'l,rGbfbited 'in' Baluchistan.' amoe,i'ist ~r  ~f l f h tappa-
"t\(bit ~ ~h lIMoking and ,to introdue8'a ,qs1iem of registration lllld r~~ llf 
~ re t l  nnder consid8'fstionby the e ~r ne t of Bihar find Orissa, A 
,'liill"to p(!nllHso opium lIDloking by othier, than :r.egistered lWIoker15, is ~  

' hlft~  'the 'Government of. BengaL A BUt tro t ~  by i.heOo'\oeru-
ment of s~  prohibiting opium s o n~ alto,et.ilel' has ' 'c~ l~ly~n 
pllilMed by thl! Assam Legilliative Coullcil, The Goverument of l~  hll ~ 
not heard fnrthet from tbe''Governments of lladl'&/i and' Bombay In rcgar4 
'" ,*<1 tb,eir p1;Vposals. 

(II) 'A RYRtem of registration: and l'ati(Ulipg is in. force in' Ihll'lllll. 'qn 
the ~f t  })t:t\emberl926. the number of Ehl"?anl!!:and ll t ~lr us re~
"telled, It" ~ o ers ,was ,761 ~  15,pS, res e~tt~ely'  ,No new names ,can be 
,_dl.\ed. to "tlle regUiter ~~  ~th ~f r ~ l tl ~fl '~~l '~c~  ~f ~e  :perspns 
now on the register, optum smoking will cease to eXIst,ln,'Burma, 

IrS ',' • 
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~  ~~ es~r  ~ n ~ l  

N.uOsoJ' Tn NATIONS aEPRE8ENTBD IN TIDI: LzAGUI!OP NATIo!1'8 AJrl) THarR 
Rup&OrIVB CONTBIBUTIONB TO THB WGUE. 

r ~  *KhaD. Bahaclur larfaru B1III&iD Khan: (G) win GOTernment 
please make a statement showing the names of the nations represented in 
the League of Nations and their respective contributions to the Leagu. 
for the year 1927 f 

(b) Will Government please state if the representation of Indians OD 
the League Secretariat i8 in proportion to the contribution of India to the 
League of Nations , • 

lIr. W. T ... Wrilht: (a) The desired information will be found 
on ~ e  73-75 of the League of Nations' Official Journal, January, 1927, 
8th Year, No. I, 8 copy of which is in the Library. 

'. (b) The Honourable Member is referred to the answer given to 'the 
'l ~ part of question No. 24 put by Kumar Ganganand Sinha, On the 18th 
August, 1927. 

RJ:V1BWN OF TJJE SCALES OF PENSION OF THE MENIAL STAFF IN GOVERNMENT 

DEPARTMENTS. 

481. ·Mr. Paaal Ibrahim Rahimtulla: (a) Will Government be 
pleased to state whether tbe scales of pension of the menial stair in some 
Departments have been reccntly revised' If so, in what Departments' 

(b) Are the new pension rules applicable to the Record Suppliel'H and 
Jam9dars in, the c.urrency Department' If not, why not Y 

" The Honourable Sir Buil Blaokett: (a) No, th~ quoHtion is tmder 
.considera tion. 

(b) ])01':8 not arise. 

PENSIONS OF MENIALS. ,at "'Mr r.1I1 Ibrahim Bahimtalla: (a) Are Government aware 
that e~  ~ho have completed more than thirty years' active service are 
given only Rs. 4 88 pension T ' 

(b) In view of these amounts being fixed many yean baok are GoT-
ernment prepared to revise them' If 80, when t 
. , The JIOJaovable Sir Bull B1aaket*: Local Governments .. Gov-
ert10"' Provinces have now full powel'l to make rules rogulating the 
pension 8f this class of Government servants under ~h~ r control. ThOlM\ 
under thp control of the Central o ern en~ are e~~lt e  to a. tmlp?rlry 
iucreasc of pension up to RB. 2 per mensem lD addliJon to thflll' ordInary 
peDHi(1D ('If RH. 4 per men8em. 

PROVIDENT FUND FOB GonaNlllBNT SERVANTS. 

US. "'Mr. J'ual Ibrabim 11ahimtulla: (a) Will o~ern ent b.e 
pleased to state when the Provident Fund syttem asp88led lD the Counell 
>0{ State iD 1924 i. likely to be introduced in Government ~es T 

.' '(b) Are Gov.ernlPent prepared at, the same t~e to'~ f r ~ e r nt 
of boDUI to all the Government tervanti or theIr hem ft ~' of :death 

Wore retirement' 
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~ ' ~le r'~'~ c ~ 'r t' he mattor IS still u l~ 
~ t ' ' ~  ~ l ~ possible ,to, 8&Y, he ~ ~~~t~~ ~t r ~~~ ~ 

•  ' • .; I" , •• ~ : '.' .. •  •  • .. 

(b L If Il Provident ~~l  is. intrQduced in lieu ot"penllion, the Govern-
ment . ~ ' ~~' some CO'dtTtbl1tloD,' but, caliiu)t yet,) *y.1 u t~ for l ~ that 
contrlbuhon wlll take. ' ;  . ~  

~  ~ . ~ ~  

GRANT OF INOREMENTS TO THE EMPLOYEES OF CURRENOyOWIOES t ~ 
THAN TEN YEARS' SERVICE. . ' 

434. ·Mr. Paul Ibrahim Bahimtulla: (a) Are Govenimenf r~ 
that there is great discontent amongst the staif in all Currency fl c~ ',tIl 
India for not applying retrospectively the revision of June'1924 t, ;;1If 80, 
do they intend to alleviate the feeling by granting some i:pcrementa to'those 
who have put in more than ten years' service , 

(b) Is it a fact that the Deputy Controller of the Currenoy, Madras, 
and the Currency Officer Mr. Murphy had recommended some such 
relief' If so, why was it not granted , 

The Honourable Sir Buil B1&ckett: (a) I would refer the Fonour-
ahle Member to the reply given to the second part of question No. 471 
IlHked by ~ r  M. K. Acharya on the 2nd September 1926. Government 
do not propose to grant additional increments to those who have Pllt in 
Inore than ] 0 years' service. 

(b) 'Government are not prepared to publish the opinion, of . their 
officers in such cases. 

PRoVIDBNTFuND FOR THE STAFF OF THE CuRRENOY OFFIOE. 

431S. *1Ir. I'aa.l Ibr&bim ltahimtulla: (a.) Will Govel'Dlliej"t be 
pleased to state whether they have reconsidered the question ofa Provident 
Fund for the Currency Office Staff , I 

(b) 'If so, has it been considered in the light of the present legislation 
&8 stated in the answer to the Questions Nos. 731-737 on the 8rd February 
~  , .  . ,', 

(c) If t.he ns ~r to part ~ b) be ~n the affirmath'e ha'Ye o erhr e~t 
introduced the practlce of addmg t.helr share to the ProVldent Fund of 
the employee every year t If not, why not Y 
(d) Will Government be pleased to state whether it is Dot al80 • 

fact that by the addition of the Government'tI share at the end 'Of the 
employee's service he loses the interest on -that share 'f If 80, ~t ~ 
prepared to take steps to abolish this practice and introduce tb.e on~ 
prevailing in other services' . If not, why not to. ' 0", 

(e) Will Government be pleased to state, whether the~ ~e ~e 
th t~on Railways, Port Trusts, et.c., the employee gets un~er ce~ l 'e'o  .. 
tions !lome gratuity over and above the benefit that he ~  entitled to get 
under Rule 26 of the, ro e~t nn~ Rules Y ~re Govel'1;1ment prepared 
to (tonsider the detlira1;lility of lDtroducmg the l!Iame r t ~ Ini,the Currency 
018ces' If not,;:why. nott 0; ,'0. 

. TlwBoaourable 81r Bull ,laoke" : In view' ° of probahle \!hanges 
in:the':i:ontrol of the Currency Departmeni, the o l'htn~nt do uotpropose 

, 0 0, ' , " ,  ' I  ,  ' ~ ~ ' ~~'~ i! ~~ ' ~~ 
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tOrconidtier. allY ~t s l' til., ... P-nttid81lt ~nt  
fqr· the staB' employed in· the Treasurer's Department in tba Currency 
OlftCC!i. J may add that the rest of the staff is on a pensiunabl{' basis. 

EiTaA CHARQB8 11'98 TO DBLIVBRY. 0.11' TBUGbJlS'BBI'OND A FIVB·M1u!: 
RADIUS FRo.M THE TELEGRAPH STATIOW. 

"4. ·KhaD Ba.badur Barfaru Bulain Khan: 1. Is it nQt a fact 
tliat· tdegraphie me88&ges are not deli.ered by-telegraph r,eons beyond a 
five-mile J'ltdius from the telegraph station ., 

2. Aro ~~  c h r ~ made in e .... of deliverY of teiegrl:l.ph m_ages 
1.JeYoud. radius of flve miles from the telegraph station and, if eo,at what 
rate t, . 

!'be' JlOilO1lratile Itt .'Ilpedta •• th ltitra: (J) Biui (2). The . 
Honourable Member is referred to clause 401 of t l~ Indiull Post and 
el~ l l l h Guide •. 

NUJlBER.OFDEATHS OFPo.STALEMPLOYEES ~ ~  TEN ~ IN:TBE 
. SP!lCtALf. Y UNDAlitn UocALmn'm' Tibt VA.1tIOt18 PoSTAL CrROLES AND 
'IN THE CrmIs OF BoMBAY, CALCUT'l'A AND MADRAS. ". 

459.· .1Ir. -A1Hllll.\.ktif 8a11eb;.8I'OIIII1di:'(O) :Will thl' Go'f'f!rnment: 
be pleased to furnish 8 statement showing the DmnbeT ofdeatbM of ponsl' 
employees for the lut 10 . years is (l) the·apcoially' unhealthy looalities in 
tlie various postal circles in India and Burma, and (ii) tbe'oi*iesof Bombay, 
Calcutta Rnd Madras' 

(b) Do GovermDfJDt prop08e tn, ' fe~o  the hf.'al:tlJ and lives of 
postal employees and ~ r e en e ts' ~t e~ly unlwalth,.alities t 

De" BODOU&ble'latr bapeMlta B\'" iIitm: (a,) ·l'he.' itlfonnation· 
is being collected and will he furnist:ted to the on~nr l~' Mel',iherin 
due. (·OU1'!Ce. , .• 

. (b lY PIJ; The Di-reetor General h'~ at",.dY iMstled ordcrs·",1td j l~' 
if tleOOHflnry, iHSue further orders to this effect. , 

IlfCRBASB OF· 'tD PoS'i-.u. 810 ...... IN HOWR'AlI. 

461. ·Mr .. Abdul 14tif Baheb rarookhi: (a) Has th~ attention of 
the Govemment ~n c:li'n"':n t.o an artfC!te under tht' caption " re t~re  
IJP(,Plll'lP. " nppearinl! at page 429 in the NOl'ember 1926 iAA1\e of II hh~lr .' I, 
the-'O'!'gan of the Bengal Provincial Postal and R. M. S. Union, Calcutta t  . 

(b) Will the Government be please4 to state as regards the. Jalpairuri 
f)i viflion : 

(i) The ~u er of POM offices located in notorioWlly unhe&!thy 
localities ; 

(it) The total number of' pOIItalcierks, flOI'tmen. umllower grad!' 
staff: ·ftJtp.loyed: ill those oMtJes ; and .' 

(iii) The numbrl" of ost l' lo~'~e  nnrl tl f~ r dependents' who. died 
.. I .of .thl)fl\8 looalitipi Ott-: Uttnmt of 'fet~ 'nt h ttl~  pa!rt 10 

yean f . '. 
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(c) ,Is it a,faM: ,tbat 11 postal cle~ s out of, lI:sanotioned stlwllgtP of 
59 in lIQwrah Qied of, o01l8umptiondtlring, the' 'last' 7: yWwra as stated in, 
that rt ~  

(d,) Is it. a ~ ct that the clerks attending the ofBce there at 10 ",.101. 
cannot leave It tIll 8-30 l'.M. or cven later f ' ", ,. T, 

(e) Was any' res~nt t o l  re~~ye  by tlle, ~ l't ~te~ ~ l~~~  
~n l and Assam CIrcle for an Increase of the steff, of tbe office qy 16 cler'b 
~ '~  s ~ n t len , '  , ", "," , ,),' ' , 

(f) Were o,Wl th~ee  sortimr postmen ~n~t e  lth~  ost l~r  
~ner l' I,f so,. what IS the reason for n~t l:ncreasmg, the clel'lcal s~ f  

. ~ AI:r: o ~~l ut e flr~  41, ~e~~ ~'  '~ ~~ t r  Q£' tllr 
clerIcal staff of the 01Jiq'l on, accqunt, of~~  ft ~l  l l ~ ,t '  .  ' 

~ l~ ~~ Itif u~~~ N"tl,l. l ~  ~~ ~~~ 
Jnfol'mation relating to parts (b) to (.g) is being' collected and will 

be furnh,}lf'd t.o the Honourable Member in due course. ' 

DIAn OF BABP DllloESa CHANDRA BANNEa.JElS, ~  • .t,STER, BoJUUJd. 
IN THE LOWER ASSAM DIVISJON. ' 

462. • .... Abchl LatU·,I1&belt-J'IlreokJai.·, ,(4.-) l1\till, tneGriel"1lment 
be pleased to state if it is 8 fact ~ r B,ah,\l lffl ~~ c ~ ~ '  ~~~r eet 
sub-po&t.maste,!'. Borjuli, in the o ~~  ~~ t  l'r ~ ~  .4ied o~ the 9th 
January, 192;), for want of prompt 're11ef'Wliile 'be WI!.S SICk', ' 

(b) Is it a fact that Babu Dinesh Chandra Bannerjee was pressing 
the Superintendent, Lower ASKllm Division, for relief from the 6th: Decem· 
her, 1924, on the ground of ne~  .,,': " , 
. ~ Did, ~ s~~ n the 10th, ~~~~e~  ~  B, l l~ ~ l  ~rt lc ~e 
01. ~s  rel lq e ~ ~~ e on th ' ~  tfe t ~  ~' ch.AiP. qf, a,u:, 
granted by the of ~e  w.. ~~ e .of, the. ~or lul  ~ ~ llt  cot t~ ~  
by Dr. Ernest T. lameson, MedIcal ~eer  ~ lre of InCila and Ceylon 

Tea l ~  ~~~ ~q the ~~~~l t~  ~ ~ef ~~ ~ ~ , 
(d) Was it not stated in tllt~  ~c l certificate that the sub-post. 

~  ',t, ~r yr" ,as su1f, ering ~ ~' low fever hr ~ ~ ~~ o ' ~ s  s ~ '  ~ e  
.  _ ~co~e thw e,Qd eln~~l te  oha." f~~~ f~ln~ ~t  'r~  u t~~~ ~~ ,t 
(6) Is it a fact that no action ~ taken by the ~ f ~e l~ f  o t ~ , 

l ~ ~ c~rt~c~t~ ~~r  ~ ~r  a ~o~~~  ,!, :, '  , ,  '  , 
.(t) Llid UGt Ule su r oft~ llt  ntJMwc.i, th '~ l~ent  W;. JAs .. , 

letter No. 147, <Iated the 25th December, 1924, of ~h~~ e l~ l cerh~  
and ask for immediate relief st t n~  th~t ,he was ~tlll s fferln~ ~ro l low 
fe ~r  '., ,. ,  ,  " :' 
.. , «(I) Is it. n fact that the u er l tq ~llt 'f ~ ' t9.the s~ r ~ ~~~ter  
in 11 ]('tter ~o n.-2-44, dated the 27th ~ece n er  1924, that l ~ to want 
of hands it was quite impossible to' ret1t1V8')UlI1Just tllen ,  ' 

(h) Did not the low fever ~h te ~u~ o ~~ ,wftssufieJ'ing 
from develop into black·water fe.Ttll;lD! tftelDoe8J1whileJ!, , '  . ' 

t ~t  :I).id.,th4 ~lt~ ~ lt ' ~ l ~e~~on  ~ ~~ t ~  iW25, 
to the Superintendent u follows : ; "I' • 
•• Bedridden. ImpGllible maDap work. Solieit help." 
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"f.(i) .Did -tile ~  of tbt o1Ilee, also 4I8Dd the, follo~ telegrams 
to e ll r ~t ~t e 7th aDd 8th January, 1925, re&Pil'tiYely ,f 
" Poetmuter BorjuJi attaeked with blaek·water fever. Send relie .. r immediately. " 

" n.. reliever bat ,DOt let, arrived. BiDee 17 houra 30 minutel patit,nt ,radually 
weahDbai· ',' , - ,  ' 

(k) Is it a fact that the Superintendent wrote to the sub-postmaster 
in his letter No. B.-2-44, dated the 6th January, 1925, as under: 
It Yodr telegram eoded of date 3th January, 1925. You mUlt earry OD till I can 

anuge for ;rour relief. No relieving hand is availa.ble jUlt DOW and there is DO 
peat ur~ el iD your ease. Take medicine in the meanwhile. Pleue MIld the coat of 
the aernee meuap illued by you, He rule 293, Volume IV, T. KanuaL" 

(I) Is it a fact that no relief was sent till Dr. JamesOn himself aent 
. a telegram to the Superintendent from the Rangapara station on the T. B. 
Railway regarding the serious illness of the SUb-postmaster , 

(m) What disciplinary action was taken against the conduct of the 
Superintendent of Post omcea, Lower .Assam Division t If DO action taken, 
why t 

(tt) Was ani Pension granted to t.he widow and children of tbe 
deeeaaed 8ub-pOllt1Daster, Babu Dineab Chandra Banncrjce t If so, bow 
much, and if not, whY f 

Tb8 BOD01U'&b1e 8ir Blmpadra Rath Jmra: (a) t.o (Ia). Yea • 
. ' '(') Yell. OIl t1le 5th January 1925. 

(j) Yea, on the 7th, but not on 8th. 

(k) Yes . 
. .(lr'Y8. 

• (ttl) The Superintendent was reprimanded. 

(tI) No pension bai' been sanctioned, but a gratuity of Re. 500 has 
been 81'IIJlted. The quest jon of a pension is under consideration in connec· 
tion with the general qu~on of pensions in such caSeB. 

l>UTH OP BABU UPmJDU NATH BOSE, SUB-P08TJUSTD., BUDUAa, 
,.,' As8AM. 

4.63. *JIr • .&bcl1l1 Latif laheb I'arooldd.: (a) Will,the Government 
be pleasea to' state the date on which Babu Upendra Nath Bose, sub-post· 
ut~r  BaMuar, died t 

(b) Is it a tBOt that he was on leave on medical certi6cate before he 
was-pMed to Barduar and he 88I1UDed charge of it on the 21st Augult, 
1924' -

(r) If the answer tD the above is in the affirmat.i\"e, for how many 
mouths waf! he on leave and what w8sthe medical history recorded by tbe 
doctor' who' ,recommended the leave t 

(d) Did he work at Barduar till the 13th September, 1924 , 

-, (,.) I.·ft a taet-that' at BaMuar his fever developed into blaek-water 
Iov., &Dd he applied <to the Superintendent for leave ,  ' 

!.'(J) ,"Ia'it a ~ th t nore ef was'MDt to him by the Superintendent 
till the 18th Septeinber; 1924 t ' 



,  , 
" 

,',t. ;.' I  • ~ 

. (ii, DM h~' BOb-poStmaster loti' :'uP the' otBee,:1iiftke oover·11s 'ell, 
stamps and seaIS1;(ithe 'Bead Clerk, Barduar 'Tea EStide; arid' admit ~ ' '  
in the Gauhati hospital where he died' ,. ':; '; '. 

(") Was not the then Superintendent of Post Offices the a8 *. ~ 
Vernieux, who did not arrange prompt relief to the Bub-postmaster, B6rjuh;' 
as a result of which he died , . . . 

, 1 

(i) Was any pension or gratuity sanctioned for the support of the 
widow and dependents of the deceased Babu Upendranath ~' f o~ 
how much, and if not, why , 

lIr. H. A. 8amI: (a) 18th September, 1924. 
(b) Yel!. 

(c) 'fhree months and 18 days on account of fever. The inedieal 
h stor~' of the case has been sent for. 

(d) 'rill the 14th September, 1924. 

(e), (f) and (g). There is no information that at Barduar hlH fever 
developed into black-water fever. On the morning of the'15th Septenlber" 
two tel ~ t ft ~ were received in the office of the Superintendent I;)f' Post: 
Offices, Lower .Assam Division, simultaneously. In the second te le lo ' l~' 
Bahu Upendra Nath Bose intimated that he was making oTer Clia.rre'to 
the Manager, Barduar Te. Estate, and was leaving fOr Gauhati Iiospital. 
lie Waf. not prohibited from doing so and no question of biR relief"there' 
fore, 81·0o;.e. ' ' 

.' . ~ '.;. 

(h) Mr. Vernieux was Superintendent of Post Offices. DUl'il}gthe 
time Babu Upendra Nath Bose was ~ the Gauhati Hospital, Mr. Vernieux 
himself saw the Civil Surgeon and a1'ranged for the regular treatment of 
the patient there and took special care to secure his comfort. 

(ij The general question of granting familypenifioDIJ in mekease." 
is under consideration. . ." ''', 

DBATB OJ' Two SuB-POSTMASTERS OWING TO NOT BEING BBLIEVED WBENILL. 

464. .1Ir. Abdul Latif Sahib rarookhi: (a) Is it a f c~th ~  ~~ 
the l'egime of Mr . .A. Vernieux, Superintendent of Post o ce~ It lu ' ~ ;, 
master of Sukna (Terai) died at night in the office roou\ Q.ue to. beIng, d; :  . 
compelled to work during illness , 

(b) 18 it a fact that the next morning the postman of· tbe office. found.· ' ... ' 
the 8uh-pol!ltmaster dead and communicated the information to the ll~u ': i 
intendent by telegraph f 

(c) Is it a fact that ''rhen Mr . .A. Vernieux was in eharge 'of the ," 
Jalpaiguri Division some years ago, a sub-postmaster of the Mal Post 
Office lell ill, but was not relieved although he applied for leave: ,  , 

(d) Is it a . fact that about a week after the submission of the: le ~e 
applieaticlD, finding that his death was imminent, the 8ub-p08tmaster c e ~  
the clerk, postmen and runners of t~e office, handed o ~r  t~e ~  ¥d 
reqllested them to reu o ~ him to Dacca 80 that ~e ~ ~t ~~ n h~ ~o~  ~ ~' 
and amidst wife and chIldren , ' "  " ,., . 
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(1!) .IN it a f_:thaLtlae' 8Ub.p.ostaulstef; .•• re~tl e  as desired but 
~ on  tIie;'wqat L8lmoniriurt ,"here h.fl1a.r.al rites were ~ onu ecl  

by the sorters , 

(N If, the Oovernmeat ha.ve ,no inw1'Pl4Uen! _ardiq, the e ~h of 
abOve tw.o tllm..postmasters, are theypre,pr.req.' to iltstitute inquirios ? 

The BOJlO1U'&ble Sir BhupeDClra Bath Mitra: I un f~ ' t nu that the 
Cftlitll occu~ in -1915. It :ja·notl pol'II,dble.fQl' o 'er n~nt at tbis flt~t 
d4te to collect' the. iBfoanatjo1lMked··!or;"bov· the· Hcm(uu-.bltt l ~ h~  lD; 
regar51 to them. ' • '  , 

PROMOTION'; OF MR. A. VERNIEUX, ~ OFFICIATING tr ~ ~ ~  
GENERAL, NORTH WEST FRONTIER CmOLE. 

455. *Ilr. Abdul Latif he r~  (a) Will the Government 
bf! pleased to state if it is a fact that Mr. A: 'V'ernieux. Superintendent of 
Post Offices, has been promoted 8S Ot1.ci-.tift'. De,puty, ]f08tm_,ter.General, 
ort~  W I'.,t Ftyntif!r rcl~ , ' 

~ t tlut' el' ~ e is l tq~ ff ' t re  what is the lt t e~ 
whioJp. 1u: hol4s ~t  o~~ o l t  "  , ' 

.. ~ 11. At.' ~l  (a) Ye81 

(b) 6t11, 4Jlril, ~  

GUNT OF CoMPENSATORY ALLOWANCES TO P08TALEXPLOYEE8 OF THE CLERI-

CAL CADBlI: STATIONED IN UNHEALTHY LoCALITIES IN THE NILGIRI DIVISION. 

4lS6. *lIIr.' ~~  ~ ~~  (eI) lt~' GoverlUPent 
be, ~~ to. s~  if it is ,a fact th t th~ m.ini.lnum r teo~ all,owanee ~ 
special pay s net ~~ tq)l the POlitQ.1:, employeea of the .c16rlcal cadre 
stationed in the specially unhealthy localities in the 'Wynaads and the 
AuilDdai. iat tM Nqqn DWiaiOD"i •• s"" ~ aaDOtioned'for such 
ofticials workin,:r in the healthy localities on the NilgDi, : exeeptiq· 
Ootacamnnd Head Post Office t 

(11';) Are. Govemmentawue that" the! Madra G0\'MIUil8lltl' hRei -...... 
t o~e  ,as, far b,8,Ck a,J ~h  e year ~~ h rht r r~e s ~t l ~ nc~ f~r t~e r  
r o t ~ h~ cle~  cadre in t~e 'sp,eciaBy ~ tt r lo e  than. 

(c) 18 it a fact that the Po!!tmllltter·QeneJ:al;, ~  inWnM.,d,lo.,thtl, 
General, Secretary of the All· India POIttal and R. 1I. S. Union. Madras, in 
r~l  to the 'IteIJoI.ution No. 13; passed-at, the Seventh' SeSsion of the 
Provincial P(lllJm.l and ·R. :rtf. S. ConferehOe held At Coimbatore in' JUDe 
1926 that a proposal to enhance the rate of compeMatory allowanceWli 
under cons or t~on , • 

(d) Will the Govemment be pleased tostatt> -how long the matter of' 
re$iur the allow8DCM tor the specially nnhealthy looalitiesh8lt 'been "UDder 
t eon ~r t on  What ~  the l'e8llon foJ' the, delay j.n oo~ n  to a 
decision 7 ' 

~  . 

. ',' (4) o o e~ e t propM9 to pay the potitAI :dieiaJj, of '1Ihe c~r o l 

~ ~ orspeeial''P8y'oni'. par ' t~ o ~~' ' tet  
the Madraa CIrcle' If unt, h~  ,  : - ' ,",':, " 



,"," , 

'!'he Honourable 8Ir B.,.diW.a&IV .... ~ (a) ·Ye·t 
(b) Y •• 

(c) ~  

(d \ 'l'he question hars been under consideration lSince 1923. hut 
01Ving t~ tft hea.., demands upon the' fi)lance8' of' the· Departntelit 'in 
crmnection' with· allied ' ch~es  fut revisiq,' the ~lof pay of vnrious 
cllltl~e l 0" employees, it has not so far been found' possible te l'emove: the 
f.'!Xisting anomalies in the matter of t~es ' allowances., A, general review 
of: cempell'mtory' allowances -.nd· speeitil 'pay is no.;" in rft~~' and: pro-
p08f\1s for tbe rfJVision of th~se alloowanees, ete., lI'i1lsoortly be ,mbmitted 
to Govel'nment by the Director Gelli!ral., 

( e) 'r~ ' question is under oonsideration. 

GRANT OF COMPENS.ATO&Y ALLOWANCES TO POSTMEN UD 'l'~ LOWER GRADE 
STAFF STATIONED IN UNHEALTHY LOCALITIES IN THE MADRAS CIROLE. 

457. *Mr. Abdul Latif Saheb Farookhi: ((I) WilL the o el'tl ln~ 

he pleasl'Cl to state if it is a fact that the postmen and the lower grade staff 
&tationed in tht" unhealthy localities.in the l\Iadras Cil'Ole are not gnmted 
allo1\'tlnce or special pa,'sanctioned for, the, elerical. cadre. , 

(b) If the answer to the above is in the affirmative, what is the reason 
f~ BWlh diacrimiuatioll" 

(c) .Are Government aware that tlie Mlidras ern enth e hc~ 
tioned compensatory allowance to all classes of,th •. snbordmates'stationed 
in such localities , 

(d) Do Government. ro~ose topa,y cOJlMleasatol'f . ll ~ e to' the 
p4)stmen and lower grade staft' in those localities' If not, why t .: 

The HnDourable '8ir Bhupendra Bath Etta: (a) YCli. 

~ , (b) The scales of pay sanctiont'd for postmen and lowe· 'grade, sta« 
ill these ~ l t es are those accepted by Government ou the recommenda-
tUm nf tbe Postal Committee of 1920. 

(c) Yf!s. 
(d) The question is being taken up as part of the general question 

cif tht· l'C"jsion· of the pay and allowances of these 8ubordinntes. 

LoOAL ALLOW ANOE OF THE CLERKS OF. ;rHE ~  POST. OF.FIOEa IN 

.:" OOTACAM;t1ND, JI!'rO, 

458. -Mr. Abdul Latif Saheb ~oo~  (a) ~ll ,the y tlrll~~nt 
118 pleaf!ed to state if it isa faet that the touiimnm l'ate of 10081 a)lowance. 
samrtioned for the cl~r  of the Head Post Offiee at Ootaeamund 18Rs. 12' 
ami' tbat that fO"t the staff of the Willowbtmd and Knndul Bazaar Post 
Oftiees and the office of the Superintend-ent of' Post Offiees, Nilgiri 
nhision, is Ba. 10 , 

(b) Are ~ c~~er t ~re  .to remon the n~ ~y  o~ if not ss~ n 
l'taIOI.UI forJlUluitalD1D,,· dllpanty ID the' rate. o~  ai40waace to oiBelals 
etationed'in ane aadi the. same town . and: w.ithin the Jl8JQe muoieipa1:1imitl; 'f .. 



~  ftt~~~ ~  ~~~~~ [2GTB AUG. 1921. 

~~ ffl ~ ~~~~~' ~~  .• ~~  ~ ' ~~~ .. t ,: ?," :. 
(b) With the object of removing such anomalie!l, the existing ."atel 

~ c .. ,.nWor:Y llo~~c~ and special ,pay are under re ~  , 

, , . 
C'tiIHlBl,IlI TO PusoDBL OJ' TBB SuB .. POSTlUSTBB8 AND CLEUS IN EACH 

,l.iIJC)I'.TJQ.po.w 9lPJ'IOU LOC.ATBD AT V.ALPWI.A'l"l'AJU.'l"l'I AND CBB&&II-

BADI IN THE NILGDU DmSION • 

.. '.: •. '*Mr. Abdul Latif 8&heb JlarooJdd.; (0) Will the Government 
be pleased to lay on the table a statement showing for the last 5 yean : 

. , (i) the nUmber of changes in the personnel of (a) the sub-post-
masters, and (b) clerka if any, 

'(n) the number of (a) sub-postmasters, and (b) clerks if any. who 
worked continuously for one year and more, 

in each of the post offices located at Valparai, Attakatti and Cherambadi 
in tl1e Nilgiri Division , 

(d) What is the amount of expenditure incurred by the Department 
lor the last three years aa travelling allowances for the officials deputed to 
e ~ of the above oftlees , 

Mr. B. A. lama: (a) (i). The number of changf's in personnel in 
all three poet omces for the last five years : 

(0) u ~ ost uters 54 

(b) Clerks. 22 

(0) (ii) (0) 2 Sub-Postmasters at Cherambadi. 

." ~ (p). Nil. 

,,', ,(b)·Attakatti 

Cherambadi 

VaJparai 

Total 

as. A. r~ 

487 14 0 
348 4  0 
323 14 0 

.. 1,160 0  0 

di:xP4l'SJO)f OJ' TID; POST OFJ'lCE BUILDING AT, V l~ IN THE MADRAS 

~  AN:[).· CoNSTRUCTION OF QuARTJIIR8 FOR THE CLERKS. 

" •• *1&. AWlIl'Laitt laheb J'arooldd: (0) Will the Government 
'he -p14lised to state the dimensions of (i), the oftioe room, and (.t) tke ,resi· 
' tt l q rt~rs of the sub-postmaster at Valparai' III that a notorious-
ly unhealthy locality in the M.adras Circle , ',' . 

," '-'fll) 'When wttR ·theotBce building constructed and what was the 
t ~ '(If 'the olerical· estabUshmeJlt at . that time , •. '. . t· 

..... ~ t ~ ~e c~'est h ~nt tre~ t ene  f equ~'ye rr t 
fr sOt iti 'What yean aud 'by how many men iii each of· thOle ,eat'll" .' 

.. '." , . . ~ '" 



't ~ ... : .:' \ 

Qu.T'IbJis lt ~ ~ ~  it4* 
(d) What is the area'ol ~ ee ' c~u ~ l~ f t ~lt tf ee 

room' '.' .. 

(e) Is it a f&et'that some of the furniture and'i'ecolds'are 'ket'tI!U the 
residential quarters of the sub.postmaster for want of space in the office t 

(I) Is it a fact that quarters have been built only for one clerk thete:t 
(g) Are Government aware that residential quartets are not available 

at Valparai even for exorbitant rent' 

(II.) When were the annual repairs for -the clerk's quarters ~~ the 
office building last made T 

(i) Is it a fact that in spite" of the remarks in the order book of the 
ottice made by the Postmaster·General and the Superintendents' for the 
last many years regarding the inadequacy of accommodation in the office 
and for the Sub·P08tmaster and clerl{s, no steps have been yet taken, for 
the expansion of the post office building and construction of quarters for 
the clerks , 

(j) Are Go'-ernment aware that the rest of the elerica;l 'statr is 
experiencing very great difficulty in finding accommodation for cookhig, 
bathing, sleeping, etc., when the senior clerk occupies the quarten , 

(k) Are Government prepared t~ take up immediately the 'quef$tiop of 
providing quarters for all the clerks and adequate accommodation lor' the 
office and the sub.postmaster , .. ~  ':li'1 

The Honourable air Bhupendra Hath Mitre. : Govel'umellt d«)' liot 
think it ner.essary to obtain all the details aske<\ ,·for :in. the ·Uonourllhle 
Mernber'M question ill view of the fact that steps have already been taken 
for the (>xpansion of tlhe office and quarters and for the construction of 
additional quarters. 

PROVISION OJ' FREE QUA.RTERS POR CLERKS OJ' THE GUDALUR PbST' OnICE 

IN THE NILGIRI DIVISION. 

4:61. *Mr. Abdul Latif Sahib Parookhi: (a) Will' the 'Gove1'llment 
be pleased to st.ate the date on which the residential qq.arters for the 
clerks of the Gudalur Post Oftlce in the Nilgiri Division built by the 
Department were made available for occupation , 

(b) Did not the then Superintendent of Post Offices recommend to 
the Postmaster.General, Madras, that the clerks of that oftlce should be 
.iven the q~~ers rent free o.wing to the notoriously unhealthy and othel' 
llJeoial oonditlons of the locality' 

(c ) Is it a fact that for a period of two years from the date' Of 
occupation of the quarters, no recovery of rent was made from the clerks Y 

, (d) Is it a faet that orders were issued by" the SuperintendeJJ.t in 
January this year directing the recovery of rent at 10 per cent. of P83'"of 
~oh clerk who occupied the quarters from the date they were taken" over 
by the Department for use. 

~  Is it not a fact that the postal. c~e r s of Valparai another no~or ous •. 
Iy unhealthy locality in the same dlvl.slon : were. exempted: two '~  tlu:ee 
'1 •• "" Pogo fro~ PJ:nng ~qt for ~he ref l len~l l u e~ ~ tr~cte~ thero 
by the', e ~rt ~ nt u t l~u htl e  ~ ~h~ ~ l~ ~~  ~ e~~tory  ~  
ances were Increased , .. '  . ...... . 
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, .. (1) ' ere tu' thf ts f hou e ~llt' eoo t '  tl!e c)et·k/J 
of. Valparai refunded to them t 

... ('g) Do OOv8Hltbent propose to',.-Olude freeqtuwt.era for the· clerks 
r ef!1be:, QudahJrlfFoit Oftioe '.88' £orthme,ef, V..lparai.18Id 'ciireetlltb",'rafund 
of amounts reoovered.from them' If n ~  why f 

. .JIr. ~ A ....... : .(4) 1st August 1926. 
(b) Yes, but the Superintendent·did··Dot, base his reeomlnendation'OD 

th~ .unhealthiness of the looality, .but OD ~he ,llOarcity of aooommodation . 

(r.) No. The period was about 1 year and 8 irionthll. 

(tl) Yes . 

. 

.. (f ~ Yes, not however for the reasons ~te ut bAt-aus.e the quarters: 
were jnnctP.ql1ate. 

(f) No. 88noreeovery had been made. 
(g) The matter is under consideration. 

Ba'UND TO BABV ~ l f  SaN Ga"u, !A.l\uJNALUIR 01' TBB, KlULtr:GJnra. 
·'OO .... D;OPJ'JCJ:, OPllbtft 0IlUQ8n POa 

QUAHDS lVOT ~ '  IIIJ(. 

462. ".A.b4111 Lattf8aheb Parooldd: «(J) Has the attention of 
+,he Government been drawn to an article headed ,·'House Aceommodation-
Kharagpur", appeari_,'8t ·page 493·in;tbe :;JaDuary ;1927 ·_ue of 
'4/ Labour ", 'the organ of the Bengal ProviDcjal Postal lind R. M. S. TImon, 
(1slcuttaf 

(b) Is it a fact that the two signallers of the KharAgPur combinecl 
office 'Were compelled to oc('upy the quartel'tl in the nppcrflat of the old 
telegraph office buildia4r 7 

(c) Is it a fact that the/quarters in tile said upper flat ,,'ere considered 
uJ1IJuitable .for the te1egraphiJ:a;.s when. WfeC;w4Uial ~~~ telecraph 
oQlcethere and were ,not thet~fore  o ~ullle  'by ~l  t'eleirraphiSts wbo 
\rere :paid !loUBe l'eDt allowance in lieu f '.. . . 

. ' . 
(d) Is jt a fact thaUBablliijaiira •• f8eti16uptia,IODelotthe1fligmu.lers. 

of the h r~ ur  office, did ~ot ~ec  the, said "qJl ... r~r f ll n  
them unsUitable 1 ' . , .  . . .. . 

(e). IIJ,it.u.o.a .fact that'e'ntn ' f htt ~u n re l t'f ll l  

Babu Ratiranjan Sen Gupta was made ~l ' '110 pePI.at., red '~ 

towards honse rent' If so, why w,... the recovefY. macle frOID him , 
(f) Is it compulsory OD the part oldie-oiDeialBto. ooeupy GovwnmeJlt 

quarters even if tl\ey are unsuitable and"ine9niVeJlieJit o~ h~  and 
tJleir dependents f .. I 

(p) Are Governmeat prepared to ·l'Im8ider the· ·qweltionof.· refulidiug 
to Bahu Ratiranjan Sen Gupta the sum recoveredfrom:hiaI'1towarda;1l01JH 
rent for the period he. did not oe~u y the" ~l tel'l T 

' •. " A.'1IamI : (a) Yea. 
(11) "TJunoe was no compultdon. On, cou r~  of 8Carojtyof ftirridelltijiI 

. t'e l ~o l ~ ~ ~e ·quartersw., ~tte ~to  t ll~r s 
for ()(lcupatlon on payment of rent. . ". .... .. 



·,:,,; .. ~~ '. . ' .. :i J ..•. ;'.:",,;. i.:"' : .• 1 .. ; ,:' .. f: 

(d) lind (e). ntoh~ t on'~ s 'n& y~ ~ h t'  It witti'e'i c n tr l~
, 1'Itted 't.o the, HOIloumble i1dtmber OD: receipt. ' ~  •. :  l .:< . Hi 

. (I:' ' fl ~' h~ q'n rters are"remY. unsuitable. . . -, .',. . 

(g) The qllefl t~c ' t ll e cons ~ 'When the fftc~~ re rt~ n  

GRANTS TO RECREATION CLURS FOR 'POSTAL AND TELEGRAPH EXPLOYEES. 

"68.*1&. ~ ' h~tr'l he  ·P.,..Irhi: (a)'Will-the Goverwnent 
be . oplM8ed ,·to 'state ''the ('DUmber' ,of' 'I'Hl'Mticm . clues in. esisterree'on i itle 
31st March 1927 for officials in the (i) Postal; (ii) R. M. S., and'i(,*),Tele-
l!raph Departments in India. and Burma to which departmental grants are 
made j and the amount of grants ~ e' to etch class' ijf ''recreation clubs 
(luring the last 5 years , 

(b) ; Aretbe tralits miidefrom 'lint speciaIftrild' or fr 'fl e'~ reventies 
of the Postal and\,'Telegnph Department' .. 

r ~  ·Ao,· ... :. (aHi) Nil. 

(ii) Nt". 

(iii) 4i. 

Th(' J.!"·ants blade' :to the Telegraiih' 'Reereati()tl . Clubs during t.he lust 
flve years wel'e : :. 

Year. 

, 1922L!9 
J92M!4 

1!l24·25 

l~ tl 

1926-27 

.. ' .. ' 

;' .... 
. ':* ,. ,! 

.. ' ~ \ 

•• ''':.' t' 

Total 

n~  

! 1',875' 

;. 1,430 

·2.1')0 

... 2,71)5 

'---
.. 11,605 

I, ~~ 

(t) I Froni :the '~ 'enu ~ ~~ tbePt>:sts l~  ele ~ hs' he ltrt ent~ 
", " .  J •. .' ..." • 

. . .. 
AMOUNT OF FINES RECOVERED FROM POSTAL;' R. M. S. AND TELEGlUPIt 
" .' '.... '" :... . .. ,.. .:. ,'Eil'Ptb!'RS ... ·  . '. ~  -', ., 

• • ,',' ~ " -.1. . ". ..... •  " ,l j' '. .' . 

484." •• r;p.Awlll Latif!. a.b; r~~  (4.) WilltJj.e Government 
be platsed·,to 800' the ~t'  ~ t Q{ flDe$ ~n~te ~n reco ere  from 
the 'Postal, . R..:M.. S.' :aM ele rr le loyee~ for t.he years 1922.23, 
1923.24, 1924·25, 1925·26 and 1:926-27 1. ',.. \  . 

I .. :' !,o)·I. there! • ., ·';'.1f*nelS ~  " m.the ;Poflt"l"Q,Q ~l r h ~ rtmont' If not, ''''-''''''Nlf .. ~ e ~~t~ ~ ~~ ~unts credIted' 
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(c) Are o~l' ent prepared to eouidel" the queetiOll. of iDatitutiq 
• Finel Fund 18 in lODle of. the Railway ,mpaniea , 

111'. B. A. ..... : (0) The collection of the information asked for 
would involve a detailed examination of the establishment pay billa of aU 
ofRces for the put five yea1'8. From statistics collected, howe\'er, in anothcr 
connection, it has been ascertained that during the three years ending 
February 1927, the average annual amount of fines recovered from the 
Postal, R. M. S., and Telegraph employees was Be. 15,882. 

(b) There is only one such fund maintained, namely, that in respect 
of the workmen employed in the Telegraph Worbhopli at .Alipur. In 
.all other C&IJe8 the amounts reeovered on aceount of fines are eredited to 
Government. 

(c) The matter is under cou.ideration. 

AnoINTJIBNT IX TBB SELECTION GRADE OF TIlE BOMBAY GENERAL POST' 

OPJ'ICE OF TWO INSPECTOBB or THE FOREIGN MAIL DIVISION. 

46lS. *IIr .•. O. Kelkar: Will Government be pleased to state : 

(a) whether Inspectors of Post Offices or the Railway Mail Ser· 
vice were eligible to be graded with the selection grade 
officials or transferred to the selection grade before they 
reached the minimum pay of the sclection grade; 

(b) whether the first selection grade of the Bombay General Post 
Office is a self-contained cadre; 

(0) whether two qualified Inspectors of the Foreign Mail Division 
are provided for in the selection grade of the Bombay 
General Post Office, overriding the claims of hundreds of 
lenior men in that ottlce ; 

(d) whether the Bombay Presidency Postal and R. K. S. AaIooiation 
protested agaiu.t the importation of theBe otlloials in the 
Bombay General POlt Oftlce; and requested their provision 
to be made only aa Inlpectora of Post Oftices or R. M. S. 
and not in the selection grade ; 

(e) whether both the Inspectors of Foreign· Mails Division were 
, confirmed in the selection grade of the Bombay General 

Post Oftlce, as Accountant, Foreign Parcel Uld Joint-Head· 
Clerk, ... oreign Post ; 

(f) whether the request made by the .ABlociation wu refUled on the 
gJ'Ound that the duties of the Inspectol'l of POit OtBcee and 
Foreign Mails Division were II QUite d"erent " i and. i! .10, 
whether the duties of e to~ of Forelarn. Mall. DiTWon 
and the AccoUDtant, Foreip Parcel and Joint Head Clerk, 
are not still more ditrerent ; 

(g) .bat were the fI'O'UIds of their appointment in. die selection 
. 1fId. of tile Bo •• , Ge ... ral Pott 0Ile, ; 



• ~ .. ', J ,I, 'I.r \" "':. ' ' ' ~~  ';"',:'.:;.' ~  

QUESTIONS AND ANSW'JDRS. 
'.,,', " ... \ ~ '  ~ ' l~ ~~~~ t'  '~ l .. 

(1) whether"ii iaa,!aottut,M i_time of tlndr tltaldBfet1td BOJBlMft 
Gene.nrl ~ t Office ~ un~~sse  o~~~~  ~r~ ' ~ 
Inspector In the Foreign Malls DIVISion ,&Jld etl e~t  
ofBciar was, examined after the protest aud' was ~' ad:-
judged " &8 passed ; and' "  ' ,  : :,. '. . . 

(i) whether any selection grade appointments in the' Foreip. Jl8.U 
Division were tr n f~rre  to the Bombay General Post Oi'lice 
and, if not, whether it is proposed to retransfer these Inspec-
tors to the Foreign MailR Division or Railway Mail er ~e 

with a view to remove discontent amongst the oftici,,186f 
the Bom),ay General Post Oftice , 

TIle Honourable 8tr BhUpeDdra Bath Mitra: The information is 
being ~ ll cte  and will be supplied to the Honourable Member in due 
courso. 

APPLICABILITY 01' THB PKoVISIONB o~ THE .INDUN EmolU.TION Aer, VII 01' 
1922j TO MBN UCBUITBl> POa SimVICE IN THE PORT 01' Am:N. 

466 .• 8tr PurthoW.mdaa ThakUrdu: (G) Will Government. be 
I.leased to state if it is a fact that they are considering the question of 
Ole applicability of the provisions of the Indian Emigration Act, vn of 
1922, to men recruited for service in tk'8 Port of Ac:kn , 

(b) If the reply to the above be in the affirmative, will Government 
be pleased to state why they consider this to be necessary, and whether 
they are doing this on their own initi&tive or under instructions from His 
Majesty's Government , 

Mr. G .• , Bajpai: (G) No. 

(b) Does not arise. 

SAJ'EGUARDING 01' TilE INTERESTS 01' INDIANS· IN PANAMA.. 

~  *K1IaD Baltactar 8&rfaru JI1IIIa:ln lOla': (II)' What is the total 
number of Indians in Paaama , 

(b) In view of the passing of the Panama ImmigratioD Law by the 
Panama Republic, will Government please state what· steps they propose 
to take with a view to safeguard the interests of the Indians residing 
in the Republic (vide starred question No. 525 on the 21'st February 
1927) , 

Sir DIDY' Bray: (a) About 300. 
(b) As the result of re re en~ t ons by His ~ ~tr's r~ resent t e 

the Panama authorities have promIsed to amend the lmmlJfrabon ls.w so as 
to enable: Indian re ent~ who may temporarily leave:' the country, to 
return. In the meantime they have stated their inte'ntiO"B ~o -administer the 
law with .. benevolent leniency". ., " ';., " 

, ~  .. ,. 

EXCLUSION OF ~  SEAMEN FROM THE UNITEDST.ATES' 01' AMERICA UNDE 
TIIB ,NEW AMERICAN IM¥IOBATION BILL. 

468 .• lthan B_ ~ l r~ ~'~  ' ~~ ~ ~ e~ f ~he 
Government reply " Inquines have been made but no offiCIal confirmatIon 
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-hal yet been r~ e  inlepl,. to starred. lue t o~ o  542 on 21st 
,February 1927, regarding theexelusion of ~ n aeup.en f11lm the United 
.States of .America under ,the new· American Immigration Bill, will Govern-
8U!nt please ,Bt.ate .if they bave. reeeivedthe official confirm.ation ? 

(b) If so, will they please commuIiicate the result of 'inquiries to the 
n~use f  ' . ',. 

, The Hon,ourabl.e sir Ge9r,e.lti.fDY: The Bill was )lot' ll ~e  during 
the la.<¢ SeS&iOl;l of th~ C;pngl'el!8, ~~ t ~ l erst ~~ th t !t bas now lapllcd.' 

RECRtTtTYENT FOR TilE I:mIAN C'rvrt SJlJRVICE ll~  TO 1927.,: 

, 469. *Kb&n :a&h..dui" t~u Kuu .. Khu':: (' r~  With r~rerence 
to Go\'ernment reply " The recruitmerit for the year 1926:27 is not yet 
60mplete " to starred question No. 587 on the 25th February, 1927, regard-
jng' nominationa to, the. ,Indian Civil er ce~ ,willGo,·ernment. plea.se state 
it the recruitment fQ1' die year is complete now ! .  .  ' 

, " • • I, • '. I, ," 

(b) Uso, will they please ~ ~ l c te  the rt ~lt to the House , 
•  , ,,,,, ., r', " 

.. 2. Will Go'fernment please state the '. total number ,of o n t~ 

recruited lor'the 'bldiliil Oivil ServiCe ProVince by provinee; ,both by com-
petition and nomiuatibn' since t he present system: came into foree ! 

1'he HoJlO1B'aWellr: I. Orerar: Intbe year 1926-27, 29 EllroPf!llllS 
and 20 Indians ha"c"bel'!'!l l'ecrujtf'd for the Indian ('ivil Serviee bv ('om-
petition, and 7 IndiaJl8 (ineludmg 4 .Bunnamt) yno n t on~ One 
MUHH81man was recruited by competition and two by nominatioD. 

2. I assume that the Honourable :Member rere", to th~~ provilJce of 
origin, and place a statement on the table prepar.,d on .tht.,.bfutis. The 
Honourahle Member is douhtlf'sH aware that candidates are not in all cases 
posted ~  their pro'Yince,of origin. 

, , ,'I'I-.:tota1. ~ er of e ~  tClqlJi"""r "the l l ~ ft ..... ·llDft! 1922 
il 188. 

I' 

, The total number of IndUwI recnlited !dnce 1922 and their proviDe" ot orip, 10 
f • ., •• 'CAlI be 811!i811t&1Dtd, are AI foBowa: . ., " l 

." " . I". ·'·)1 1.\ .•. , .. i 

~  By oompetliin. .Bi NominatloD. T0t4 
, 

.. , 
, ' .1: 

JIadru J4 ' " 
~ ~ .. 

J& " 
Bombay 

, ' 
'l8 I: 19 · '. · ttl • · '~ · ' . 11 1 '. 18 

. · .. · · n 8 l' 
Punjab, ~ ·  · · · 10 , l' B1I1'IU 1 ;' 8 t-. · · · B. &:0. · · · M' ,8 • 5 
C. P. ~  · · · · 3 1 , 
Allam':, · .. 

~ l' I . 
Total · ", · . 87 11 108 .. 

, .. 



ST A TEl\lENT OF BUSINESS. 

The HODOurable lir Basil Blackett (Leader of the HoulK') : Sir, with 
your permi.'!IHion J desire to make a·. statement 
rega.rding Government business for nut week. On. 

Mon.day, the t ~ u t  a motion will be made to take intoconaideration 
the OoldStandard and &serve Bank of India Bill as reported by th~ 

Joint Committee and the remaining days of the week, namely, the 30th 
and 31st August and the 1st and 2nd September have been allotted for 
its discussion. If the discUSHion on that Bill is concluded earlier, a motion 
will be made to take into consideration, .andif that moti.on is carried, to 
pass the Imperial Bank of India (Amendment) Bill, 88 reported by the 
Joint Committee. If time I!hould perplit, thereafter, a motion will be madd 
to take into cOIlHideration, and if th&t motion it; carried, ,to pass the 
Criminal Law Amendment Bill which ~ introduced yesterday. 

HESOIJU1'ION BE IMPROVEMENT AND EXPANSION OF 
. BANKING. FACILITIES. 

Mr. President : The House wiil now resume the further discussion 
of the following Resolution moved by Mr. Sarabhai Nemehand Haji on the 
10th };'ebruary, 1927 : . 
. ,. Tl;ail AII&t'Jllbly rrlOIUJncnlls to the Governor. ~ner  in Council tha.t a. Commission 

consisting of u majority of Indian members with an Indian Chairtna.Jl be appointed 
to investigate-the l't'rct~nt position of thl' bailkmg inlltitutionll, faeilitiell and conditions· 
in IDdln and to makt> reeommendntioDB tor their improvement and upauiOD, with 
I'llrUcubu reference to the proviBioll in adequate quantity and appropriate form of 
the eapit.ul or tbU1.Jtce 116i:elJl!lary for tht· e~elo ent of the indust.ries and agrieultUle 
of India." 

Mr. M. 8. Beau Ayyanpr (Madura and Ramnad cum Tinnevelly :. 
Non-Muhammadan RW'al) : I:)ir, it may be in the recollection of this House 
that when the Honourable Mr. liaji moved this Resolution in last Delhi 
Session, he made out a clellr and convincing case showing why his Resolution 
ought to be accepted by this House. He also charged the Govern-
ment with indifference and inaction in this matter, and the Honourable 
the Finance Member repudiated that charge by suggesting that since the. 
inauguration seven years ago of the ImPerial Bank of India and the estab-
lishment of Qver 100 l' nche ~ of this BaWt the Government had done ibJ 
duty in the matter. It was further SQ,id that the war loans granted during 
the war and the raising of the Government loans since 1922 had alBo 
facilitated the development of banking institutions in this country. It 
was further urged that the Post. Office Savings Bank Account and the 
Postal Cash Certificates had also helped. the country in promoting banking 
facilities in this country. I am afraid, Sir, that none of these things really 
touches the fringe of what is involved in my friend Mr. Haji'8 Resolution. 
What he wants, as J Ree from his Resolution, is t.he grant Qf an inquiry 
" tn iilvestig'llte {llrtJler the ~esent position of the ba.nkiDfJ nst tut o~ 
facilities and conditions in IndIa and to make recommendatIons for theIr 
improvement and expansion ~h particula.r referen~ to the provision in 
adequate quantity and a.ppropnate fo~ of the c l~l neeess ry .for the 
iievelopment of the industrieA lI;nd 8.f\'rumltureof IndIa. Now, SIr, I do 
Dot know what section of the population really is served by the Imperial 
Bank of India. and its several branches. I really do not understand to what 

( 34515 ) 
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extent the Imperial Bank and its several branches are able to meet the needs and requirements of 7 lakhs of villages and over 2,000 towns in this country which are banldess, and how far this institution is able to help 
the joint stock and other concerns in this country. What is really involved in the Resolution is that something must be done by Government 
by starting an inquiry, if need be, and then determining the measure that might be considered necessary for the expansion of banking facilities and for promoting agriculture and other industries in this country. I submit, therefore, Sir, that none of the measures suggested by the Honourable the 
Pinance Member really touches the fringe of this question.

No doubt, the Honourable the Finance Member expressed his sympathy for the Resolution, and he said that he also felt the imperative need for an inquiry of this kind, but he added that the time was not yet ripe ; in 
fact, he said, it was too early to think of the nature of an inquiry of this <iharacter or even the personnel of the inquiry. In furtherance of that ai^ument, he said that we have the Reserve Bank BiU on the anvil of the Legislature and that there is also the Agricultural Commission sitting now, 
and therefore we might await the result of these two and then think of the necessity of starting this inquiry. Now, Sir, so far as the Reserve Bank Bill is concerned, no doubt it was just now announced that it  might come up next week or the week after. I also feel that the Honourable the Finance Member is very sincere in his belief that this Bill of his is really a panacea for all the Indian ills, either economic, financial banking or currency. I wish I shared in that belief ; but unfortunately I differ from him in ioto. Even assuming for argument’s sake that all the amendments of which he has given notice about the Reserve Bank Bill are carried, so long as the facilities sought to be given to the Imperial Bank of India under the separate amendments regarding the Imperial Bank of India are there, I rather feel strongly that all these things would really stifle or retard the growth of banking institutions rather than develop indigenous banking in this country. So that, there is absolutely no use, I submit to the House, in waiting to see what becomes of this Bill ; and further I am not sure as to the fate of this Bill or even as to the form in which it might ultimately emerge from this House. I therefore do not think that there is any good ground at all why this enqiiny should be deferred on account of the consideration of the Reserve BanJi Bill which is impending.

Next it was submitted to the House that we might as well wait till the Report of the Agricultural Commission was published. Now, I want to put to the Honourable the Finance Member whether the terms of that Commission do really cover the ground that is sought to be involved in this Resolution. I f  that were so, if only a frank statement had been made to tliat effect, it would have set matters right, but inasmuch as the terms of reference to the Royal Agricultural Commission do not include what is sought to be covered by this Resolution, I do not see again any reason why we should wait till the Report of the Royal Agricultural Commission is out.
Lastly, urging these grounds, the Honourable the Finance Member gently persuaded the Honourable Mover not to press this Resolution. I do not know if the Honourable Mover is going to be successfully seduced to 

that position—I do not think he is. I submit, therefore, that I have very good reasons to support this motion, and I would request the House to carry it.



Lala L^jpat Bai (JuLLimdur Division : Non-Muhamiftadan) : Sir, 1want to support this motion on the basis of some personal knowledge and experience of the working of one of the biggest joint stock Indian banks 
and of the diflSculties under which Indian banking in general suffers at the present day. I do not want to prolong the debate as I find that the Honour
able the Finance Member has in a way given promise of an early inquiry in the matter. Speaking on the IQth February, he said :

Speaking for Governmejit, I am prepared to say that the Government are most desirous that immediate steps should then be taken by some means or other to start a searching- inquiry into banking faeiKties in India and the best means for improving tiiem.
That statement would have been satisfactory if he had not laid down certainother conditions, and made certain other observations which raise a fear that the inquiry contemplated by this Resolution might be postponed 
indefinitely. First of all, I think he labours under a misapprehension about the intentions of the Mover when he in the last sentence said :

“  I rather doubt if the House would eare to commit itself to that Resolution aa it actually stands With the demand for a Poyal Commission at this particular moment.’'
That is not the demand of the Mover as far as I have been able to ascertain from him. No doubt  ̂ he has used the word “ Commission in the Resolution, but that does not mean a Royal Commission. It may be any Committee or Commission which the Honourable the Finance Member may think fit to institute for the purpose of making the inquiry which the Honourable Mover asks for. Therefore, the fear that this House will commit itself to the appointment of a Royal Commission should not deter Members from voting for the motion as it stands now.

I want to emphasise, Sir, the necessity of such an inquiry at an early date, because it is held even by the Honourable the Finance Member that the economic progress of the country depends upon providing adequate banking facilities. In the opening part of his speech on the 10th February he said Idle money means idle manhood ” . Then further on he said r
I f  the Governinent of this eountn'. or any Member of this House knew mc.'ins 

which could induce the people of thi-; c o u n try  to rap.ke thoir javiugs available for thn developmeut of the'*r country, ve  should be contribnting io the future of this 
{•OiiJitry a boou fa r  exoceuing any that any existing or previous Governinent has given 
nr that even a Governinent will be able to bring.

Well, Sir, this is a Resolution which has the same object as the Honourable the Finance Member has at heart. But if the Government continues to postpone this inquiry from day to day under one pretence or other, then that day will never come nearer, because 1 know from personal experience that, unless a sifting inquiry is made into the existing condition ;̂; of Indian banking, no such improvement as is desired both by the Government as well as by the people for the development of Indian bankinj? is possi
ble.

I know, Sir, the difficulties under which Indian banking has suffered 
throughout, and for these difficulties the Government is also partly responsible—I do not say wholly responsible but partly responsible. I know from personal experience that during the Indian banks failures in 1913, several banks failed for want of sympathy and help on the part of the Government. I was at that time concerned with the management of the Punjab National Bank, one of the biggest ’banks in the Country, which has as many as 34 branches scattered all over the country. It was with p^at difficulty
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" l~ l  Lajpat Bai.]. .. 
~  in· the absence of any sympathetic help from the Government and the 
Governinent Bank at the time-I conSidered thetbenBengal Bank the 
Government Bank-that we tided over a crisis·at that time. It is that 
knowledge which deters many investors, particularly small in-/estors, from 
giving their money over to the Indian Banks. No amount of branches 
opened by the Imperial Bank will solve that problem for t~e  The ~ 
Indian investor is not likely to go and invest his money 1n the· Impenal 
Bank or in any of these European managed banks. 1 know that the 
European managed banks have not been looking at the Indian banb, even 
the joint stock banks, with a favourable eye. They have been· trying to 
discredit them and to Hay to people that they should not trust thMe Indian 
banks. An inquiry of this kind will help the small investor 88 well &Ii 
the big investor to know how the Indian banks stand. If they could be 
88SUred, under reasonable conditions and on reasonable terms, of the 
sympathetic attitude of the Government towards Indian banks in times of 
crises, the small investor will be encouraged to put his money in the 
Indian banks, and it is these Indian banb alone that can properly take the 
money of these small investors. Thelmperial Bank with its highly paid 
machinery win be unable to solve that problem at all. Therefore, in the 
interesta of the Indian banking industry, it is nece88&ry that such an inquiry 
should be hastened, should be proceeded with at· an early date though I am 
quite in agreement with him 88 to the undesirability of having the matter 
sifted by a Royal Commiaaion. I agree with him that these Commissions 
are not very cheap thinp ; on the contrary they are very expelUlive thingli 
and the COlIt incurred on them is entirely. disproportionate to the benefit 
they bring to the tax-payer by their cODc1usioIUl. In fact in most cues 
the tax-payer has to pay very heavily for that inquiry and al80 for the 
carrying out of the conclusions which these Royal Commi8llions arrive at. 
Therefore, that is not what the Honourable Mover wants or what this 
Bouse wantll to commit itMelf to. What we want is a committee of experts 
and non-experts to inquire into the conditions at present existing in Indian 
banking and to provide Huch facilitiCfol and checkH as will encourage small 
investors and those people who have money to invest, to go and invest their 
money in thel!le banks under certain guarantees. I think the Government 
wilJ be well advised to provide after ~ ch an inquiry certain check!; upon 
the auditing of thel'ic hanks and alMo upon tht"ir investtoents, such aM will 
&fI8urc the lIlDaU invcKtOl'H about their safety. . At present, while the 
European managed banks do not attract the Indian investor, tJa'Y are 
rather afraid of entrusting their I:I8vings to Indian banks as well because 
(,f so roany failures in the pa!>t, and because they know that at present. legiA' 
lath'e prOVillioD8 do not exist that provide such a necessary check or relltrie-
tionll OD their investments as will put heart into the small investor to go 
and put his mont.'Y into these bankl:l. We know the Government is 
anxious to make this enquiry, but mere JltatementH of anxiety and mere ~oo  
wisheH will not help us. We want a speedy inquiry into this matter, 8S 
SOOD 88 posHible. It should not be pOtrtponed from time to time under one 
retenl~e or another, either one refp.rring to the A(l'l'icultnral CommiMion 
or th~ UeHer\,(l J1unk Bill. As my friend Mr. Sesha Ayyangal' Raid, the"£' 
questions even If solved l' er~y are not going to solve all the -problems. 
The. problem ill an extensive one and it will take time to flO iilto it.' I 
therefore desire that the Government should give UH a more deflnite IBInr-
IlDce • aoout th.e t,iDle when they are going to institute that iilqniry. u~ to 
appOInt a commIttee for the purpMeli of the inquiry contemplated by the 
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Resolution moved by my friend. I have every sympathy with the Resolu-
tion and I hope the House will accept it. 

Mr. R. X. Shamnukhan Ohetty (Salem and Coimhatore cum Nort.h 
Arent: Non".l,\-luhammadan Rural)' : f3ir, my IIonotirable friend, Mr. Haji, 
had done a distinct service in calling the attention. of the Houlie to the 
need for a comprehensive inquiry into the banking facilities that exist in 
India at prflHent. HonOllrablf:' Memherl'! will recollect that this is not tbe 
first occaKion when this question of the need for :such an inquiry h ~ been 
ro~ht to the notice of the o ern ~nt of India and the Indian public. 
As far back. as 1914, the ~rl n Commission drew the attention of the 
Government to this aspect of the question Of monetary reform in India. 
A{!llin, the :lndilln Industrial o ~s on in 1!HS, drew the attention of the 
Government and the public to the necessitr for increasing banking facilities 
in India jf Iudilln iudustries were to develop· at all in thili country. 
Again, in,1919, the attention of the then Imperial Legislative Council was 
drawn to this question by a Resolution moved by a )lon-official Member ; 
and at that time the spokeliman of Government accepted the Resolution and 
gave an undertaking that the inqui:ry oql~ be started in the· very near 
future. Again, in 1923; the matter was brought up for discussion in 
another place, and .there again, the Resolution WBB unanimoUsly adopted 
by that liody. .And, lastly, in 1925, the External Capital Committee .again 
drew attention to the necessity for such an inquiry. My Honourable friend, 
Mr. Haji, rightly cOI;nplained that the Government of India, though they 
on thelje dift'erent occasions expressed their sympathy with the object under-
lying the Resolution and gave an undertaking that the inquiry would be 
started, have practically done nothing. And my Honourable friend, Sir 
Basil Blackett. in the speech which he delivered on the last occasion, 
observed that my Honourable friend Mr. Haji was not justified in levelling 
1 hb cbarge against the Government of India. I am afraid,Sir, the 
Honourable the Finance Member hM not convinced this House that the 
Government of India have yet taken any very definite steps towards the 
starting of liuch a comprehensive inquiry. 
The latest pronouncement on the subject,. as I said, is the recommenda-

tion of the External Capital Committee and that recommendation runs as 
follows: 

" Indif1 pO!.IIIelll!e1l a. vaat .tore of tlormant l'apit.al awaiting de'\relopment and in 
ordt'r tu ulQke this available for investment bllnklDg facilities ought to be incre/UIGd 
IUId l'xtcndl.'lI. The examination of. YilriOU8 technical mCllIures suggested in tile replies 
with this objel't iR olltsid.e the 81'01''' of thl' C(lmmitte<', but WI' ~ulcl c ll ~  thl) 
importlllll!l' of It I'o·ordinntcd RUrVf>Y being uildertaken at the Pftrhellt o ort l~lt  ot 
th" wholl' field of banking' in India. This eoold ~e followed by a dl'tailed (lxammatlOn 
try nil I'XPl'rt l~o tt ' or l'ornmittt'ee OD the hue8 IIlong which progres8 .hould bl! 
eft'ectl·(l. ' , 

It was in 1925 that this recommt'ndation !as made by the External Capital 
Committee. They suggested that. a co-ordmated survey must ~e und?rtaken 
at the earliest opportunity of the whole field of ~  In ~n l~  and 
they said that this survey must be followed by a detaIled exammatlO!1 on 
tbt' lines along which progress should be efrected. My o~our le fnend, 
Sir Basil Blackett, the other day y~ an account t? thIS Honse of the 
action that he took as a result of thIS recommendatIon o~ the External 
Capital Committee. What ,,:as it that the ~onour le the il'11l8Jlee ~ er 
did' Aa a result of this recommendation the ono~r le t e ln nc~ 
r ~ l~ er delivered a very interesting lecture on bankn, to the n..lhl 
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University and ill that lecture he gave a very lucid exposition, 88 he always 
~ .of the needs of banking in India and the linee along whioh reform 
lIlust be undertaken. Beyond this, I submit, he has not devoted as much 
attention to the question as the importance of the subject deserves. Sir, 
m deNiDg with the question of increasing banking facilities, the Honour-
able the Finance Member dealt with various aspects of the question. He 
pointed out that with a view to increase the investing habit of the Indian 
people he had taken great pains to popularise the Post Office Cash Cert.ifi-
cates. I recognise that by the introduction of thia system of Post Office 
Cub Certificates and by the steps that have been taken to 'popularise them 
a great advance has certainly been made in encouraging the investment 
habit of the Indian people. But in this connection I should like to point 
out to him whether, after aU, he has done wisely in reducing the lllt~rcl lt 

rate on the Post Office Cash Certificates. No douht, when the interest rate 
stood higber, somewhere in the neighbourhood of 6 per cent., probably the 
Post Oftice Cash Certificates system WaR availed of by the larger investors 
rather than by the smaller investors. But I have a 8ullpicion that, as a 
result of  the drastic cut in the interest rate, the popularity of the Cash 
Certificate has been jeopardised. I would, therefore, -ask the Honourable 
the Finance Member to consider, in the light of  the experience gained 
after the reduction of the interest rate, whether it would not be worth while 
to increase it slightly. 
The Honourable the Finance Member then dealt in his lecture with 

the need for banking education and I must congratulate him on having 
IJUCceeded in bringing into exist.ence the Indian Institute of Bankers, and 
I hope that this new institution that haR come into existence will be of great 
belp in promot.ing banking education in this country. He hlUl also taken 
the right step in removing the Htamp duty on cheques and also in introdul!-
iug the Negotiable Instruments Bill which ill now before a Select Commit-
tee. In this connection I would like to draw his attent.ion to the need for 
early action in abolishing the stamp duty upon hundis also. I know that 
the Honourable the Finant'c Member feclB the necclIHity for bringing about 
this reform and I hope that he will take steps to bring about this reform 
.at an early date. 

There ill another aspect of this question of banking in India which hal! 
not yet heen diflCull8ed anc} gone into, and that ill the question of providing 
long-term credits for industrial and agricultural purpOlles. So far as the 
question of providing long-term cre t~ for agriculturAl purposes by the 
creation of land mortgage banks and such other institutions is concerned, 
, the Honourable tbeFinance Member is evidently of opinion that the result 
of the enquiry of the Royal CommiSRion on Indian Agriculture mUllt 
be awaited. I am prepared to concede that what the Royal Commhudon 
on Agriculture will have to say on this Bubject would be very uscful in 
determining the ways by which we may give facilities for long-term credits. 
There i. also another aspect of the question which to my mhtd has not 
yet been dealt with at all, and that is the co-ordination of indigenoWl bank-
ing &rid banldng methods with the more advanced welltern syst.em of bank-
ing. In thf\ evidence t.hat Governor Strong gave before the R.oyal Commi,,-
Rion ouIndian Currency aDd Finance, he said about the indigenol18 system 
of banking in India: . 
"  t would JlkMl it, It· you plllflltl, 11m to the C1oDltruUioDof II tQundatlon tor a 

IlJpent1'Uetnre, and the toundaUoD tor a tlena-a1 banldDr ,,.Itom 1n India 
to my mind mn •• be carefully Introduced amonl, and iDtenvOYeD with tlae ~l tl r 
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banking praetiee., the .ailting eURton'l of bUlineu, the ezilting method •• of Go'l'em-
rr.ent in managing iti ~  affaire and. the .emting buaineu that India conduct4tp: 
but .that it lIbould not be applied, aa wal done to a eonsiderable extent in AmerimL,. 
'"' a lort of toreed rcadjultUlent ot method •. •• 

This question of studying the relation of indigenous banking and bank-
ing methods to the more advanced western methods of banking, to my 
mind, seems to be the most important that this Committee, if, and when, it 
is appointed, must undertake. I do not 8ee why the appointment of this 
Committee which is asked for in this Resolution should be postponed till 
the Reserve Bank Bill is I;>assed. I do not know whether it was the inten-
tion of my Honourable frIend, Mr. Ayyangar, that this question should be 
postponed till the Reserve Bank Bill is passed by this House, or till the 
ReServe Bank actually comes into existence. If the Reserve Bank Bill 
pMses this House in this Session, the Reserve Bank itself will probably be 
establishl.>d on the 1st July 1928, and I do not see how, even if this Com-
mittee is appointed immediately after the lst .July 1928, the new Reserve 
Bank, which would just have been started, would be in a position to gi ve 
any mate-rial &!I8istanee to this Committee. I hope Government will realif4e 
that this question of an enquiry into banking facilities in India has been 
postponed for a very long time, that Government have been, in fact, shirk-
iDgsuch an enquiry, and J do hope that the Honourable the Finance Mem-
ber will realise the urgent necessity of appointing a Committee at as early 
a date as possible to undertake this much needed survey of banking in 
India. 

JIr. K. O. Boy: en~ l Nominated Non-Official) : With your per-
raj!Wion, Sir. I will fint. move thc&Jnendment ;tbat stands ag&Iinst my name: . 
•• That Ilt tbe end ot the R<>solution the following be added :-

• and allo to report what, if any, meaaurel are deairable to regulate ad control 
hanu and banking businels in thi. eountry , ". 

Sir, t.be Aubject which my amelldmeilt initiates is by no means a new 
issue. It was scn l~e  in thl' old Imperial Legislative Council in the 
y"ar 1!n4. llnrl nmong the old Members pre8ent to-day I notice my Honour-
ablE' frif>nd. Pandit :Madan Mohan Malaviya, who, J am sure, will recall 
'h~ dE'bate. The debat.e arose out of a series of hank failures to which 
DIy HonourablE' friend, Laia Lajpat Rai, has briefly referred. :My 
Honourable friend, Mr. Sesba Ayyangar, has reminded the House that 
it was on the 10th February of this year t.hat my Honourable friend, 
Mr. Haji's R,esolution was partially discussed and the l ~t s e~ er was 
the Honourable Sir Purshotamdas Thakurdas. In concludIng hIS speech, 
Sir Purshotamdas Thakurdas said : 

•• The Indian inv.tor Sir in banking institutions has proved t,o be childlike, over-
l l ~ ou  easily mialed, ~  ~ot tre ~l  these banking inatitu!ion8. with ~h t ~~r l
lieu. and confidence whieh alone ran give India sueceutul bankulg lD8titutions. 

I aJn onl~ 'SOl'ry that my IIonou!able friend hall no time to develop 
this theme. What is the CRuse of this Khyness T If we look back to the 
history of India since 1913, what do we find? 

Th has been a series of banking failures causing immense financial 
. .. erde dl'Dtre"'s to many humble ~ ef tors  My amendment ol'ly 
.:-nSIR an ."... • A' f d  1 t D.ft-k M .. 
aims at protecting those iuvestors. . galnl'lt :a u on D!aU.l . n ~l'  
lIlld had croditors. There is n~t a ~ln le hro hl e lr r esl~nct' y.Wt·hliJch 
waa not atleoted. In the provInce In Whle t e ouse IS .n mg· ere 
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have been not less than 12 bank failures. I shall only name 4-two 
banking institutions which were cont.rolled by Mr. Harkishen I.al,and 
the Allience Bank of Simla, and the Punjab Banking Corporation.' I 
shan go to the neighbouring pro,:ince of the United Provinces. There 
was the failure of the Bank of Upper India. Going to Burma, there 
was the failure of the Bank of Burllla. I will go to my own provillce, 
Bengal. There is the regrettable failure of the National Bank which 
only took place the other day. What have the Government done since to 
rcatore public confidence Y We were told in 1914 by Sir William Clark 
that they were wRiting for the termination of the liquidation proceed-
ings. The liquidation l'n 'ee n ~ are unhappily continuing even to-
day. These hank failures llave given a new harveHt to liquidators. We 
were promihed that the Local Governmentll would be c008ulted, and· 88. 
Hoon as tht' eonllultations were over, they would consider the necessity 
of a special inquiry or any other Government action which might be 
deemed to be in the interests of investors. But nothing has been so fAl' 
done. I feel that my friend Mr. Ilaji's Resolution has given an excel-
lent opportunity to the Finance Minister to redeem the promise which 
was held out in 1914. I am quite sure that Sir Basil Blackett will not lose 
this opportunity. Much has been said agaiDst the attitude of Sir Bull 
Blackett  in regard to the institution of the inquiry which has been sug-
gested by my friend Mr. Haji. The Hou8c will forgive me if I put in 8 
word on behalf of Sir Basil Blackett, although he iM quite able to take 
cere of himself. I have known him for four years. lIe is ever indUH-
trious, ever bus)" and no Finance MiDiater has had a more strenuous 
time than he has. If h. had delayed the solu1ioD of the question, it is 
110t because he doeR not like it but it was inevitable. Sir, I mOVe my 
amendmenf. 

Mr. 5. O. Kelkar: (Bombay Central Division: Non-Muhammadan 
Rural) :  I rise to support the Resolution of my friend Mr.llaji. In do-
ing 80 I wish first of ~ to say this. I 8m quitc aware that t.he attention 
of GOvernment has been already directed to the importance of thia ques-
Hun. and the rC/?'(Immendatioml of the urrcnc~  ConlloiSifion allio may bo 
taken to be an indication in the same direction. The Commi8lfion said : 
" We should weleollUt all1 &tepa which e&Il be taken in tile diretltioft of makiDg loll 

ell ~en l e aud.eieIltifk sunoey of bunking eODditioD8 in India. In BI1Y IIt'hemft of 
blinking reforn) that may h(' lnun~  Wl'! trUlt tlillt clue emphaais will be 1&id 0.11 the 
1ll"ovilliml and extenllion 01 ('liMP fllC'ilItietl to tbe pnblil'. inco.1uding bank, Ilnd ballke,., 
tor internal fmlltta'nl'fl;" ,. 

Since this nf~ ort steps have been taken to bring a Reserve Bank 
into being. This ie not the place for Itaying anything about the SeRerve 
fllJnk. I can say this, at any rate, that by bringing that bank into be-
hag the qneAtion of banking faeilities fot' the up-collntry and the mofulisil 
and the small investor is not going to be tackled. Then asaiD, it ia 
said that l'Iomething ia expected in this direction from the Report of the 

~r cultur l CommisKion. Pel'Honany 1 do not f!xpect that the Agri-
cult.ura] CommiMSion will help 118 by its recommendation to a large extent 
in the particular direction to which this Resolution ilt directed. I am :UI. th~t the ~ r c~ltur l Commillsi?n ill ~oun  .to make certain 
, .. eadations whIch wll1 go to a certaIn extent ~ help the asrioul-

twilt .. But. the 8frri.,Ultllriat it· Dot the only perIOD who ia covered .by 
...... RoaoloUon. TbeM are .other people., w:h(). ha"e .to be, tfloaght of 4P-d 
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the question will not be solved in my opinion by the recommendations 
Qf the Agricultural Com.m.i&Uon. Then, there is the question of facili-
ties to be given to thc co-o))erntive banks; because those .are also hanks 
to be considered along with other banks. If I may anticipate a cer-
tain mattcr for a limite(,i purpose I may say this that the majority report 
on the Hesene Bank Bill does provide for one director to represent pro-
vincial co-opcl'ative hanks. Since then I have seen an amendment 
put in which in my opinion, restricts the scope of that amendment and 
makes it applicable only to the protectiQn of agricultural interests. But 
I think urban depositors, urban' unions and urban co-operative sOllieties 
have also got to be though of in t.hiH connection. In t.his BiU again it 
will be found that the indigenous and joint stock bank!:! go without any 
reprf.'st"ntation on the l{eserveo. Bank and, therefore, you cannot say that 
the Reserve Bank will take l ' r t ' ~ r'lI':' nnc~ n~ ildf'qUHt(> protec-
tion to the interests of the joint. stock banks and indigenous blmks. 
Then it is said that the Imperial BEmk has ';!xtellded its brane.hes on a 
wide scale. In spite of that, I do not think that it has successfully 
establiHhed a point of conflict witll the smal1 investors and the small 
l y n~~ mall in th(; mufassil and up-country. Ii Sir Purshotamdll8 
Thakurdlls were here he might perhaps have corrected me if I made any 
miHIoitatement ; but judging from my little experience I can say-this that. 
the Imperial Bank is not a popular institution up-country and in the 
mufasHil. I am quite aware that the Imperial Bank oes~ n ster to 
the wants of a certain cl&88 of people, namely, those people who want 
iotlJls ; HInd I am conscious again that the Imperial Bank does aecom-
nwdatc these needy people at a rilte of interest which is lower than 
whbt they may get anywhere else. But there is something also to be 
said to the contrary. 'Even taking into aecount, that the Imperial 
Bllnlt accommodates those who want 1000s at a smaller rate of interest, 
my point in this connection ilol that if you really want to ildvance bank-
in!,! facilities and banking habits in the up-country you should take care 
of only thO/oie people who want loans. I cannot make a calculation, but 
I may Kay oft' hanel that perhaps only 5 per cent. of those who have got 

ll n~  with the Imperial Blink may require loans; and they again will 
he people who hn"r got securit ies or gold or such other thinR's and can 
ofter that security and get 101lns. But what about the 95 cent. who 
CHlllHlt have adequate n n~ facilities in the up-country? It iK a 
mutll'r of common knowledg-I' that the Imperial BR.nk does not maintain 
Ii good point of contact. with the small dC1!ositor i:n .this that it ref ~ses 
to ,-6y(> interests on current :lIld smull depOSIts. ThIS IS exactly the t.hmg 
I shOUld say that the Tmperilll BR!lk sbou:ld do if it wants to attract 
Nmall dPpositor Rnd, the small s~ s ma!l' . It should otter equ ~e 
l>ml proper interest on the dE'POSlts, and thIS Jt should he a.ble t~ do In 
view of the fact that th(1 hunk g'ets n very large amount of assIstance 
from Government balances. With rE'gard to the brancJles el.!tablished 
by the Imperial Bank it is my opinion that the working of these branches 
is not successful and it has been stated that !hese r n~hes  aTe not be-
ing run at Ii profit hut at a loss. . The re ~ m my op1!llon 1M that there 
is extravagance and & highly paId 8upervlSmg s~ tt With regard -to the 
mAnagement of these banks. 

Other banks I suppose would do 1III:e same business with' a little les., 
c~  Therefore, Government must see to it t.hat the Imperial Bank should 
nbt . only' extend ibl bUBlDeB8 in· the mufaasll -but the . bankahO\lld be 
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advised to economise its eXpenditure so that the estension may go ,()J1 
with greater rapidity. Government have already taken one iiDportimt 
Irtep in this matter, namely, the removal of the stamp duty OD heqll ~ 
I quite recognize that, but that is not enough for the purpose which is 
at the bottom of the Resolution brought by my friend Mr. Haji. In this 
connection I would quote Sir Phiroze Sethna, who is the Chairman of 
the Central Bank in Bombay, one of the largest banks in India. Speak-
iDg of the Bankers Institute he says I  . 

•• Our Indian youthe upiriDr to bI;b otIlee. in the blUlkiDg lble allG read for 
th(· quaUfyiDg eD·minatioDI of the Institute. They are, lloweYer, at a ,reat 41 ... • 
vantage in this respect, iBaamuch .1 "'bile the curriealum of ltudies iDcsllldea IUch IIlI»-
jedl al Eugliall Banking, Law anel Practice, awl pu, Bill of Exc.bure Act, for their 
daily dutiN they are required to !mow the Indian Law DDd Practice of ~  &ad 
the L'tw and CuBtom reprdlnl Loeal Bills and Bundies whleb Illbjeeta natllraUy do 
not form J,nrt of tbo furril'ulum of Itudi. for the exAatiDlitiollll of the Engnlb Inllti· 
tute. An Indiall Inlltnutl' of Banken wm do away with tbi" anomaly. But we shan 
look forward to the IDititute, it eetablished, pot only tor ooneatiol1lll faeilitiN lor 
Btudentl but for a general dUfaaion of the !mowll.'dJre of the thl'ory ud practice of But· 
i,.. amoDg the. people aDd tor meuurca tor tb(! adoption of common baDkiDg practice 
&ad procedure." . 

I would advise the Government iu this connection to imitate what i,l 
being done by the Provincial Governments a8 a parallel in respect of 
giving aid on a: 8ubartantial Bcale to co-operative institutions whose mAin 
functions Bnd purpose is not to do any co-operative business as HUah 

• but ttl ditfnse a knowledge of the co-operative movement in the country. 
I call upon the Government of India therefore to do Homethiilg like this 
and to come forward with a generous offer of assi!ltance to any central 
bltllkinK intrtitute which is prepared to serve this purpose. Now, I do not 
wish to bay much with regard to the Reserve ~n  Bill. It iii well known 
that we are in a .!Itate of transition and we alHo know that the transi-
tion stage is a period of crisis for some people. In this respect t 
may l18y this, that whil" we hflvebefore Ut; a Uellerve Bank at t,he 
top what. we find at the bottom ill that the private banker is fast 
JOl!in(C ground and cor or t~ indigenou!j banks are not taking his place. 
I hacl Il flpecific complaint t l~ other day from fI private hanlier who haJ! 
been doiDg all hiB life busill8ll8 as a hVM4 walla",. His complaint was that 
owing to the facilities gh'en by Government of adjustments and fr ~  

t ~ '  of money on their trcsfmries the hundi walla.h ill fast ~ n  hiM busi-
lIeIIS. I should like to state c1earl1 that I do not stand here, and I do not 
, plead here, the cause of the private lru1Hli umllah. In ('ourae of time be 
is bound to go, and I lIhould like to see him go, beeause I am anxious that 
cl)J'porate bodies of banking tthould take the l,lace of private hundi 
wnfl.rtl,s who CBn charge rates without lliny limit. But lOY present point 
j't that t.be Imperial Bank which gets the bcndit of large Government 
lu ll~ '  at very low rates is actually competing even witb the private 
".lInm ufflUalr., and, of courNe, aoo with other indigf'JlOUH banks. J thera-
for ~ hring thi" point. to the notice of the Fimmce Member and request 
him to KUggCflt. a remedy if he Cllnthink of one. 

Now tht ReMolntion iM importJa.nt in this rf'spect thllt lnrti. ils far 
more backward than other countrieH in t.he mutter of banking facilities. 
GOl'8rri'ment must of coarse be .... are of this, but I will jUMt give a fe,v 
!fij:l'dreR ill ·this connection. 'I will q~ote the uase of America bflcause 
that "country -... betm taken .. a model for our Reserve Bank, hut on the 
other hand you will see the great difference in banking lacHitie. which 
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the two countries enjoy. There is one bank in India fdr about 1,000 
villugeA. There are 670 banking offices in 267 towns out of 2,300 towns. 
Of these 670 offices 177 are in about 11 towns, 96 are in small towns and 
the rel;t are in town8 with one office each. On the other hand America 
hat4 got 35,000 banking offices for a popul&tion of 11 erore8. Now with 
regard to England, owing to the rec"Dt fashion of amal8'&lllatioD of sman 
blinks, the e't~l number of bankiag olle.. in England has of course 
deereaHed, and the figures I am quoting are fer 1911 from Sykes on Bank-
irag. In that year there were 6,413 banking offices in England, or one 
to every 5,630 of the population. Just compare that with India where 
I think there is one banking office for about 5 lakhs of people. That at 
once gives aA id ... · of the Ireat ditfereaee whieb exists with regard to 
bllnking fa-eilities between Ameriea dci BlnglAtkl aad India. .And if yOJ! 
take America as a model for India in connection with the Reserve Bank, 
you ought certainlv to do much more in the way of establishing 
banking facilities in lDdia. 

With regard to the Imperial Bank, of COUN:, I have already 
expressed my opinion. In the joint memorandum presented 
by the Central ]3ank, the Allahabad ~  the Bank of India 
And ot.hcr banks the same thing has been clearly pointed out. I know 
that that is also opinion of the Chairmen of several indigenous banlaJ, 
namely, that the Imperial Bank is ~nnecess r ly competing wit.1t 
thl'J'l. I think even the Exchange Banks also have a grievance i,n this 
respect. I have of course stated the Indian view, but if toe Finance 
Member would like to hear the nOIl!-Indian view I can refer him to 
Times of India of a recent date, the 29th September, 1926, in which the 
editor says this: 
" Sir Ballil hal been a keen advoeate of the o:dcnllion of banking facilities and 

the banking habit in b4la. Doel be r~ te t~e }JOint that the prelent propoL'i4is 
to allow the Imporial Bazak to operate al an ordhiary eomnuirciat bOlind, abilolutel); 
lUI1'ettered ill all ita aothtttee, wUl hlJld to atiA, tl rth~r banking cieYetopiDent in thtll 
«wuntry and trill foree out of _iatenee luch loeaJ haab 1&8 how emt.' J 

And with regard· to the unfair competition carried 011 1)y the Itnperial 
&nk the Rame writer observel'1 : 
., What we have to bear bl mltid iii that tlii. iii i. eountry the bulk of whOle JlOpu, 

latlon II 1IIlterate. It ballkiag ide .. and banking habit. are to filter tlirdugh ttl thlil 
huJte population it mUlt be through instituUou that are by a.nd of, the people. 
We put it to Rlr Bun Blat!ktitt that hla preHnt propoal. to make the Imperilll 
Bank .nth it. hul'l ruoul\lei ,0 out al B free lance into the banking field would pre-
'·flnt the ,rowtb of I1I1IlIl people.' banks all over tbe country, and drive the existing 
eDe! IOODet or tat ... r to the Yer,e of erlinetlon. Doe. Sir BasU eon.ider this lIe-
Ifr.ble ,  " 

•. Pruidet: Order, order. The Honourable lIember h8.CI ex-
eeeded hiN time. 

80m. BODO arabi. llemben : I riu,ve that the question be now put, 

air Victor SauOOD: (Bombay Millowners' Association India.n Com-
mercp.) : Sir, we nre It 11 ~reecl  us I take it, that indigenous banking in 
this eountrv should f~ developed, and therefore, on the fuce of it, one 
might ,vnnder h~' this prE'sent motion cannot he accepted by the Gov-
flt'f1mt'nt, Rnd a committee of inquiry, which I understand is what is 
wnnted, appoint.cd. The reason /liven, if I have understood the Govern-
lrl('nt point ()f view rightly, is that the ground to be covered is 80 large. 
thc information required so great, the information existing so little and 
what does exist probably not available, th'at the time taken would be 
too long, &0 it would not be practicable $9 'ppiP' 7 '3s 7'" ; 
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beeause their labwrBwouldhavc to be so extended that they eould 'not 
send a report in in a ,reasonable period of time, , and consequ(·ntly the 
expense woufd be :'\'ery large. But if that is, as I understand. the diffl-
culty of the Ge'Yernmtlnt, 18m,' go-illg \0 l'Iuggest that something-might 
be done to ad.'V1IiIIOe·the mbjeci by Government see n~ t~ way t.) iUliitltute 
a committee .of iDquiry ; they should ,at any rate appoint an expert. or a 
Govenlment ,;oft}cial to eo-ordinate the iJIformation that is ,p.xiAfmg, to 
collect the' faots that they may consiot'r nt' ~s r  or if th~y think 11(, 
they may aplJOint two or three independent f"Xpm-tfil to coUf!ct fRctl';' in 
different sphert'R SO as to hORten the time when it will be practical o ~ 

tics for them to appoint a committee whioh can cODlli'der theille factfl Rnd 
make recommendatioRs. ' That is the oltty point I want ti) put-forward 
befere this House and the Oo\'m-nmcnt, thut aometbing I'1bonltibfl done 
and, if' it. is not considered advisable to appoints committee of ibquil'y 
to-day, that at any rate something be done to advance the position to 
the point where it will be useful to ap}Joiut a eOl1lmittt!c. 

IIr.J. T. Do,DCYf'&n (Bengal: Nomj,nated Official) : Sir, I think there 
can be n6 two opinions about the necessity of the inquiry which is BUg-
r.'t'sted in the Resolution moved by my Honourable  friend, Mr. Haji. 
Enrybody whom I have consulted on 'this, all the papers which J h l t~ 

rpsd, all have one point in eommon : they ~ee about t.he necessity of 
such an inquiry ; and tbe Honourable Finance Member has not concealed 
his agreement about the necessity of such an inquiry, nor h t~ hill ad-
missions been hlllf-hearted admillsions. He is equally desirouH with tin; 
llover to get the information and to put the information into use fot' 
the good of India. Now, Sir, if I intervene in this debate, it is not with 
an,. other purpose except to show that the present moment is not Ii snit .. 
ablf\ moment to set up this cOlllmittee ; that it is in the interests of India 
that ,we should accept th~ sUggeatioDS .of the Honourable the lo'inancc 
Kember and wait until the Reserve Bank has been established,' or flit 
the question of a Reserve Bank bas been dealt with :and tbe ~u t of 
the Agricultural Commission has been received. In order to do this; 
Sir, J propo.se to consider t~o important. phases of banking ct l' t~  ill 
thi" eountry. 
This ~ ~try is It. country of ter~e  h~~ we first came to the 
l P.X. ·:ellllt we were struok by the mango trick and we 
. heard of tbe rope trick, and of coune, even (IX-

eluding politioa, thereat'e many other ela.iaal contributions to the magjc 
art. But, Sir,_ to the serious tu en~ of Indian economy, one of the ,reat. 
e$t myHteries thit mcetll him at the gate ()f his' invelltigation is the"tnYR-
t('ry of  the internal trade and trafflc in tbis country and the manner in 
which it is financed. The volume of that trade hal' not been 88ceriaiJled. 
H it had been ascertained, very probably a great de.u of the heat whiC!h 
di8tingui.hed tbe debates of the Delhi Session mighf have been avoided 
and the brick which so rudely dist11rbed t ~ gravity of the As.sembly 
mr.ht still be in its place. But an expert like Mr. Madan, has been able 
to' Hay that the voJume of that trade i8 5 to 10 times the volume of tne 
external tr ~ m this country, and t.he volume of tbe edernal trade in 
this country j" able to produce a54 crOreH of bills on foreign  destination .. 
1 have met nobody who ill ,\lilling ttl vent.ure a clOReI' approximation than 
)£1'. Hadan,· but in Ul1eue,· taking his lowelt estimate, the volume of the 
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internal trade and traffic in thiN country iH 5 times ,the edemal trade which 
produces 354 crores of bills. Now, all that is financed and the mYliltery of 
that finance is one of  the greatest mysterielS of India. One of the duties 
of this committee will be to inquire into that mystery and find out all the 
facts about. it. These facts are very, very numerou,s; there are 100 
phases ·of that finance, from Karachi to Mandalay,' fro~ Tuticorin to t.be 
'lerai. A committt'!1' must inquire into all these phases. 

. Sir, yO'\1 have re n ~  Mr. e ~ th tth~re is a limit to the time 
fo1' which 9ne may speak. 

Mr. President: The Honourable Member has )0 minutes more. . , 

Mr. J. T. Donovan: I wish to be as brief II.spossible. 1 have there-
for'~ no intention of going into details or attelllptlllg to. d,iscuss . the enOl'-
mom; number of details ahout the inland trade and traff'lC ~n this country. 
I pass on, Sir. to a;nQther main branchta. whicb .I wish to invite the atten-
tion of tile l~ l ly  sonwthing which,hal\! \>een fouche u o~  but which 
c rt n ~'h s not receive,d the tt~t~ l  which it deserves., 1 mean the 
financing or the agriculture of this country" Sir. Basil l c~ett n his 
speech on this Resolution in February 'last referred t() the cQ-operative 
1II()\'Clnt'llt und lie paid a compliment to. it. He escr ~ it ~ a' most im-
portant growt.h of banking in the last 20 years.in this country and II. 
moat hopeful pne •. ~ .. Kelkar, Mr.J.otWi and myeelf are. -;unonfll!lt the 
few pioneers ~ ,that movement in this ·.A.sembly and we can 'l<emember 
15 or 20 years ago, long before Sir Basil Blackett came here, that there 
\\"::s scarcl·JJ· anybody who "ulued his name as a, busilleia man ,Dr his con-
nection with banking \\-ho did notpoOb-pooh the idea.; arid when 1Hr_ 
.Toshi and Mr. Kelkar and T were rejoicing over ~  50 or Rs. 1,000 or 
HII. 10,000 that. we got for that mov$nent, we met with ]lothing hut 
Sne(!r8 or contempt from many sources. Now, Sir, the co-operati1>e IIlIlVe.-
ment has dug out from the mine--in the absence of aceurate !'Jtatistics 
which the Retrenchment Committe£ h8.8 unfortunately rendered uO/wail-
able to us-l would aay something betweenRs. 25 and RB. 50 Cr01'c8 in 20 
years. In my province alone the amount is' about five crans of' rupees. 
This Sir, is tho reliultof the labours of 20. years. If we·. go on for 
another 20 years at the same rate of ,prQgress, the co-operative banking 
lind the co-operative financing of this 90untry's. agriculture will certainly 
bl; among the most important features of. the ·flnanciallife of this country. 

Now, Sir, here are two important features, namely, the flnancing of 
the illterDal trade and traffic of thia country and the ilnancing of. the 
4.gricultttre of this country. One must be done by some banking 

ly~te  it is dOlle by some indigenous system. The other must be done 
by co-pperative banking. We have now two events impending. One is 
the decision of this Assembly upon the fate of the Reserve Bank Bill and 
the other is the Report of the Agricultural Commission. Whether this 
ASHcmbly thinks fit topa88 the. Reserve Bank Bill OT not, the e stcn~e or 
Don.existence of that Bill is bound to have a considerable influence on 
t.he banking. policy of this country and any attempt to evolve a system 
from the information which this Committee will collect, into which I be 
indigenous banking &y8tem of this oountry wit! be fitted, must b"e a.ftPected 
by the decision to ha\'c a Reserve Bank or not.. Similarly, Sir, it is only 
natural to expect that the agricultural policy of this oountry in the im-
mediate future must be atl'ected by the decisions of the Agricultural 
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Commission. And, now, Sir, are we going to start· oft immediately 
On an inquiry Y Perhaps ill the course of a year we shaH' flttd two 
policies being laid down which will serio1l8ly a1!ect the course of the 
iuquiry and which may perhaps compel us to scrap a good d«'al of work 
that has been done. ' 

The form which the committee should take will undoubtedly be in· 
fluenced by thele two impending event.. It may be necessary to ha"'e 
separate committees, it may be necessary to have expel"ts· and it may be 
nece888r1 to uve a superior eoJlUllit\ee extracting from the findings of 
the others the substance which is valuable to the cOWltry. These things, 
Sir, to my mind make it most demable that we should· wait until the two 
events I have referred to are realised. There can be. rio danfer by adopt· 
ing this tmun.e, theM' ill! no intention of inde1brlte procrastInation. All 
Mr. Roy has magnaniinousry said about the Finanee Member, he is a 
hard worker and I am lNre it is not his intentipn to postpone t!is mp.tely 
td waste time. It is only·· eomJtl01'l 'senle. to aivait the decision of the"e 
hvo eventl and dien to appoint a committee. 

Mr. PreIIlcIeJIt : I may worm the Honourable Member that he is not 
bound to .pesklor 15 D;linutes. 

Mr. I. If. DoMniD : I accept your lurgeation, Sir. I have nothing 
IIIOl'e to l8y except to reiterate the wisdom of awaiting the decision of theae 
two events. 

Mr. Amar Bath Dutt (Burdwan Division: Non·Muhamnladan 
nural): I }fove, Sir, that the question be now put . 

•. IuabMl Bem.obud lI&ji (Bombay Central Division: Non-
Muhammadan Rural) : Sir, it is now over siz months that I had the 
honour of moviug this IWtolutioD in the Delhi SeMion of this onou~ le 

Ho'UIe on the 10th !-'ebruary. and I hope the period of time that hao 
elapsed aDace will eDable the Government to regard this motion in a more 
favourable light than they agreed to regard it at that time. 

Partieularly. Sir, thiM point is of special importance becaUle, &8 we 
hH.ve helfl'u u~  now the Honourable gentleman who hos just finished his 
!4peech, haa suggested that there was 110 harm in. waiting for a further 
period in order that we might have the benefit of the recommendations of 
the Agricultural CommitWion and the Mtabliahment of the Reae"e Bank. 
Now. Sir, I am in the fortunate poIIitioD of being able to qU(Jf,e in this 
connection the II oDOurabIe Sir BMiI Blackett himself against hit own 
argument lut time and agaiDlt the IU'1J1mumtl of some of the gentlernt'n 
at the preeent moment who have suggelted that we .hould postpone thit' 
enquiry until theRe two mattel'l have been disposed of. With regar11 to 
tJH! Agricultural CommiMion, the Honourable Sir BlUtil Blackett lPeak· 
ing last time on this Resolution stated that the Agricultural Commission 
"":1': coyering ground from the point of view of the interellt8 of agrl· 
culture and not from the point of th~ d(lve]opment of banking, and this 
wmtence lendl!l immenHe weight; to my mind, to the contention that it i8 
not neccnary to await the finding .. of t.he Agricultul'ftl Olmmittflion in 
order that, we may make progress with the present enquiry 811 reCOID· 
mended by the Resolution Of courRe those who want to find argument 
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for delaying this matter for ever, will sa'y, even after the reoommenda-
tions of the Agricultural Commission have been made, that the recom-
mendations of the Commission have been made only just now and that 
we should wait for a few years until the recommendations have been in 
action. Then the enquiry will begin. Sir, I hope, therf'iol'e, that the 
lIou'.'lp' will pay no attention whatsoever to the. delaying tactics underlying 
this kind of argument. AH regards the ReHerve Bank Bill and the re-
lation of that Bank to the Banking Commission, here is the opinion of the 
Honourable the Finance Member as given at page 696 of Legislative 
Assembly Debates, Volume IX (10th February 1927) : 

1/ After dise.uBlioD.8 have taken place inthia House and in the country in connec-
tion with tbl' creation of the Reacrve Bank, when that Bank has been brought into 
exillt.ence or ia [lbout to be brought into eXlIItenee " 

ll~t u,.; hope next week-
1/ and when the Agricultural Oommiuion'l Report hu been received, that will 

bl' the tinle for further aetiou." -

Now, Sir, it follows from thiH sentence of the Honourable the Finance 
Member anrl from what my Honourable friend Mr. Donovan said ~ little 
while ago that we could have a Banking Commission immediately after 
the Resf'rvt' Bank. In that case, Sir, I beg to suggest that we shall all be 
pleased to support an amendment, if on~ is brought by the,Government 
to the effect that a Banking Commission be appointied immediately after 
the Reserve Bank Bill ill passed. Here, howevt'r, I must add an 14 if" 
becaU8e it is quite pOB8ible that if the wishes of t.his House are Jl,ot met 
in the JJlatter of the details of the Reserve Bank, thnt Rt'sen'e Bank 
may new!" be put up at all ; so that with the proviso that we shall have 
all ('nquiry in any case, I am prepared to await until the Heserve Bank 
nill ill through. But it is not necessary to bind ourselves down to not 
hB"ing a Banking Commission, if we do not ha.ve It ReHcn'e Bank. As 
8 Dlstter of fact, in that case, the necessity for having thiM Banking 
Commission would be all the greater. Now that. I mention the word 
" commission", I should like to make it clear that I really do lIOt under-
stand why Honourable gentlemen in this House seem to imagine that 
the word " commission " could be used only for a Royal Commission. 
Have we not had the. Fiscal Commission' Why should it be necessary 
to cali by a diminutive word like " com.mittee " thfl ~ es that are ap-
pointed by the Government of India' I hope, SIr, that by my 
not wanting the Commission being a Royal CommisRion-aR I never 
intended that it mould be-it will be easier for the Honourable the 
Finance Member to aocept the Resolution and to proceed with the neces-
sary spade-work. 
With regard to the queRtion of" spade-work, Sir Victor Sasso on BUg- • 

geBted ,that the Government of India . should go ahead with the spade-
work in order that in the near future the Banking Commission may 
be appointed. I do hope, Sir. that in view of the fact that this Resolu-
tion was moved Mix months ago the Government have been doing all that 
they can-at least I hope they have-in order to get as much materiallu 
pOB8ibie on which this CommiHsion may work. But as a matter of fa(lt 
mv caRe is that one of the soundest reasdns wliy we should have this 
Commission is that the Government. of India until now have been indiffer-
ent to their duty in this matter. The Honourable the Finance Membe:r 
himself admitted that he had no statistics with regard to indigenous 

II 
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banking iIL"titutioDIJ. Mr. Donovan stated this momillg that this is a 
land of mysteries and the grt'atest mystery is the intemal trade of tbis 
country and its financing. Sir, is it a l'!Omplimt'nt to this Government 
that in spite of the insistent recommt"ndationK of their own COmmi!!s10nS 
and of non-official organisations-Indian organisations I mean--in thi!il 
country for 80 many yearR POMt n th n~ has hl'en done' The InJian 
Iudustrial Conference }laSHed a Resolution to develop IndiHII bunking as 
early a!l 1890. Other CommiAAionK appointed by the Govt'rnml'llt since, 
like the Industrilll CommiHsion. thl' CllIlJllht'l"lain ComtniKsion, tilt· Ex-
terlJ(d (;ai'.ltaJ Committee. etc., ~ all recommended lin Imquil'Y, and I 
thitlk the~' mn!!!t ha\'p heen ~r tly imprell8ed 11y the fRet tiUlt there is no 
information available upon a subject which touches us in a very import-
ant manner. It is, 88 Honourable Members are well aware, very eRRY to 
get at the figures of joint stock companies, organisationR that are work-
ing on Western models; but when you come to indigenous hnnl~ n~~
that hankin, which finances Ii volume of trade whieh ttl, to take the lower 
figure, at least five tim81 the value of the foreign trade of this eountry, 
Dobotly knows exactly what the figures are. And yet we are told banking 
enquiry can await this and await that. That is my case with regarci to 
this enquiry being taken up imwediately, because so far as these two 
subjects are concerned, the two 'subjects of the Agricultural Commission 
aud the Reaerve Bank, as I have pointed 4)ut, there is ao particular reaton 
why we should wait. If wc do not want to do auythinR in this matter 
it w111 further be very easy to say that the subject is so vast that it is 
very difficult to find out how to prepare the tel'lJl8 of reference for the 
('(lJnmi .... ion in order that the Commission might finish its labouL'S in a rea-
sonable time at a reasonable coat. Now thi. is an argument, Sir, which 
iC 8tlmii.tf>cl will prevent progreSH for .ever. Therefore, I lIuggest that 
whatever the cost and howevp-!' wide the iuues---as a matter of fact the 
wider tbe issues the gre .. ter the need for their immediate examiDation-
an enquiry should be taken up by the Government. As regarda the cost, 
Sir, we have to remember that in tbe past the Government of India have 
spent l ll l~ (Jf rupees on o l ~ o  the result of the tlJldJnb"H uf which 
ha. ~ee  t~e . further saddling of this. 40untry ..... . 

Mr. Prutdent : Order, order. J do not know why the HcmolJrable 
Member imagines difttcutties and proceeds to answer *hem.· . 

... IarabIaat 11 ___ Jlaji : 1 wu not ima,ming any diftlcultiea ; 
I wu ~rely referring to one of theargumentB ef the .H'oDoUrable bbe 
Finance Member last time. His very words are : 

II Boyal Oommilaiolll and Oo1IImitteee .reaot very cheap thiD,.. 1'1aey are apt 
• to be rather eoatJy. aDd before 1011 appolDt 0118 you 1Jaat to b. quit. ave that·,..., 
tirf' gJviD(C it a .ubJect tte~ wbich it can r~ l  COVtl i. a r_ble tim. &ad 
Irl relJlClC!t of which it IlIUl make concrete lug.re1tionl.' ....•••• . 

Mr. PnIlcIat : That applies to &yal CommisN!ona . 

•. ~ h t Ifemohand Jlaji : May I 8Ugltest, Sir, that. the pb1"aae· 
" Royal Commission" used b¥ the Finance Member ill pOHibly ilue t.o fhl' 
fact that he JDilntnderstood me to 8,y that a cOQ1JDinioD alwaYR rpea.nt. a 
Royal Commiaion. Anyway, Sir,my point w .. that if t4e Govermnent 
in the pdt haa been ~ry wiJling to appoint o ~ o s' wlwiereeom· 
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mendatioDS they knew would: be coetiy, why not appoint immediately a 
commialsion, whatever its cost, whose recommendajlionB are bound to lead 
to the scientific growth of banking in the country' In order, therefore, 
that we might fully realise the situation with which we are faced to-day, 
it is neceli18&ry to observe that moat of the arguments thlit have been 
brought in so far refer to what you, Sir, described as imaginary difticult-
iell ; and I do feel myself that. jf t.he Government were  willing, the way 
ia quite clear. It h88 been saiq that the terms of the Resolution, as I 
have moved it, are very wide and that they are also very vague .. I am 
quite prepared, Sir, to accept any definite suggestions the Honourable 
Finance Member may have to make in this connection and I am lure we 
shall all be ~ry pleased if he is good enough to let us know the terms 
of reference of the Banking Commiuion which we propose he should 
appoint. The· Honourable Member who spoke on the subject the last 
time on this side of the House made reference to the Imperial· Bank and. 
the many sins of omission and commi8Sion that that body had committed. 
I do not therefore propose to tackle that subject this morning. But 
before I sit down I should like to draw the attention of this House to one 
point made by the Honourable the ~ nce Member to the effect that 1 
had accused the Government of being indi1l'ere.nt and inactive in this 
matter, that is to say, in connection with the growth of banking in this 
country. Now, Sir, I should like to make it quite clear that our charges 
of indi1ference and inactivity referred not merely to his administration 
but to the many administrations that have gone on before he came-ad-
ministrations which did not care how the internal trade of the country 
WB8 financed, which did not know the 'humber of the indigenous bankers 
in this country. So far as that is concerned, we .very much appreciate 
tbe fact that ever since he eame he has been trying his best to provide 
India with means of better banking education j and as we are well aware 
rt'cently ili<; etfortH have been crowned with success so far 88 the Indian 
nst tut~  of Bankel'8 fs concerned. But even that is not enough. Mere 
il!strul'tion in banking, though very desirable, is not. sufficient to meet 
the requirements of the growth of banking in this country .. I should 
like to admit also that the Honourable the Finance Member has dNu' 
a lot by way of providing facilities for ett~r investment by varioUA 
cluHes ~f people. That too is a matter whlich though important and URe-
luI os providing additional investing facilitie8, ia not one that meets 
db'ectly the requirements of ~he Resolution .. As a matter of ~ et  .it ~ 

my opinion th,t the present Fmance Member IS one of a type qUIte lffe ~ 
ent from the Finance Members we have had before. He has an lntcreRt 
in hankinll which other Membl'l"S have not had. They e~ quite .content 
with the figures of Budgets, and they never looked outside theIr office 
rOOIDf'. Bot in the present Finance Member we' have a gentleman who 
is very keen on banking mattc1'II, and it is therefore all the more neees-
Ml'y and de8Jrable that before he vacates hill office we should have flll In.-
quiry into the whole problem tll~  in order that all the vari01ll!l dif!er. 
l'nt items which h~ has been trylD4!!' to ~ut to eth~r .may find 8. co ~~  
stone in the recommendations of the BanklDg Comm1881on I BuggCllt. SIT, 

I beg to move the Resolution that Rtands in my name. 

But before I sit down, I should like to .mention that I have great 
hl ~ure in fll!cepting the amendment of my frIend Mr. K. C. Roy. G a 
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fte BOD01II'ablelir BuD B1ack'eU (Finance Member) : Sir, I thank 
the Honourable M.ember 'Who ,has last spoken for the kindly words with 
which be tried tO'soften the hard things which he really meant about 
my I"t'lutioll with hallldng. It haK e ~n Raid that HilS itl it hlD(l of 
lystt~r f's  ll'nd it haH hMn repeated by the last speuk('r. I think oJle 
of the great mysteries is that this House has such an aifection for the 
appointment of Committees and Commi88ion!!. But why do they love them 
80 much. They always fail to accept the majority reports. When the 

f~l'l ~nt of India tries to ro u~e 8 Bill or a measurtl or to take some 
steps in accordance with the recommendations of a Committee Or Com-
mission, where action is proposed to be taken, it is extraordinarily 
diBlcult to get this House t.o acquiesce ..... 

Mr. B. K. I-mnkh.., Ohe"y : Even Government do not accept the 
unanimous recommendations of those Committees. 
The BODoarable lir Buil ~  It is extraordinarily difficult to 

set thm House to acquiesce in the recommendations when it happens 
that the Govemment and the majority of the Commission are in agree-
ment. It has been suggested for example that it will be a very good thing 
to have a Bankiug CommiBsion but that it is v,ery doubtful whether we 
ought to have a Reserve Bank. The Honourable Member who last spoke 
hoped that now that six months have elapsed since he introduced this 
subject, the GovElmment of India and he were nearer the solution. Well, 
Sir. the Honourable Member flatters himself. The Government pf India 
began the spade-work long before his Resolution was moved, and I think 
that his Resolution W88 rather the result of our spade-work, and not the 
spade-work the result of his Resolution. Six months ha.ve certairUy 
elapsed since that date, and I may perhaps let the House into a secret 
that in consequence we are six months nearer the appointment of the 
Committee. 

I explained a,t full length on the last occasion the attitude of Govern-
ment towards this recommendation. We do not think that the preeent 
is a suitable moment ; we do not think that it nece!l8arily should be in 
the form of a big Committee that the inquiry should be made. Nor do 
we think that the time is really ripe for deciding either the 
scope or the exaet nature or form of the inquiry to be made. But with 
reference, to . what the Honourable Baronet who represents the mill. 
o nl~r  '-"lin, I would like to inform him that all this time the spade-work 
is going on. ,We have not got an offtoer on special duty for this purpOIle, 
but we are endeavourmr to complete the Itlrvey of exiflting oouditions 
relative to banking which is spoken of by the Il:rternal Capital Com-
mittee, a rough outline of whose taak I· gave in, 8, sp(!ech that I made 
before the Delhi. Univetaity ,in November 1926. All this time the spade-
work ill going on, and some of its fruits are visible such a8 the creation of 
the Indian nst ~ute of Bankers, wbich, l:am very glad to say, -haa· finally 
been brought  to a snc0eH8ful iune. 
1 I'lhould like to take tbi8· opportunity, in case ~ther doe" not arise, 

to say a word in connection with tbf! eAtabJiAhment of this inMtitution about 
the deht which India owe" to a 'Very pfl'oat bRnkp,r Rnd a great friend of 
Iltdia, I llwan Sir r ~ott Warren. Sir Norcott Warren j8 about to r(>tire 
from India, for· the last time. He did it before, but on a preJ8ing 
invitation, which W88 fully ooncurred in by the Government of India, he 
caDle back again. And it ill now I believe 42 yea,rs since he first came 
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~ India and he baB been in' Ind!i!a almost' the whole ottbose :42''years 
and he has identified himself with Indian banking and in particular 
with the renewed Imperial Hank which grew out pf the previoWi Presi-
dency Banks, so much 10 that it ia hard for anybody, I think, who thiDb 
of the· Imperial Bank, to think of' its existing without Sir Norcott 
Warren. I am Bure that all who heii.r :me will jom, with me in wishiDg 
him, when he retires from these shores a long and happy. life in which 
to enjoy the rest which he has 80 thoroughly earned by his services to 
India. 

But, Sir, I return to the less pleasant subject of this BelOlution. I 
h.ve urged the Honourable Member who moved. it to accept the assurance 
of the Government of India that they are at least as keen 88 he is that the 
right steps should be taken to improve banking conditions in India and that 
at the right moment an inquiry should be made. I would suggest to 
him aud to a certain number of other, speakers to-day and on the previous 
occaBion, to whose speeches all the same I should like to pay a tribute of 
admiration for what they contain, I should like to suggest to them and 
~~ the ~o '  ener~ly that the t~n  tllIot is going ~ e~~ n  grow 
In IndIa IS the deSIre of tbe Indian. people for banking .faclbhes and the 
OoVermnf'l1t of India is not going to '~re te banking by building banks in 
every village in India. . It really is a thing in which Governmeht can do 
!lonwthi.ng but the e&&entiaI and dri1'ing ·powers must be the dt>mat'ld of the 
Indian people for banking in India,' and no Commissima, no Reserve 
Bank and nothing else except tbe desiWl':of the Indian people to' have 
faci'lities for banki'ng will.create facilities for ~ n n  in India. 

Hir, tht' Government r~ ret that they iu-e unahle to accept this 
Resolution. They do not disagree with the main principle that it is 
t~ r ll' tha.t thl're sh.ould be Ull examination into banking in India at an 
early date, But beyond that, they are not able to go and they a.re unable to 
ae(le};t the Resolution as it stands, I hope still at the last moml'nt that 
the Honourable l\I('mher will he satisfied with that promise and will 
recogniRc t.bat it is all that he can lIsefully get aud tb&t even if it is my 
succeSHOJ' nnd not 1 mVNelf who has the pleasure of being in at. the birth 
')f this Bankiug Committee, ht' will not get it a day earlier by pressing ~or 
U pI'()milSt, froDJ the Government for more than I have beeu able .to glye. 
I would urge him. therefore, to witbrlraw tbe motion. 

Mr. President : The original Resolution was : 

•• Tlllli thiA f' ~ly fl?l'Omrnends to thl! Governor Ge!leral in o~nc l tlu!:t a Coon-
nlis8ioll l'ollNiRting of II IIIIl.iority of IJl(lilln IIlI'mbuft< ~ t  1111 l~ll  h l l~ u he 
1l),!POilltc.>rl to invf'stigat!' tho present t o~ of the l~ ll~  ~~ tut l n  f l~ t tl  ~  
tl t rl t l l ~ ill JII(liu 1111.1 mak" l' r llll' r lltloll~ for t.hC',r l ~rl  tin< lit und ~ rll l n  
\\lth rt ~u lr rl\ft'rl'lll'O to the prOviRioJ1 ill lIo(h'quntc.> quonhty, nUd nppropfmte ~onll 
of thl;' ClIp/tal or finlLnt'c ntlt'tluary for the development of the l tl tru~  and· .. r ~lll

tllff' of. Inrlin., " 

RirIe .. which tbf' following amendment haR been mOVE-a: 

•• Thllt nt the tlml of the Rt!8ollltil1l1 thl' following be added :,-

;  1 1.· t ,,'I,ot If nn" nll'/Ulntl'!! Bfe dealra.hlll to regulut.e IUld ,',ontrol 
·,1111 II so ... 1 l't'por - , ~ "'" ,  " 
baw nncl banking business III till8 COUlltry • 

The question I have to put is that that amendment be made. 

The motion was adopted. 



-.r.' PfttId_: The question then is that the fonowin, Beaolutlo.,: 
• ameaM.d, be adopted, D&iD.e}y : .. 

II Tida Alleabl,. reeommeDda to the GoveraOr GeDenl in OOeeil that a n ~  
....... ......--of • majorit,. of Iadlan .. 1IIben with all IDdiaa Chainutl be 
&pp9iated lO mveetipte the preeeDt poe1tioD. of the banld.ng iut1tutiOlll,· taoiJiUu :1.111 rou ~ lIujia .. QI&ke ftIeOIIUD8IldatlOllll _ tbeir im,roYelll8llt aacl apuaioIa, 
. partlnlar l'efereaee to the proriaion la aclequate quutlt1 and ro ~ Ic,"" 

of the eapH.ea1 or fiWHlt'e neeeeu.1'1 tor the deYelopment of tbe illdoltriea alld airieultUl''' 
of IIIdJa aad aIIo to "Pert wbat, Jl all,., .... u .... are detirable to ,.,wate aDd eoatrot 
haab aacl baaIdIJg b...me. ia tbil COUIltry.' , 

The JDOtion was adopted. 

The .AII8eDibJy then adjourned for Lunch till Half PIlAt Two of t ~ 

Clock. 

The A81embly re-aMembled after Lunch at Half Put Two of the 
Clock, Mr. President in the Chair. 

RBSOLUTION BB INDIANIBATION OF HALF THE CADRE ot 
OFFICERS IN THE INDIAN ARMV. 

Dr .•.•. IIooDje (Nagpur Division: Non-Muhanlmadan) : Sir, I beg 
to move the Be&olution that stands in Dly name : 
., TIda • IFw,. reeonnnau .to the Gownaor CJeaeraI III Ooaaell tbat .. a 

beJiaaiaI ba the diNe&a of pnparbta ladla for IIIIf.de1eaee bannedlatoe .tepe be 
taba to briDI about the JadiuUatioa of IIaIt the cadre ot 0"" ill the ID4Iu 
Ana,., I1JI&IlbDouI1 reeommelUled b,-the Siren OOIIlmlttee, withlD • period of ttteeD 
ynn, aDd $0 carry Ollt the lIDaDimoaa rec:ommM!ladou of the Committee with reprd 
to the eatabliabmellt 01 lUI Indian 8aaclhunt aacl the recruitment of Indiaa olleen 
III thNe IU'lbI of the 4efeulYII fOreel, paid for Out of IDdiaD 1'8.811II1II, from wlliela 
they are at preI81It a_laded." 

The I!ubject-matter 'lf the Resolution is such as affect!; UII Indians 
vitally, and if we take n historical review of th ~ Hituatiutl "'c fiud that 
from the time when the Hindu Empire in India of MRhrattaM as well aR 
that of tbp. Sikbs waH Hubyerted lip to the presf'nt time. the whole of India 
hu been disarmed and the intelligf'ntsia of IndiA has hf'en ruthlf'Mly. 
dillJOCiated from the defence of their conntry. ThiH haH creatf'd a Kituation 
which even from the GoverJlment's point of view to-day is lllOHt anxiollf+-
of COUl'lle, from. the peoples' point of "inw it is very ve.,· anxiolls. H may 
he asked why we submitted HO meekly I\nd 110 submiHHively t.C) the dianna-
ment of t.he country, why we submitted 110 mCf'kl." and !oIO HubmiMively to 
thf' poliey of not being allowed to take our part, our dnl! "hare, in the 
defence of our coun~ry T That ill It question which hu to ~ IlnKwered. 
I would like to anMwer it in a way which might perhap8 lean one to think 
that we ~re not capable at the time of TOIIiHting the vigoroull Itubtleties 
of thOfie days. When the British came over here, they t hl h~  novel 
methods of warfare. They established completely a new lJystem of mili-
tary organisation in the country, and their administration WaH 80 chane· 
teriHed by a RenHe of diMCipline and punctuality that we fe-It completely 
dumb·founded for. the time heing and were dazzled. ~ cont,inued ill 
that Ntate of mind for some timfl, hut 800n the national self lUIIerted itself 
and we started what. ill called. the Indian National Congres.·.. f ~ro  the 
very beginning l)f the Con.greu we rcali8ed the di:ftieulties of the situation. 
We found out the mistake that we had made and we wanted to correct 
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it,a,nd therefore we started an agitation from the very lJerjnnillg for the 
repeal of the Arms Act. It may be remembeMi that the agitation of 
the Congress was understood and appreciated and the Commander-in-
Chief of those days, His Royal Highness the DUke of Connaught, about 
40 years ago, thought that our agitation had a lot of point, in it and hoe 
said that he ""ould do his utmost to see that a military college was 
established in India or that military education was given to Indians. But 
nothing has been done so far. Our grie\"ance from that time up to the 
moment the Anglo-German War was declared eould have been said to 
be sentimental, tn be merely academic, because the British Gover1l1oent 
thought. tha.t the Indian people had no right to ask for a share in the 
military administration of the eountry as they had guaranteed the defence 
of their hearths and homes. From their point of view there could have 
been some meaning ili that, but even that is now lost. We do not get even 
that protectioll at the present moment. The Anglo-German War for the 
first time revealed both to them as well as to us that in an Empire like 
the British, over which the sun never sets, it is very risky for a 6Ount..y 
of the vastne&B of India to agree to be entrusted to the care of .one people 
alone. They found that they could not protect the shores of. India even 
at a time when they thought they had the command of the seas. The 
Emden raids were enough to teach them a lefl80n and a very much greater 
lesson to us.' Of late the met.hodK of warfare have been 80 developed and 
SCience has BO progres&ed that it is feared that perhaps the next war-
God forbid another ~ r th t might come may. find England not capable 
of mBintaininll' its communication!! with India. What then would be the 
position at that time t What would be the situation 7 Military' science 
has so progreHlled., and military appliances are 80 mechanised that a vast 
cOllntry iii.:!' lndia cannot be expected to be prepared in a single day to 
take its place in a battle-field to defend its home. It is from that point 
of view that I urge that the Rr,solution which I move should be accepted. 

The situation thus has 80 changed that our grievance has assumed an 
aspect which is mOMt material and mundane. From the Indian point 
of view we find the !!ituation very grave. The gravity of the situation is 
also appreciated by the Government, thoullh they haw not expreAAed it 
in so many word!!. I ma.y h('rt' qnote what no lellS a person than His 

eellen ~' Sir Malcolm Hailey. tIlt' Governor of the Punjab, has said in 
his e,·j(lCI;CC efor ~ the Skeen Com mittel' on this point. He said : 
" The matter ill in my opinion one of luprl'me importance. India ia gradually 

1011ng the lomewhat iIolated polition it hu occupied for the lust t.wo generations in 
thE' politiell of Alia and we h~ e to. ~t obliptionl of. a different character. than ~ht' 
PUI(.'!v frontier dilturbaDl.t'1 With Whll'h It has been familiar of late yean. It II a POlDt 
on which I nel'4i not enlarge. The farts are too well known but it a.ppear. to me of 
InprclIIl' importnn('(' to lecure the best possible mnterial for Indian officers of thll 

Ilrmy. " 

If the Government have 110 changed its yiew, ~ h t wou!d be the ~s ect 
of the HiLuution, if !leen from the ~n h ll ll ~ of ~l  ~ l~l  has 
rea.lilled for the finlt time that there IS a POHSlblhty that BrItaIn 8 com-
munication with India may be broken or suspended. ~ t ~ll  ~ en 
if such a (,,ontingency happened f Look at the phYSIcal sltuatdon of 
India. It haH a e08stline of nearly G,OO? miles. ~ defeD;d SUC? ~ l~n th 
is a difficult ta!<lk. The coastlin.e tr~ff c ~n co erc~ l bUSIness Iii. In t~lf 
sufficiently tempting for a foreign sl~n  Now ~e elo e ts ~ Chi?a 
and Japan are taking place, and there 18 no knowmg whut the situatIon 
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win be Ave years hence or ten years hence. Looking to the land frontier 
Iaclia maybe divided into two parts-the North-East Frontier and the 
North-West Frontier. In ·the North-But Frontier there is a line of a 
thoU8lUld miles which borders on China and Tibet. There are tllrbulent 
tribes on this Frontier who are still amenable to n u~nce  from China. 
China at thc present time is in a state of turmoil. This turmoil may prove 
to be the throes of a new birth for nationhood and if it happens to be that, 
we shall have another great nation, militarily cOl)8Olidated as our next.door 
neighbour, Suppoae she fai1&--God forbid-and she falls ;nto the clutches 
of It Enropean nation like Ruasia. What will be the r~l t' Can we 
conceive with eqU&J1imity of the constant troubles and the constant anxiety 
that would be caused by this line of a thousand miles which is amenable 
to the ChilleNe and Russian influenees.'·' We can inagine that, Govem-
ment can imagine that. It has been expressed by Sir )Wcolm Hai1t'y in 
such guarded or ~ Now looking to the North-West Frontier Wt! find 
that from time immemorial the key to the defence of India lies in what 
arc known 8S the passeH, and th~ passes run through territory which haR 
long mountain ranges on its sides and are inhabited by people who could 
be Baid to be in the words of a historian "ferocious, martial and un-
civilised "_ Such are the people inhabitillg the passes which are the key 
to the defence of lQdia. Beyond the sse~ there is a count.ry known as 
Afghanistan. That eountry, whether for gOOd or ill, was up to 1919 a 
killd of vassal of the English Government in India. The Englilb Govern-
ment in India could control her fon ~ n policy, could control her military 
progl'e98. But that situation has gone. Afghanistan, the vlUltial of the 
British Government, wu very t~ in taking her opportunity in selecting 
the time for attack upon the Britillb Government in India. The British 
Government had (',ome out exhausted from the world struggle and 
Afghanistan thought it a good time for making its preHKurt' felt. And 
that prf.'s,'{ure was felt 80 hpAlvily that, the Brit.ish Government bad to 
yield, and Mghanirrtan made itMelf independent of the overlordKh.ip of 
Britain. The situation to-day has thUR ebanged tremendouidy since 1919 
from ou.r point of view. The Amir of Mghanistan is to-odHY an absolutely 
independent monarch of hi!i country. He can import all t.he implements 
of warfare. lie can !tend his students by hundreds to European countries 
to learn the science and art of modern war. It everything gOM on HlDoothly 
M it is now going, it is not impOHRible to IIUPP01Je that in 10 or 15 ye~' 
time Afghanistan will be another nation, militarily developed, milit.arily 
consolidated, witli a reformed and improved adminiHtration, and in every 
sense like a modern European nat jon just n.ext door to India. Then we 
shall have two great nations, one a great land power, i.e., Afghanistan, Rnd 
one (.·(jUany strong on land and sea, i.e., China. We ':Ih III J have these two 
nationH militarily organized aM n(·Jt.-door neighbour!! to India. Now, 
ha\'i{lg Heen what the possibilities are in the n(lar fut.ure with rc...ognrd to 
Mghanistan, having Reen the characteristi(ls of the tribes that. live round 
about our 1l1ll:lHeS, W(' can' unclerHtand the anxiety of IndianH 4H regardH the 
defence of India. T (lould very well quote from It book to give you 1m 
idea of the l!Iitulltion that jM now before us from this point of view, Here 
ill a book which hu been written ~y Arthur Vincent, called the " Defence 
of Jndia". It is a book which deserves very careful and very earnest 
study by all Indians who can concei1'e the prospect of a self.J(overning 
India prepared for defence agaimt all foreign aggression. Fl'Qm the 
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naval point of view this author has said, and everybody lWill appreeiate 
that, that nowthat Germany has disappeared as a naval power the centre 
of gravity of all p08Sible naval actiVity is no longer now in the EUTopean 
seas but in the East and in the Pacific. From the defence point of view, 
therefore : . 

" Times are no longer when the naval defenee of aU the DominioDI either mlLy. 
or can be left to Great Britain alone. Nevertheleal the planl for Imperial naval 
~ur ty entail a good deal of eontrlbution from 'each of the component part. of the' 
'!mpire. and 8S the n~ y u l indl'pendenl'e of eaeh 1'0mpoIICnt increases, more respon-
libillty mlUlt uto tu~ lly be .houldered by them in State matten of' which defence 
il the mOllt vital ot alL" 

So much from the naval point of view. From the land frontiers point of 
view, he says : 

~  Generally "peaking. ~e tribt't; on Ule .Burmeee !tide are eomparatively quiescent. 
while thoRe on the Chinese aide Itre equally h ~le ot~ to ou~el  .. and. to their 
nominal 1'UleN. Many of the latter have blood and marriage relatioDB wlth their 
tribel, a faot whieh t'.olllpJieates politit'al relationtl to no small extent. Tile preaent lack 
of . Qut.hority on the ChiDueborder makea the Btatea that aide a happy hatiDg grount!. 
awl retu~ for daeoitland criminals, fona,.ing ;aJeo natural' jumpit, ofl ' plaeea for· 
raill8 and encro8A'hmeDti OD .our frontier." ~ 

China being 80 weak &8 at present it is, this frontier ~ es U880 much 
anxiety, as criminalR, dacoits and freebooters find it 80 very. easy to raid 
our oountl'Y and go baek at once for safety beyond our Fl'ontier. 

air Deny. Bray (Foreign Secretary) : I rise to a point of order, 
Sir. I. nottbe Honourable gentleman trespassing very near the Govern-
ment '" relations with foreign powers'" . 

Mr. Preliden' : The Honourable Member' knowFl that the very 
qneKtion at. issue ill whether India should be prepart>d for self-defence or 
JlOt. nnd tlw IIonourable :Member is giving his re~ons wby InQ.ill. should 
be prepared for self· defence. T do not thiJlk these technical objections 
will \'I'l'igh wit.h the Chair in Fluch a case. 

Dr. B. 8. lloonje : 'I do not want to interfere with the Government'8 
relations with their foreign np.il,rhbolJI'S, bl,t I have every right to bring 
forward wll/lt the respoJlsibilities of the· Governlllf'nt are, and whll.t the 
situation in India will be from thf' military point. of view. It is II tftRk 
of Himalayan Dlagnitude, and Wt' all must have It good idea of the colossal 
magnitude of the situation that is going to face India in the near future. 
Now atI for the North· West Frontier. The key to the defence of India 
frolll 8.ggreN.llion from beyond the. front e~ lies ~ h~t aN' called .passe8\ 
These p&8tJe8 run through highly ~ c e le  mountain ranges winch are 
inhabited by fierce warlike and unclVllized t~ es  By te~ er ent th~ 
tr ~ are· •• raiders bent at eY"l'y OpportllBlty upon raJdlDg the plaIDS 
for loot and rapine. reckoning themselves, not. without reason: secure fro~ 
any eft'ective retribution once they had returned to theIr tnountalD 
fastneS8efi ". 

Su('.h nre the people we hav(' to delll with in the pasRes which are con· 
ntocted with t.hl1 defenc.e of India: We can have a good idea of their 
(lapooity t.o give WI trouble. This is what Mr. Vincent writes in his 
" Defence of India", page 27 : 
'.' In nil. t.he 1I/tlt'l\ witnlliled a total of lev(!utMn el e t o~  of !1p1.1reeinble 

abe i Qlld iu tbe 72 ~ltr  during which we efen ~e  the frontier In India • e~lf 
thera have never bOtlJl"as many as leven; e ecut~ e yean ot freedom from maJOl' 
operntioDS, without count of a hoat of mJpor,. ~ . 
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We CUI. thus cenaiDly have an idea .. to where we would be if the time 
should come, wbich God forbid, when the connection between England 
and India in the time of a great war ceased for tbe time being. It was 
in connection with this very fact that our noble Lord, the Secretary of 
State, Lord Birkenhead, wanted to frighten us out of our wits and alBo to 
frighten us out of our demand for full responsible government. He said : 

"  I put on one aide tor the PUrpoMl of thla IUItieipatioD. the perill obvioaaly 
afforded by the uiatenee of two or three mUllon turbulent and martial trlbtllJDen, 
Unq precarioualy  between the frontien of India and the bordere of AfghaniltaD." 

Now, speaking from our Indian point of ~ there is no .A.rma Act in 
that tenitory which is inhabited by two or three millions of people. Almost 
every adult pel'lOD-there is no medieal eumination too on that side-
almost every adult penon, whether medically fit or unfit, bas got the 
power, hu pt the right, to wield a rifle. Be knows ahootiDg; and 3 
million people  reside there. Out of the 3 million people you may take 
...... y half, woDfenfolk and Ii millions remain, and if you divide it by 
three, we have an army of 5 lakbs of men, young sturdy sharp shooters, 
to «ive 118 trouble at • time when we lIban have been cut oft from all oolia-
DlunicatioDB at a time of war from Enlland. That win rive you lI01Ile 
idea of the period we have to face. AI reprds AfPanistan, this author 
B&yB : 

" AI reprdt At". ........ it " ..t IhCIIIIl1 to be hopecl tbat fatun yean lII&y 
develop the Pn!lellt treaty IDto one of lUCia lUI alUaaee ... will ntmowe any orclbaary 
pollibWtietl of war from Iadia'i eoatiapMiel. At the I&IDe time tbe fact mUlt not 
lito I_ IiIht of that the treecl.. to import anile and amaunition reatored wuler tbe 
treaty allo .. AfghaDiltan to build up a .treqtIa aDd nHrYe of warlike equipment IUeb 
.a .he has UIlVl)r ' '~l'l t before. The attitude of Hi. l ~ty the AmiI' ia DOW ~h t 

of a frieud detennlaed UpOll liuerity, but AfgbaDiltan " 

he gives here a warning-
" Afghanistan 11 an uDitable Bation ILIld ill tbe vicla8itudetl of ber future biator, 

it il by DO mean. impOIlihle that R IHII friendly lueeeuor Ihould tum tbe Itreultb 
of re rf'llrl '~  to the h'lIt of war. l.:pon JlUYely military jlroundl, the treat,. giVf'8 
In.lia JlO better l'OIlirian than before in regard to A.t,:lmniatan. The Afghan 
army 11 moreover reaching a pitch of eGltliency whiob it never Imew in the old "11', 
all are the communicat.iona and the development of the coutr)'." 

Therefore this mate of things ca1Ule8 an amount of anxiety to UH, people 
of India, and also mURt cause, we hope, anxiety to the British Government 
if they want to maintain their poMition of redeeming their promiae of 
becoming the safe trustee of India. Now. such being the 8ituation, how 
ean the defence of India be organiReCi iR a question which has to be 
answered. By the Britillhers alone &8 heretofore' Or by the Indi&DIJ 
alone 88 we aspire for' Or by the uutinted and willing eo-operation 
between the Britishen and Indians on terms of perfect equality' We 
have to chOO8e either of tbeJe three. Speaking for myself, taking into 
conMid.eration the fullest po8llibilitiea of the ·present situation, I do not 
think anybody will doubt the idea that the moHt practical propoHition for 
the defence of India at present is complete co-operation, unatinted co-
operation on perfectly equal terms between IndialUl and the Britiahe1'8. 
r haYe alrl'ady proved and I Khall prove a,aill that Brit.ain alone iN not 
capable now of guaranteeing the defence of India. Pf COUrHe fUll for UR 
IndiaDll; &8 we ate at pretel'lt,-1OU know it is a fact, it does not require 
to be mentioned-we are ab80lutelt ineapable of defending India t ~  
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Dot beeaof!le the desire, the capacity, the capability, to defena 6ne'sciWintry 
-the blood which inapirea-is I\ot in.us. We are cl~~ ~ of t~ 
racee in . India who had esta.bUahed theIr empires, defended tHe1r empll'el' 
in India. To establish empires and to lOBe empires can be done by peuple 
who are great inherently and who can defend themselves. The ~ n ~ 
and Muhammadw of this country are inheriting that blood which In 
India itself hardly a hundred years ago was conducting an empire. There 
are rep''te8eIltativefi of a race in this House called the Sikhs who hardly 
75 yeal'H ago were ~ ' l and rulers in their country of the Punjab, and 
it is said of them that they were capable and had already wielded a strong 
hold and oontrol over theBe martial tribes of the passes in respect of which 
our noble Lord, the SecNtary of State, hu been frightening us. There-
fore, looking at it from this point of view, if it could be contended that 
England alone ought to be able to defend India, at least here is an author 
who says that the situation 88 it is developiJlg will not allow England to 
maintain her hold upon the defence of India as she has been able to do 
ill the put : 
•• UPOD aU Ildea, therefore, it II elea1' that IDdia has a greater taU to be pre· 

pared for in the tature thaD Ihe hal bad in the palt.... Yet Ihe ~ult perfonn 
.0rtWJ.1 her OWD ,bare in that protecUoa (wh1eb. Ihe 11 recej:ria, III • JII8IIlber of the 
ElIlpirt' ). NOlle but heneif ean defend heraelf apiut the Ant aggreuion b,. laad 
IIlve where the war miaht be 10 great .. to be a battle of the Empire fou,ht on 
Iadian IOU. It Ie for her and her alone to rule with & 1m band the frontier tribea, 
to ltave off the blyuion that may yet come from Buuia." 

And also from Afghanisian, a8 it did come in the year 1914. 
" Should the talk of her def8Dce become too great ,he wW reeeiye help from 

Imperial r8l0ureee, but only .. loon and for ... 10Dg AI they can lIf Ipared fronl othltr 
thHtrell. Should Ihe eYer perform h(lf own talk _ thaD adequately or even go 10 
far .. to adjure it, althourh that bt' a mOlt Ukelr contingency, IIhe can count OIL 
none but. hel'lelf to make good the deficienoy. Her immediate reepouibUity is one 
to hl'rllelf, to defeDd hel'ltllf within the Empire. Belf-defence il a Arlt principle of 
u'ltioDlL1 cxistenl't'. In India without it there can bt' neither consolidation nor 
IiCl'dol'lIlcnt withul IIl'r frontiers." 

So fa,. I have tried to prove that the primary responsibility for the defence 
of India under the changed situation falll! upon India, but if t.here be 
an idea that England might perpetuate her policy of being alone respon-
sible entirely for the dl."fence of India and of keeping the India.n jot-eUi-
Ilemsilt 'lIUt(' l lloc t ~  from hl.'1' military organiHatioll, Khe is ultimately 
bound to find the task ("\'Pn beyond her, fl'reat and powerful though she 
hi. I will h('l.'e quote !tllot/WI.' paS"lllge from the Name boo), : 

•• India'. ultimate wit may t.hus be a great one. In the future, in 8ueh wars 
1111 tllat ot UH4r·lP18, the absolute ('ontiDuity of British protectioD can never be g11luaD-
tf.'oo. In Umt wor Britllin '8 I\l\val 8upremary WIll But.'.11 as to reDder India 
iJurnunf' from any iuvusion by Ica, and the ,roat illluetl boUI by 8ea and land were 
(ought out many thoulllnd miles away. AIIO the ('ontinued Britiah command of the 
Ilca atrorded her  the dirtainty of .witt rtlintorcement Ihould her tasks upon land have 
e\'t'r grown greater thlln she eould eopt' with. It ('au never be aafely prophesied 
tbnt ill futurt' wan of mall'nitude thl' eonditiODB will be the BaDle. They might be 
JlTt'Rtly ditrf'rl'nt. !t[ay be Britain will have to contend with Powers p08seuiug Navitll 
fIll' luperior to t.holle 01 the late Central Powen, may be Britilh command of the 8en 
will be tllDlJlorarily inaufticiellt to protect Indian waten, nlay be wan will be fought Clut 
"Viti. wcapons IU. yet unellicovered whieh greatly dl1pret'late the value of thl.' aea com-
nUlnd and whieh, we arc' told, GennaJlY i8 trying to do." 

Iir 1I&ri 8iD2h Goar (Central Provinces Hindi Divisions: Non-
YU}lIlmmadan) : What about the air craft t 



A,,· 
',.'" ." 

.  . . Dr. a. •. ~  NOw., my friend has reminded ~ of the ail: 
crafl I have a.a4.that the position hu been r~htly apprecIated by no 
_ apel'BOJl thAlLthe Gov.rDor of the ~un  He .has said thB,t as far 
as the oe ~on of India is CODcerned ~  it is a f~r which has to be 
takenmto account. India is not DQW a land ",hich can be considered to 
~ beyond the, grabbing reaeh, .of her r~ l r ne~ o el'  of tht· world. 
Air eraft have still further enhanced the serioUIJDess of t.he sit nation, by 
h8l'iug :mnihUated distances .. India ~ therefore DOW a country which ilJ 
not far oil from England or from America or from Afghanistan. About 
150 yean! ·ago, it. took six months for p80pie to come to Ilidia from England, 
ahQut a ~'~ l  and a half for people f~ .merica to eome hI'''!. ~' '  
they take only about 15 da.YK or 12 days. Now times are changing rapidly 
anfl it may not be long when people from England would be coming. ,to 
hhi,dia in two or three daJ'R' t~e find from' Afghanistan in ~o OJ," t.hree ours. 

Mr. Prelid8llt.-The Honourable Member must. bring hi. obllerva· 
a p... tioDS to ac10ee DOW. 

Dr. B. '0 1IooDje': In tlhort the advent of am-oplanes baR co l e ~  
the sitnation Ind' it has. beeome worse,; 80 much worae that we can never 
t ~ustonrn t ~ efence to England .alone, and we 0411 never r8maia 
sati&fied with the situatioD.88 it Htands. . In view .of the fact that tht'se 
l'E'('oJnDl(>ndat,ions (If the Committee afe. u,nanimoU8, I trwit the Govern-
ment "ilJ ~ho  the grace of aceept.ing them but if, &.II so V(!l'Y often happens, 
tbe HoverTlment"may not beinclint>dt.o accept them now. t f~'el th ... ('il'C'llm-
stanee,.. :m! !«) .oulding theinRclV'es that 86on, in thr! 'nt>llrtutn'rf', the 
Government may-feel compelled to accept them but. tlwu all ~r c ' shall 
bave heen g1»l6. With these ,,·orw., I commend my H.(·"mlution fOT the 
lltlCeptllDI'f! of the l~e  

Mr. S. Srinivaaa Iyengar (MadraR City: XlHdll1ha.fTlllllulan 
Urban) : lIr. President, I would request you to grant me pennilVJion to 
move the flUhstituted amendment of whit'hJ g8"e notice yetrterdilY. Tbe 
other amendment whicll stands in my DIlJitr. on tb(l printed papf'l' WIlR 
given Donee of two or three days ago to the oftlce. But this amendment 
whieh I am just l o n~ is a reyif.wd amendment and is an ag-reed aml'nd-
Ment. fLTlrt J think thl' lIonol1!'Rhlf' Mo\'el' of thp R.ellOtlltiflJl ,,-ill 8('('l'pt it 
and it will flnff IlrUflport on fhi", side of the HoWIE'. I would th~l'l fore 
re(}uest yon. Sir, to give me leave to movt' tbiH amendmtmt without formal 
notice. . The amendment that 1 have ~ot to move rUM 8M foUoWH : 

• II Thllt tnr thl' O'f'igiMl RIt!lolutioll tIll' toJlrnving IJI' !lIbIlUtut.ed : 

I ~u fet to tlu" re~ ' on niHlt\ whnl,.' 1Il'.bt·IUtl ot tht· detellct! of tllf' (·()untry ill 
auy tuture oolUltitution for India a,oe(!ptablc to the people ot Iud I". IUld. 
while feeUng ,tlult tlle.,recommendation. of the Indian hu ~t ,·om· 
mit tee. III,eeia!ly r('tating to the ~ont uu n  ot BriUllh' rer.ruitment, do not 
IIIlt-ial;\' lrulian IJublie opillion, this AIIII"mbly ill ot oplnil)JI f1uet tht~ 

~ 'e t lll'  of the UIIIU)IDlOu81('Q.omm(·u!\at.ionll of thnt ~ l 'lll tt t' w\1l 
ma.rk It 1]t'f1nitt· beginning in the Indi:llulUtion ot the Am.,y in In<Ua, and. 
it tlU'reior(' r('('ommI'1II1s to tll(' (fo\'('roor GcncrAI in Coundl tlin.t h~ IJIR)' 
. oorl'!a!!!'" ttl lII'r .. ~ tl108f.' roo(lQlmendationl .aDd. givebJ,medbtw etr.-rt i 0 
·{'bAIII." .' ..... .' 
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Sir, the reasons for this amendment are shortly stated. We want at 
the otltest to·make it quite clear that India has claimed and claimsto-d.$.Y 
her right to defend herself and has never ref '~e  to discharge her duty 
01' thf> burden of defending hel"Kelf. But no chance has ever been given to 
Indin anel therefore wi'! want to make it plain that if this House is to 
accept thel'iC reeommendations, it is subject to thiR clear safeguard that 
we want tlw {'ntire military defence, including organisation and control 
and l<.·g-iHlation, Ilnd in fact everything connected with that, to be in Indian 
balldlol, to be with us Indians under a Meheme of full rel>ponsihle govenl-
mf'nt for India Imch as self-governing Dominions enjoy within the Britisil 
, Empire. 

If I move this amendment and if this House aceepts it, it is therefore 
without any l)rejudice whatever to the fullest claim for full Dominion 
stithh au.l the completest control of military and na,'al defences in con-
nection therewith which every Helf-governing Dominion now enjoys. 

Secondly, Wf! want alflO to make it clear that theunanimoU8 reeom-
m .. ntlllt oll~ of tht' Committee, though they are sueh as to mark a definite! 
beJl'inning in Indianisation and mlly therefore be accepted for the present 
by the House. are still inadequate and unsatisfactory and do not represent 
all that we are entitled to to-day or all that we ela.im. to be entitled to 
to-dar. 1101" do they repreRent rt>.al Indian opinion throu~hout the k>ngth 
and breadth of this country. 

J must however congratulat.e the Committee on its admirable labours. 
and I must say that in the history of Committees of th ~ ~r t on in 
India, it ili for the first tUne that we have got a unanimous report of this 
f r~re ch n  importance arrived 8t after a most unbiassed examination 
of till' whole qUestiOD. Speaking for myself and everyone on this side 
of the House, though I do not agree that the actu&! specific recommend-
t on~ are at all 8IltiNf'lC!tory, the n ~s s of the position, the elucidation 
of the CIlUI!IeS, which h&8 been made in this Report, and the way in which 
the qU(,foltion bas heen a pPfOllcbed , deserve all the praise that Members 
of this ~ ly can give to the disinterested labours of those who have 
worked so bard to bring the matter to a successful conclusion. I make no 
dilstilwtion betwoon European and Indian, be1jween r ellten nt enl~rlll 

Skeen and Mr. Burdon on the one side, and the Indian members on the otber; 
nor do I make any differentiat.ion whatever between the military officers 
'\lld the non-oMcial members of the Committee. Our gratitude is parti-
cularly due to my friend Mr. .Tinnah who his identified himself so 
t oro~ lr witht.be work of .the Committee. ~ must mark ~y pel'B?nal 
appreculhon that the Report. 18 R document whIch self-respectmg Indians 
can read \\'itb. whole-bellrted praise and wit,h;out any c. inferiority 00111-
plflx n. It hOH been written in n spirit which is fre(' from racial bias. 
ancl 1 eongratulate the European members of the Committee on the 
collaborlltion which they bave given the Indian members and on the way 
itl wbi(\h they hav(' 1I1'rived llt thi!l Report. 

But having Raid so much, I must. add that the recommendations .M'e 
cert.ainlynot s t f ct or~  There is no definite goal which has been stated i 
and the timo-limir. which is imposed by these reoommelldfltiollH is certainly 
not. R time-limit with whieh we can agree though the e ell~ es of the 
moment may be responsible for t.he amendment. It is obvious however 
tbat this time-limit, which has been generally stated to be 25 years, is 
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yery. m&terialJy qualified by the uDQimous agrMPlent of the Commit1ee 
Atated at page 24: of the Report which ruD.8 &8 tollow. : 

" It il howlmSl unanimoully agreed that wbether a Ilower or more rapid rate 
of progreu iI ultimately adopted the lebame aetuan,. ill operation ibould be review\ld 
ia 1988, that i., five yean after the inauguratiou of the Indian Sandhul'lt, with IL 

view to eonlideM, wbether the 8ueeen aehiovt>d 18 not su1fteiently loUd to warrant 
A further aeeeleration of the rate of progreea." 

I regret that in the formal summary of recommt>ndations this recommenlis-
hon has not been put in with a letter against it. We have no definite ~ 
commendation as to the stoppage of British recruitment that is necessary: 
nor is the college recommended in thiH Report pro\'ided with a sufficient • 
strength. 1 do not couder, speaking for myself, that 100 is a sufficient 
number. There are also other important features of this Report upon 
which one most express dissatisfaction ; thertl is no recommendation for 
the establishment of an Indian Cranwell or an Indian W oolwich-artns 
which are no less important than the infantry or the cavalry arms of the 
services. It i.!J quite clear that they should have been started at about thl' 
88IDe time IUJ the Indian Sandhurst was intended to be started. BUT 
Inyhow the recommendation» are there. And 1 am perfeetly certain that 
where historical or I!ltatiJrtioal material is required to be supplied to the 
Me.mbenl of the .As8embly abler and more competent handa will deal with 
it. I am content to place my amendment npon the short ground that it 
is the only amendment which India at the present day--eelf"respecting. 
demanding full Dominion status and &8IM!rting her right to dp.fend her-
self and not refusing an iota of the burden which that ).'ight n ol ~ n 

at al1 agree to for this moment. Therefore it is that aR a compromise thiN 
agreed amendment ill moved with a view to show that the foreword to this 
Beport should not be regarded u of any value at all. We have got a most 
characteristic foreword,  from which I gat1ier that the teJ'1D8 of referellcce 
which were originally framed and which are given in the fint page of thi· 
Report are not wide ar.d that the Committee 8OtD1chow was not competent 
r 10 lurvey parts of the Bubject. I have rea4 thORe terroR 8H given in the 
Report and J think thcy are wide enough, ancY'l do lIot undr.rl'ltalld how this 
hkilful use of language is justified in this foreword. I also disagree witl1 
the suggestion made that the Government, when called upon to deal with 
any seheme of increal.ling Indianisatioll extending over a number of yean, 
must leave themRelves free to consider whether the basill of that seheme 
olters a sure and stable line of advance towardK the creation of a Dominion 
IIrmy or whether alternative methods which do not f.u within the Com-
mittee't! tflrms of reference might not. be snore profitalbJy explored. Of 
eoo .. we all know how, instead of creatilJlf disappointment, the sycholo ~  
is .o1l8'ht to be create(J that you will not get all that th:e C()JDIDittee i8 .re-
cOJ'lllncncliDg, but that you will get HOme parts of it, while otber parts will 
not be given effect to. You .re told that there are alternative et ~~ 
by which your demands migllt be Mtisfled-phruell like Dominion ann)' 
and tbings like that are stated in the foreword : but J have not. tbe fllightest 
doubt whRteVt!1· that nobody is going to be taken ill by this Ta.rtuffian 
language. 
J consider, ~ r  that the time hal come for us to make it perfectly plain 

thMt no pretext whatever can be availed of by the Government here or 
in England for delay in connection with tbiR matter ; anel thllt is the only 
reason why men like me and my friends on thi. side of the HOllNe havt" 



agret"d to the en en~ which I am o ~ to-day. It it nqt to be said 
that tbilS hdianisation in the Army should be shelved till the constitution 
for india id settled. It is not to be stated :  " Oh, wc are exploring ways 
and perft·1!t wayl'l of creating a Dominion army. Why should ~ ll not wait 
till then 1 " The Leader of the House said-and I thank him for the 
present ,,·hich he made to us a few minutes ago-the Leader of the Honse 
Nfl id t hilt. he was not particularly enamoured of Committeeg because t.he non-
official memhers on this side of the House generally rejected the majority 
l' 'e l ln ~u t on  of their Committees, and there ""as no use in the Goyern-
rnent embarking upon the appointment of Committees. But this is a Com-
mitteE' which the Oowrnment appointed themselv('s ; the terms of reference 
were maue by the (\o\'emmerlt, and 1 suppoRe the Government knew that 
th{· training of King's commissioned officer!! for whatever service was essen-
tially all Imperial concern; and J presume that the appointement of thi/!, 
Committee and the terms of reference werc settled in consultation with the 
Government at home ; and if they were not so consulted, they should have 
betn consulted. Therefore I presume all these things have been done in 
the way in which these things are done. We are not. to be put 01£ by the 
distribution of Tellpon.sibility and the divisions of jurisdiction, and the 
whole apparatus of dilatOll'Y procedure to which we have been accustomed 
is sought to be employed even in this case where the unanimous recom-
mendations of their own Committee, which was presided over by thl'ir Dl-ost 
responsible officer, the Chief of the General Staff, are involved. When 
those reeommendation.s are made, they are sought to be diluted and put a 
side, and all the arts of trained and evasive diplomacy are directed against 
us. I say that every Member of this House who realiselll ,his responsibility 
must set his face sternly against such an attempt on the part of Government 
to let down their own Committee. Here is an instance, Sir, in which at 
least the Leader of the House will be pleasant.ly disappointed, because we 
are willing to give effect tQ the unanimous recommendations of the 
Committee, and as he was anxious that this side of the House should agree 
with him in that respect, I would ask him to accept these recommendations 
Hnd t.o see that thl' Government!> here and in England accept those recoDI-
mendations without any difficulty or without any delay and give immediate 
effect to' them. 

Sir, India,nisation of o,ftleers of the Indian Army and the connected 
demandH hllve been long overdue. There is not the slightest doubt what-
e,'el' that, 88 the MemberN of the Committee say, 
., lor more than tort1 yean the e:r.poneDta of political aud national aspiratiolll 

of the Indian people had demanded illliltcD.tly ,on the platform of the Indian NatioDal 
ConarOD and elBewhere that IndiaDa Ihould be given opportlluiticB of Bervice in t,he 
lrUtill11 ArlDy equal to thCll' cnjoYl'd by their Briti,ah tello\\"'lIubjeetll, but this tIe· 
rnund hal 10 tar DIet with no lub.tantial reaponse from the Government ". . 

Now, Sir, Government's own responsible Committee has recommended that 
Illdians Khould be given greater opportunities in the Indian army, and not 
anybody else desiring to caUMe trouble to this very  very easy-going GOY-
..,rnment. • 
I would also very briefly run over the causes which have been stated 

in tbe Heport 8S demanding that no furtber delay should take place in 
the Inclianisation of thE' Indian army, and also in a.dopting the various 
recotnmendations, particularly the recommendation for the establishment 
of an Indian Sandhurst of the same standard of efficiency 8S the one exist-
ing in En,land. I am. IJlad to notice that in no ,page of this ~ ort is to 



fMr: S. Srinivasa fyeDgal'.] ';' "l:' 

be found any plea that Indians are or lnnt to be in any way le!18 eftleiimt 
than t~c standurd of eftidency claimed by the' Briti:-;h eo l~  That is 
really the onp. groat thing which bas prompted mtl to move this amendment. 
We do claim that we are ItS efficient 81'1' any otller race 011 the face of the 
earth. Clive and Duplcix demonstrated t,hat Indians, according to the 
history of English writel'H which I have read-if the history iF! false let 
the other &ide contradict it-Clive and Dupleix had dt!IDoDstrated for tire 
flrt:lt time that if Indians are trained and or n l~cl by European oft ~ l  

they will be quite as efficient and equal to any other race on the face of 
the earth. We ha,-e also known on the civil side o,f the administration that 
hdians are equal to Europeans in all departments. as beadll of Govern-
ment, as Membel'll of the Executive Council, aN Judges and 88 Secretaries 
to important Departmentll,-in fact in all depart.ment.s they have proved 
tbat they, are in no way inferior to the EngJish or any other European 
race, t'ither in moral courage, or in etIlciency. any other quality h c~ is 
Decessary for leadership of men. If therefore adequate opportunitieM 
have not beeu given to IndiaM, it is the Government only that is to blame, 
but if the chance ia given, undoubtedly lruliU Captains, Indian Majol'H, 
Illdian C010Dels and Indian Generals will be fOUlld in ql1itelarge numbers 
4nd will be found to be quite 8.H efficient as their Europeall eompeel'H. I 
ha\-e not ~ qhte.tdoubt about it. ' 

There is howeTer another ql1estion which hu been very ably d .. .Jllt with 
in the Ueport, a1ld that is, the qoestion whether there ill Hlldif:ient material 
in India. I would only refer to that .part of the Report which deals with 
tbia aspect of the question : 

.. We have already .aid that we beUevepod potential material to uiat whleh 
• eifortl ot Gove1'DiDmlt' have aot yet ... feNded fa rcaebiag. Thil heUef it blNtlld 
upoa erideaee fII. a Abltaatial aad credible ~r eter  There are alWlll.ber of YOUJIi 
Killg'l t',olUJlliaajOlledo1ft,'fI'lI ,heady in the ladiaB Army wbo ~re pJlODOUDt'ed by their 
CoJDJDalldiJIg OfIleen to ,be eftieient, acrordmr to the 8mrle Ituldaril 'of eIleitmey' wblth 
the army ree:ognilM, and DIan,. ot thc.(> haY'" 1'l'4ehed their prNe1lt pftitiea, AD tlte If&Cl(! 
of lar p!ater di .. ch'llDtape aDd dUfteultiOl .. hieb a Brttwb bo1 hal te overoome. ~ 
_aJ lmilary College at Debra Dun ",hlah hal beea ill e:&Weee lor aeady .. 'y~r  

ta8 8boWD that eveD "verage Indian bOT., rivea proper fll ~ t ee  call p ... with credit 
not only into Sandbllr.t bat out of it. 80 tar no nehra Dun boy hu'fal1ed at '8a.bd· 
IaUi·.t, ODd the, Delara D\1!l boys, .. a c1..., bave .... ea. the good opin.ien of the pr8ICllt 
Commawllt of 8udharat. Sjr John Mqllard, 10,..r1y Member 01 the o~ucut ~ 

un~ l of the PUDjab, who .erved for forty. y..-n .ill lndlft, hal .. 8uretl UII that m tile 
Pujab alone there are DIaD), boy. who do not appear for the 8andhu1'fIt fllUlmination 
bat are of better q"ality ~ aeeocpted ..... dat'd tfIIDcHdatett wbom he hilllllelfbad 
£t't!Jl. We have .mlilartelttlluQly from othe?· WitJlc!Uel aDd allO from thole of onr 
eol18a£1Ie1l who arllweD u.qli..urted with 'tIMtltalldard aadtypeot quatileutloa. N· 
q~ re  in a KiDI'" f!ommiMloned omeer ". . 

.Thp. di1tieulties that have KQ far existed have heen very clearb' anal1Ro<l 
by the members of the Committee. They have Flhowtl that. the method of 
l e eet ~ of candidates hllH heen r~ ly official and nt q~ te ' and 
r~ lu re  them to pllNS through a hierarchy o! ofYJciflts .. NO as t., eliminate 
every possible efficient peNon and to let in praet.i(!ltlly nobody at all.Th.e 
~she  are fiO Yl!ry tint! HI/It l1ohody iK able to COrof! into tbe 'Military Dt:-
partment. That. is the WRy in which the method of sele<-tion h8$ bMlt till 
n,mv pllrKued, and that method of H(!lectiotl hM heen verysev.,relyooon-
demned by the CCmlmittee and t.hfly hun Kllgrf!Mtt.-.d a new methed of ..elee-
tjon which .is certainly better than the autin, method of elec~ ~  ~  
allJO pointed out that if till now advant.age bal not been taken it if beeMlee 
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the cost of military training and of the preliminary education and other 
things has been 80 prohibitive to the middle classes in India that facilities 
which exist in Canada and the United States or even in England and France 
are not given to Indian candidates here; and that of oo.urse is half the 
trouble. The State ought certainly to bear a much larger proportion 
of the cost than it does. And again it has been pointed out that having a 
Sandhurst in England will not be a suf6cient attraction. There is the 
QUl1culty of people going from here, and there is the difllculty of guardian-
ship and various other difficulties can be imagined. The need therefore for 
the establiBhment of military colleges in India of the type of Sandhur&t, 
Woolwich and CranweU is obvious on the face of it. And it is a wonder 
that all this has not been till now done. Therefore, Sir, I submit that. 
while 1 agree with the case that has been stated and also with the general 
ex.planation which has been given of the entire military position, we differ 
fl'om the members of the Committee in the recommendations themselves, 
which are unsati!jfactory in scope and ext.ent aud as to which, I am sure, 
many of them will certainly ~ree with us on further reflection. Whether 
they arri"l'd at it by way of a compromise or whether they arrived at it 
merely becausp. they thought that was a beginning which oqght to be 
attempted at present, is a ditterent matter. But anyhow we on this side 
of the House must expre!ls our emphatic opinion that it does not at all 
represent all that we are entitled to. We are not Hatisfied with them, but 
at the same time we are not going to makc the Government a present of 
the excuse, tbat one side of the House is against this recommendation, 
another side of the House is for that rec~n en t on  therefore we will ' 
hang up this matter and We will not start these reforms. That sort of 
thin{l should not be allowed. It is that reason and that reason alone which 
has made many who are for full Dominion status, a.nd who are for the 
fullest exprcHSion of the right of defence, and who are very much dis-
satisfied with these recommendations, to agree to this amendment. I hope, ' 
Sir, that the opinion "'hich will be expresHed by most of the Members of t 
the AHSP.IIlbly, if all I hope this motion is carried by all the Members of this} 
Houlle or at any rate without any contradiction on the part of the Mem- ~ 

bel'!'! on the Government Benches. if it is carried, I hope that will be sufficient I 
evidence of the desire and capacity of India to defend herself. Let it 
not be said again ayd again, as it has been said, that Iudia is not fit for 
Swaraj because she is not fit t.o defend herself. Give Ull a chance to de-. 
fend ourselves. Give us the right to defend ourselves and you will 
find whether we are able to defend ourselves or not. I am not going to 
deal with the cheap gibes againHt the virility of the Indian people and the 
malicious propaganda that is recently in evidence about our incapacities. 
I am now dealing with the more general aspects of the question, and I may 
$liV that the histol"V of India sho-1I's, the history of the military races in 
India shows, t hI' hiAtory of all the peoples and provinces in India shows 
in an abundant measure that in no part of India can it be said that there 
is not manhood enough to man the Indian Army, or for the matter of that, 
th£' Navy, or that we cannot have Captainll and Generals and leaders of 
men for all purpose. Is it to be assumed for a moment that the English 
Pt'ople when they came to India found the Muhammadan people, the 
Mahratta people, or the other peoples easy foes to conquer f If they wero 
alive to-day, if tlleir ghosts could revisit the scenes of their former 
wrestlings, they ",ould praise in enthusiastic terms the valour and 
gallantry of the Mahratta. the Muslim, the Sikh, the Punjabi, the Rajput 

n 
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and J at and all t~e other races in India, and that is the only testimony to 
which 1 would apileal. Therefore, I Hay that this cannot be delayed a 
Dloment longer. Whether the Statutory Commio;sion comes or not; whe-
t.her a Swaraj constitution is framed or not, this Indianisation of the om-
Ct!1'8 in the Army should forthwith proceed, and this establh"hment ot 
~olle es for the training of Indian youths in sufficient numbers and' With 
sutUcient equipment, Ilupported by sufficient expenditure on the patt of 
the 8tate should be undertaken without a moment's delay without pre-
jtldice to our €'laim for Swaraj, civil and military. I trust that Hi. 
};xcellency the Corumander-in-Chief and the Leader of the House and other 
responsible llembenJ of the GO\'prnmf'nt will look at this question jOlt 
IlM tbe l!lemberl; of the Committee h8\'e done without any difference of raee, 
without any difference of Government and governed, and without any 
rlHference of officiall> and non-officiaIH. I would like that they should see 
that this iN a matter on which they ought to support the non-official Indian 
OT}inion. Tbil'l will he a eriti('al matter, a tpst of good faith on the 
pprt of Government before the bar of Indian Ilublic opinion. I have not 
the slightest doubt WI to the result of the diyi:-;ion. But if perchance this i. 
opposed and lor>t, why, then, that will be all to the good. and will be a 
great advantage to men l ~ me. With these wordH J would cordially 
N\}uest Honourab!e :Members of this House to  \'ote for the amendment. 

Oolonel I. D. Crawford (Bengal: European) :  I r ~ thus ('arly in the 
debate after the Movers of the original ReHolution and the amendmeut, 
'00e8Use I cannot find mYI>elf "'0 t'nthusiastically in favour of the recom-
Juendations of the Skeen Committee as they do, if we are to !WIve the 
rroblem with which thiH lIoutie is faced. What ito; tbe problem that we are 
l'('aUy ~  to-ciay t It jll the problem of building up an Indian army 
of all arms,-by that I me.n infantJ'Y. cavlllry, air force, artillery,-tIO that 
it 8hall be capable under Indian otlicers of undertaking the defeDCe of the' 
coUDt:.-y. Now, those were not the terms of reference to the Skeen Com-
mittee, but it is practically the problem with which they tried to deaL 
There is one factor of speeDsl eonsideration in that problem which we muat 
tbink of, and that, Dr. Moonje, hall already, I am glad to say, elaborated 
for me. In fact both the speeches of Dr. Moonje and :Mr. SrinivaRa Iyengar 
8Upport largely the point of view that I am going' to tlke a.t a later stage 
in this debate. I DlllHt congratulate Dr . .Moonje on at last having got a 
Vtory clear appreciation of the military problem in India, although he put, 
it in much stronger terDlll than I would. If those words had come from 
my Hps there would have been howls of derision from the benches opposite 
Rnd cries of " bogey, o c~  I trust he will stand up when the time 
romefJ for the disc1lHliion of the Military Budget am] say, .. What we want 
is not 50 crores but 100 erorell ". That is one factor in the problem. The 
facts ate that we in India are placed ill a eo r ~ c l position whieh 
!leetBSit.lltes the maintenance of an army of tbe highest eftlciency. and on 
that 'point I am glad to say t.he Skeen Committee are thoroughly in agree-
ment and I take it that the HOllse iK thoroughly in agreement with mt' on 
that point. Efficiency BlUNt be our watchword. Why do ll1ay tJlat I find 
myself not in favour with the r~co en t onll of the Skeeu Committee 
'When I come down to find It Hollltion of this problem? To my mhlll there 
il on1yone word writt.en acrOMS the Committee's Jl.Ilport and that iH failure, 
failul'e to solve the problem with which we are faced. Why do I lay 
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failure f BecaWie they have laid down that for the success of their 
scheme certain factors are absolutely essential. The first of these factors 
is efficiency and with that the HO\l8e agrees. Now what is our experience 
when we lay down for ourselves a scheme of Indianisation f What will be 
our experience T We will concentrate, not upon the question of efficienc¥ 
but upon  the question of how many men are we. going to take in. That is 
real1y what the Report does. I am convinced that that is what will happen 
if we are going to accept this method of solving the problem. In the sum-
lIlary of recommendationK t.hey say : '  , 

•• It. lub.tantiul IlDd pro,rl'8sh'c IIChcllloof IluliaDilation .hould be adopted and 
lubjel't to the present stanllard of efficiency beiDg maintained, should be faithfuU;r 
carried out." . 

The House Rnd the Benches opposite know well tbat when tbe time comes 
they will inllist not upon the question of efficiency, but that tbe proposals 
.be faithfully carried out. 

The second point is that tbc Committee insist that steps should be 
taken to maintain the proportion of British recruitment required. I believe 
that this is essential to Ilny scheme of building up the Indian Army. I 
brought out certain facts in this connection last; Session in a series of que8-
tjrJM. Are we able to-day to ge.t the number of British officers which we, 
require' No. We are faced with the fact that we are 50 per cent. ahort. 
Weare faced with the fact that to-day under e ~t  conditions we canno' 
get the British officers we require and faced with difficult military situa-
tion along our frontiers ; we are already short of the very men on whom 
'we must rely. Now we mWit faee the facts. It is no good blinking at the 
faots. The success of our scheme is dependent upon thl' fact that we main-
tain 8 sufficiency of the British element until we have got our own Indians· 
trained. I say that neither under the conditions existing to-day nOl' 
un ~r the conditions existing under the recommendations of the SkceD. 
Oommittee can we hope to get the Briti8h element that we require. 

Mr .•. .A.. liDuh (Bombay City : Muhammadan Urban) : Why , 
COlonel I. D. Crawford: My friend Mr. Jinnah has asked" why' "_ 

The reason iu my opinion is that to-clay service in India is not popular 
in England. The strongest point of all is that the men of one country, be 
it}l'rance or Spain or Engbtnd, prefcr to work in their own b'UJ"l'oundinga 
and among men o.f their own race. That is a perfectly recognised fact. 
.. Btrds of a' feather flock together ". They llatul'ally go where th~ r 

ftlterests are common. 1'bat is the point, Indian!! have no desire that the 
social systems of England should be imposed upon them when they come 
to the question of their Mocial Ijfe in the army. Similarly. Englishmen will 
not freely and w.illingly lJerve under social conditions in the army with 
which they are not content. That is the position. There ill no question 
of inferiority. That is really the reason why you will find that you will 
not get your Brititdl element. 

hf 'r~ is a third point upon ,,;hiC!h the. Committee insisted as an 
e~' nt l  Rnd that is the reform of tJle edutlational system in India. With 
that recotnm('ndfltion I entirely l~ree  but ",bat, Sir, in the immediate 
f1l11lr(' ilol the hope thnt we shall cllrry out. ln~' I'{>form of our educat.ional 
syrd('m' T am reminoed that we h,.,,1" ll' ~  had tht' Sadler Commission· 
re o n 'n n~ reform'" in our educational r,;ystem. But to what extent 
have tho!lt' Ruggestions been carried out' Those Elre tbl! three points which 
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the Committee say are elisential to the RUCCesS of their scheme, and if they 
cannot make good on those three points then the scheme falls to tbe ground. 
I can tell them now that they cannot make good on those points and the 
aeheme has already rallen to the ground. 
Now, Sir, I have given my mature consideration to the recommenda-

tions of the Skeen Committee. There iH one other point to which I may 
refer. The material which we require for the Htamp of officers that flhell 
be of the requisite standard of efficiency, that is, the Ktandard of eft\ciency 
of our present British officers, is not available. It is due, &8 the Committee 
have rightly said, to the failure of our educatioDal system. It is due  to 
aDother thing a8 well. and that ill the failure of the education in the home. 
II you art' going to recruit men with the requisite qualities of leadership, 
not only hU"e you got to give them that edueation of character in your pre-
parlltory schools and in your public schools, but you have also to give it 
to them in ~'our hOIDl'S. Nnw that is a question which only Members 011 

the oppOISHe S-ide can touch upon, which they probably realize much better 
than we d'l. But 1 had hopes that out of this Committee ,,'ould have come 
tlomething worth while when J beard one of the Membet'lI say : ,. I believe 
the '!ru of this question lies in the education of our women ". 
Now, Sir. I have criticilled the Skeen Committee'ij Report and I do not 

want to be entirely destJ'uctive in my criticilPll. I believe entirely that we 
Must concentrate all our pnerfl'ies on the building UJl of an Iudian Army 
at all armK officered entirely by Indians if we are ever to make thiS country 
capable of Dominion self-government. That army has got to ~e e of 
undel'taking a large proportion of the defenee of India; I will not Nay the 
whole, becauHe I think a portion of the defence of this country will surely 
be an Imperial responsibility. How are we going to aet about it' It 
MeIDl to me that your beat method of ffIltting about it is the ODe which the 
Skeen Committee actually rejected, and that is to keep your p1'eletlt army 
to Bleet the dangers you have to-day. Keep up their st n~r or eft c ency  
The dangen arc real. Keep yonr preHent army and Mtllrt to buil(j up 
your own Indian Army alongside. That is the major portion . of the 
sebeme. (Aft Honourable Member :-" That is, double the army".) That 
is the method ~' which the problem should be tackled. And a8 your Indian 
Dominion army is ready to take over then reduee the redundant units in 
the t"xisting army. That iH the main basis of my propoMI. Now, Sir, 
to-day we keep on talking only about Indianizing the higher rana. :&nt 
the IJfficer e!rtablilthment of an Indian battalion does not eonsilt only ot 
British officers. In Indian as in British battalions it consists of 30 oftieen. 
1Io-c1ay we have 19 Indian officerH already in our Indian Anny regi-
IDent.. But for various reasons. they are not up to the Mtandard that we 
require of our oftleel'8, and my ftrRt prop08ition to you therefore is .• , Let. 
us raiae and improve the standard of our Indian ofHcers "; and for that, I 
would recODlmend that we .hould start at once in India a military college to 
which we should send from the ranks of our Indian Army men selected and 
thought suitable to eventually become oftleen. Also we would have 
recruited for thiN College from the varioul civil walks of life. .After three 
years' training I would have drafted them to the Indian army as 
platoon commanders, that is into tho position whieh the Indian officer 
hold. to-day. They would be men with a higher training, better education 
aud more capable of-carrying out their responsibilities. That i8 one of the 
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stePH which I would have recommended ; and instead of taking the men 
fro~ the ranks a.t a very late age in life after 15, 16 or 17 ~'e rll' service, 
I dunk I would have taken them after about 4 years' service when I hael 
eome chance of judging as to their character and" educational qualifications, 
and as to whether they were likely in due coul"Ille to be fit perSOllS to become 
offi(',ers ; and I would have given all those Indian officers 0. better status 
t.han they have got to-<lay. I would have done away with the Viceroy 'iii 
CommissionP.d officers. I would not have worried about the King's Com-
mi8f.lions. I would have ha'd our own King'8 Dominion Commissions similar 
to those in other Dominions. In addition to that, I would have got my 
trained candidates through Sandhurst and the military colleges at home, 
and I would have drafted them in also as platoon co ~ n ers  I would 
have, as they rose in rank, given them the opportunity to pass to the higher 
. commandR, company commands, and I would have drafted them gradually, 
in order to retain my British element, into my Indian Dominion Army. 
Now that is the type of scheme which I believe might hayp been adopted. 
J 'Im not ('onct>rned with th(' time-limit; ,warE' not (''lnct'rned to-d/l;\' with 
tlte qn(>stioll of time-limit. hecause we ha've got a l t~lry lro le  til race. 
We have no\\" got a very efficient army, and we camtot risk allmvillg that 
efficiency to drop in any way. On that I am absolutl'ly at one with my 
fri(>uds, and as I Hay, I would have gone on building up and increasing the 
lKlMition of our pre::;ent Indian officers of the Indian Army, and alongside 
that, I would have started my full-fledged Dominion Army, of which I 
Hhould have had every reason to be proud. I cannot. understand, I fail to 
nnneol'1lt.and, why Indians should eonsider th(' ('ight-nnit scheme a scheme 
of St'gregation. Now to my mind, if that iR really your opinion, it shows 
that you tbink your men have got an inferiority complex : and if YOllr men 
have got. this inferiority complex, if they have got DO confidenee in them-
aelvtl8, how will they lead their own men or inspire eonfidenee in o~ers , 
I ask that. It seems to me that those men who had the honour of being 
in the first regiments "'hieh were to be Indianised should have felt proud 
that they had the opportunity to show that they .were as good and could 
turn out 8S good regiments as their British c.omrades on the other side. 
That would ha,'e been true patriotism if the~' had the grit to do it and we 
wo1dd have had greater ehauces of bnilding an Indian Army. I am afraid, 
Sir, I cannot find myself in the least bit in sympathy with the recommenda-
tions of the Skeen Committee'l!! Report. I bt-lieove that that Report will fan 
entirely to solve the problem which we are all anxions to solve. and there-
fo"" I find myself in opposition to the Resolution of my friend, Dr. l\Ioonje 
and the amendment of my friend, 1\lr. Srinivasa Iyenga:r-not. in opposi-
tion to the problem ; the problem haH RIOt to be solved, but it will not be 
lK))vpd by tht> Report of the Skeen Committee. 

Mr. X. 0, Bo, (Dengal : Nominated NOll-official) : Sir, t.here are at 
the prE'sent moment. t.wo, propoRiti9ns before t.ilt' Houliie. tilt' substantive 
motion of my Honourable frienrl Dr. l\loonje and t.he amendment moved 
hy my fri("nd MI'. SrinivaRft Iyengar. I haye an amt'ndment also standing 
in m,' namE' ; T ha"e no willh to move it, because I know that it will not 
meet with l!Iupport either from the on o~c l or off c ~l benches. I 
therefore support. the amendment of my frIend Mr. Srmlvasa Iyeng_. 
(Hear hear), His amendment mny be divided into two parts. The 
first ~ the preamble. I sympathise with the preamble. He has laid it 
e ~ that. it will be the duty of the forthcoming Statutory CommiasioD W 



LBGI8LATIVE ASSDlstV. . [26TH, AUG. 1929'. 

[Mr. K. C. Roy.] 

examine-the question of Indian defence, not Indian defenee aloDe, but 
Indian defence in its relation to Imperial defence. This was not con-
sidered hy !\fl'. l\fontagu and Lord Chelmsford. We are therefore facing 
eons e~ le difficulties. Thl' Statutory CommiSl>ion will un ouht~ l ' 

have to' consider the interdepende-nce of civil and military administra-
tions in India. In the domain of civil administration we have advaneed 
very gI'leatly in recent yea", ; but in the domain of military atfain, we 
are where 'We were; and for the backwardne!l!4 the responsibility ~ 

not belong to us ; it belongs to the Government of India and to His 
Majesty's Government. Shortly aftf'r the introduction of Reformll the 
qnestion ,va.'! taken up by 8 Committl>e o'"t'r which my esteemed friend 
Oeneral Sir John Shea prp.sidt'd. and we have not !;pen any rf'st t ~ IfO 

far from tht' rt'commendations of th8t Committee. 

Then, Sir, the second part of die Resolution is the operative part. 
The ope.rative part represents the amendment of which I have given 
notice. The operative part of the Resolution recommends to the Gover-
nor General in Council to accept the recommendations of the Skeen Com-
mittee. I think, Sir, it is their clear duty to do 80. It is the Govern-
ment of India which appointed tbitJ Skeen Committee. It is the Govern-
ment of India which determined its term .. of reference. It is the Govern-
ment of India and Anny lIeadquartel'tl whicb were inconstant touch 
during t11'! llrOf."rp'IA of the Committee in Tndia. I consider that it will 
be a clear deviation from the normal conduct of Government if they 
rajse serions objections to the acceptance of the unanimouM recommenda-
tions made by the Skeen Committee. 

llaalvi lIuMmmad Yakub (Rohilkund anel Kumaon Divisions: 
Muhammadan Rural) : Who appointed the Frontier Enquiry Commit. 
tat 

1Ir. E. O. Boy : ~ Denys r ~' will. give yo~ the reply. 

~f 'l' J ('ome to the Skeen Committee'H llenort. I have a word to 
fI8'j' about the preface. When J saw the famous" foreword ", about whieb 
I asked a few queltioDH the otber day, 101' the fi1'l5t time.· it eaJD.f!upon 
me aa a surprise. I have been a keen student of the Government of 
India for nearly 25 yea1'll. I have seen many CommisJlion8 and Commit-
tees come and go. but I haw! never Been a" foreword "before. I there· 
fore thought it my duty to table a few questions which I did, but tho 
masterly way in whicb my Honourable friend Mr. Mackworth Young replied 
to my qU('RtioDf4 left me speechleaa I left it t.o my friend Pandit Hirday 
Hath Kunzrn to put IIJupplementary question&, and 1;0 he did and I hope that 
when the discussion proceeds further, my friend Mr. Jinnah wiD be able 
to elucidate the points further. But there is one point to which refefttDce 
has been made both by my friend Mr. Sriniva8a Iyengar and my Jfallant 
friend Colonel Crawford. and that is about the pOHllibility of develnping 
a Dominion army. But what ill tbe ~ene  of a Dominion army' 
A Dominion army implieH immediat(>: autonomy of thi" Legillaturp, t.o 
legislate for the defenC'e of India and "hID a Dominion Civil Rt'!rvlce. 18 
Oolonel Crawford prepflrHtl to gh'e it' A Dominion army 11.180 pORtutate!l 
'tht'! .withdl'Flwal of thl~ Kinfl'H ~ ' r y from Tndia. b Co] on pI Crawfol'fl 
prepared for ihi" ,  A Dominion 81'my1'urtber ~ e t ~n rl r ht  
te .. ,J)&mittion oltizen. A DoDlbti"b. eitil:encAJt eMW'the Kin,'" aMII" 
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in any branch he likes i but to-day Indians are ineligible for admission 
to the Yllricn18 arms. Is he prepa.red to wipe that away Y I will leave 
Government to an."Wl'r t e ~e questlllllS. 
Now, Sir, let us take the composition Of the Skeen Committee, 

Who presided over it f The next man to the Commander-in-Chief, a 
man well-lmown and rl's t'~te  throughout the whole of India and among 
the Indian army, (Applause)-a JUan with WhOIll it was my privilege 
to work during the Or(!nt War, a man of unimpeachable character and 
integrity ~  a man who would only do the right thing. And who were 
the members' My Honourable friend Sardar Jogendra Singh and Mr. 
Jitmah, men who could slleak on India's behalf with unimpeachable 
authority. And who were the representativeH of the Indian Army' 
Two dist.inguished officers whose loyalty cannot bte questioned, whose 
sincerity for the good government for India is beyond a shadow of doubt. 
Now. Wt' are aNked by our friE'nd; ('olonel Crawford to dit,;miss tile Skeen 
Committee's Report as a failure and to accept his wholesome advice. 
(Laughter.) If the House were to accept Cololllel Crawford's advice to-
day, it will take another thousand years for the Indianisatioll of the Indian 
Army. (Hear, hear). And, then, Sir, we are asked to reject the Skeen 
Committee's Report; and on what grounds 7 The grounds suggested 
are r ~ch ely the Hame on which we shall urge the acceptance of that 
Report. My friend Colonel Moonje (Laugbter)-l am sorry to ha\'e 
suddenly promoted my friend to that rank-has given a "ery graphic 
descripti(ln of the externr.! c 'n t on~ flf lnrlifl. I nc 'e~lt h ~ description 
and I can assure my friend Colonel Crawforu that these cOllsiderlltioml 
were ever present in the mind of General Skeen who, as the Chief of the 
Indian GE'Dt>ra] Staff, knew t.he external conditions of India Dluch better 
than un intelligence offic('r who rE'tired from thE' Army Headquarters 
about ten ~'e rs ago, (Ileal', hear.) 

Then, Sir, I comt> to the four points which Colonel Crawford has 
. urged. I accept his criticism of the. test of eff c enc~'  In my boyhood [ 
WIlS connectl'd with educational n~t tut ons  i eRn ~sure His Excellency 
the Commander-in-Chief that India could produce 100 to. 200 men for 
1hc Indian Anny eyery year. Indeed if they do not satisfy t.he test of effi-
't enc~' do not have them. I HIlY t.hat efficiency shall be the !:loll' test and 
that ~te have not MO far faill'd to produce this in any walks of life._ 

Then, Sir, I come to his next point. He says that there is the lack 
of British recruitR and that the~' are not coming in sufficient numbers, 
I accept that position. But, Sir. I look upon it 8S a temporary phase. 
The British youth knows Ilis res'pomdbfiity and his obligations ; the 
Brit.ish vouth knoW's the valuE' of India; the British . youth knows 
the important place that India· occupies in the chain of Im-
perial defence. It is his duty to come. But I would ask my gallant 
friend to look at the other side of the picture. What about the Indian 
fouths and what about the Indian population ! Suppose you have a war 
m t.he North-West Frontier to-morrow. Colonel Crawford WaR associated 
with mE' during the pUhlicity work and I know the nlue he attached 
to Indian public opinion in those dAYS. I want. him to consicler, if there 
is a \Var in which His MajeRtY'8 Gm'ernment is en~ lle  and in which 
you do not get the co-operat.ion of the Indian p'eople, what. will happen f 
In fact, by ~ n  11 speech like t11e one which Colon.t>l, Crawford has 
made to-day, I can aSRUre the House that you are tr ~ the loyalty 
of the Indian sepoys and the Indian peopl£', (Hear. hellr.) I want YOll 
again to consider the other aide of the shield. You cannot fight another 
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European war without the fullest eo-operation in money, in munitions 
and in men from India. • When my gallant friend was a8Soeiated with 
me during th~ pUblicity campaign in the days of the Great War, he did 
not find a Mingle Indian who was Dot willing to assist UB. Is that the 
reward he is proposing now , 

And, Sir, what is his next point tha.t he talked about f He talks 
against the abandonment of the s..unit scheme. I remember, Sir, the 
day when the annonncement was made. I was sitting in the Preas 
Gallery and my frienu Mr. Burdon came up to me with a bundle of 
papers in his hand and said :  " Here is the 8-unit scheme " and asked 
me what I thought of it. I told Mr. Burdon: " Take it from me, it is 
foredoomed to failure." I am 8(lrry he is not here to bear his personal 
testimony to that effect, but that is what I told him. 

No'" this is the finding of thl' Skeen Committee anrl not the finding 
of the Indian people. We are not afraid of taking risks and of yhowing our 
own merit if we are given opp()rtonities. But what we ,'ery strongly 
object to is the racial discrimination involved in the scheme. In the 
civil government of India, in our private, social and political life, racial 
<1is('rimination ill »ractieally gone. (Honourable Metllb,.rs "No, no.") 
Well. T hsve been 10 Simla for OVer 25 years and I know what the position 
was 25 years ago and I know what it is to-day. In the civil government 
of Jndia racial di"ICrimination is well-nigh gOII(:'. PIeRS'.! do not substit.ute 
it in the Army. (..111 H01l()urabl,: j/ember " Communal appointments' ") 
Well, these communal appointmentR are all ~'our contribution. Please 
do not introduce racial dUlcrimination in the Army. 

LaRtly, Sir, before I sit down, I wish to acknowledge the deep debt 
wel aU owe to the Commander-in-Chief for t.he carly orders that he has 
obtained on the Shea ~o ttee'f  Report (Laught.er) I 'deprecate 
laughter. You are not COD\'el'88nt with the methods of the Britillh Go",-
emment. I know Hi& Excellency is straining every nerve to .ecore an 
early decision on the Skeen Committee'. Report. but I may ten him that 
if that deci.ion be not the acceptance of the entire recommendationa of 
the Skeen Committee, then it will create wulespread dil8lltiafaction an 
over the country, and it will really mar the political. economic and social 
progreM whieh this Houte baH 1;0 mueh at heart. I support the amend· 
ment. 

"1IlY! Abdul Mattn 0ha1ldJuuy: (A.am : Muhammadan) : Sir, r 
rise to oller a fe.w brief observationR on the Resolution that is before UB 
to-day. I confe&!l I am not one of thOle who went exactly into raptures 
or eestasieH over this Report of the Skeen Committee. Though I do 
DOt. withhold my t.ribute of admiration from t.he memherf! of the committ.ee, 
both European and Indian, for the eoura,eoutl and the conscientious way 
in which t.hey tried to discharge their duties, I mmet fifty. Sir. at the Mme 
time, that it falls far short of Indian ex"ectation!l (Hear, ht"ar.) Tbf' 
Report, Sir, wall evidently in the nature of a compromise. But whatever 
entbuliaRm I might have felt for the recommendat.ions of t.he Committee, 
my enthu&iasm reached its freezin" point as I went through the ing-eDi-
oa •• foreword " with which the Government of India hu t.aken cftre t() 
'riDle the Report. There it a laying, Sir, that the 8tinl of the ICorpioJJ 



lies in its tail ; we find that the sting of the Government of India lies in 
the small slips of ~ er which they always attach to the otherwise ad-
mjrable reports. Such was the calle with the Resolution on the Textile 
Enquiry Committee's Report, and such is the case with this" foreword" 
al80. -
Since the introduction of the reforms, no Committee or Commission 

had aroused such a high expectation in the minds of the Indians as thiB-
Skeen Committee. The terms of reference were 80 explicit and definite 
that we were. hypnotised into the belief that probably the Government 
of India were really eamest and sincere in the matter. With the ap-
.pointment of this Committee, we began, Sir, in our credulity to Bee 
"imoM of swal'DUl of Indian Captains strutting along the Mall in spick 
and 81,nn uniforms, of Indian Majol'8 swaggering on railway platforms; 
we dreamt, Sir, of Indian Colonels in command at Jutogh or of Indian 
Oenerals installed at Razmak. The prospect.s seemed 80 rosy, that it in-
duced even Pandit MotHai Nehru, the Leader of the Swaraj Party in 
the ARsembly, to give up the position of a dignified dis80ciation from the 
Hovemment and walk quietly int.o the  spider's parlour. (Lqhter.) 

. But, Sir, "'ith one stroke of the pen the 
, P.II. Government of India ha\'e dashed all our hopes 

tl') the llTOund. The Go\'emment now tell us t hat the recommendations 
of the Skeen Committee possess no more than a mere academic value a& 
8 basis of discussion. The Government unblushingly tell us that they 
have more cards up their sleeve than they produced before the Skeen 
Committee. They tell us that we have been living in a fool's paradise 
jf we believed that anything substantial would come out of the Committee's 
l't'Commendations. 

Now I am very much struck by the difference of treatment that is 
acoorded by the Government to the recommendations of Commissions, 
which concern Indian interests and thOle which concem the European. 
When a Commission recommends an extra allowance for officials of non-
Aaiatic domicile, we are asked to bow unquestioningly to the superior 
wisdom and expert knowledge of the Commissioners; we are asked to 
tat" it as a gospel. When, again, a Committee recommends ROme prefer-
ential treatment for an article of British manufacture, we are reminded 
that this House can hardly be expected to improve within two hours 
upon the recommendations of a Committee which it has taken the expertlt 
eight months to produce. But, Sir, When a Committee, one of the ablest 
and the most representath'c that can be found in this country, after 
two years of hard labour and searching investigation, takes the unusual 
COl1J'Me of recommending a gf'nerlll advance for Indians in a particular 
direction, tht' Government of India. at once become very uneasy; like 
an old gnrrulolll'l woman, thf'Y begin to fumble and flutter and set about 
inventing excuseH to shelve the whole matter. 
Thl' position. Sir, iii! this. When we ask for Swaraj or Dominion 

statUM or Borne Rule or anything of that Rort. thl.' retort is hurled at us : 
.. It. is ahsnrd for people to talk of Swaraj who cannot defend their 
own countrY". When. Sir, we ask for opport.unities, we are told: " That 
is no concern of yours ; these are Imperial qUt'stions t.o be decided by the 
hnperial statesmen at Downing Street or Whitehall". Sir, in the spaci-
oue days of poRt-war promises we were encouraged to toy with the idea bf 
IleU·determination ; we were deluded with the prosp'ect of being equal 
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. partners·in what il euphemeaticallycaUed the British Com;"'onwealth of 
Nations. The attitude of the Go,rernment towards this RellOlution, Sir, 
will be the test (Lala Lajpat Ba·i :  " Aeid test "), an acid test of the 
sincerity or otherwise of Government professioWi. FroID it, Sir, the 
Indian public will judge wht>ther the Govemmelft are'reallv desirouR of 
leadjng us to a progressive realisation of responsible g()\'emment in 
India or whether they want to keep us down by the " sharp edge of the 
.wor.d ", as our brilliant Secretary of State has 80 beautifully put it. 
We shall, Sir, wait and see. « 

Ria Bscellency the Oommander-iJl-Ohief: Sir, I thiDk i need hardJJa 
assure the House that I have listened to the speeches which have been 
made with the very greatest interest, and before 1 go any further. I 
'Would craVe the indulgence of the Houae in the difficulty I feel ill making 
. anything like an adequate reply to the speeches and for reasons whieh 
will very shortly appear. I was not quite certain when my Honourable 
friend the Mover of this amendment, Mr. Srinivasa Iyengar, was speak-
ing whether he was speakins on the majority or the minority report of 
his party. I understood that he was advocating the report of either 
the majority or the minority, and that he hoped later on to be able to 
move on behalf of that section which he, at present, is not reprellenting. 
I did gather from his speech, however, that be W8.ll under the im-
pression that Government were inclined to burke or to IIhel"e the i88ues 
raised by the Skeen Committee's Report. Wherl Government formed 
that Committee they naturally realised t.hat the issues roughly would be 
to lOme extent what they have been. They are prepared to face those 
iames and they are prf'part>o to give information regarding their 
policy after having due time for consideratioD, Mr. SrinivaHa Iyengar 
talked about the possibility of our deferring consideration on this Report 
uti! the &rrival of the Statutory Commisl!lioll in India.. Well, a8 8 
matter of fact, had Government decided on such action, I think it migbt 
not have been very difticwt to justify it, because I know that there are a good 
IQany people, and certa.inly Home Meml1ers of this House, who have felt 
taM Indianisation of the Indian ,Army is a inatter which might 10 vitally 
affeet the constitution and admin.i.8tration of India that it would have been 
suit.able to refer 8 big quelltion like this to that Commission when it 
comes out here. I may 88y that Government have Dot taken that a.ttitude. 
AI BOon as Government received the Committee's Report, they at once 
8et to ,work upon it, to examine it as quickly 86 they possibly could, con-
sidering the very great impo.rtance of the Report concerned. Indeed, 
I had hoped tbat to-day I might have been ahle to give thill HOUle lOme 
information as regards the policy of Gonrnment in thi .. matter. It il 
to me a matter of great regret that I am unable to do 80. Government, 
however, were only able to arrive at their own provisional concl l ~ns 
shortly before Parliament at Home rose, and there WaH therefore no time 
for the Home GovemmeL.t to form a considered judgment on the matt.,,'. 
Government, however, have sQ.bmitted tht'ir provil:lional views by tele-
gram to the Secretary of State, and l te~ on we .h?pe tbat alf a reKuit of 
thia debate to-day, when we are more 1n Ii I)OSlhon to know what the 
wi,belof the Honse are, we sball be able to send a full despatch on t.he 
lubjeet to the Secretary.of State. I gather that from what 'Mr. r n ~  
Iyellgaf"aa.id, he ,and other )lembe... of the House a.re of the o l~n 
that Government might ha.ve been quicker in this matter. t would B'it 
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them to remember the grt'ut magnitude of the queKtion and what very 
far-reaching and indeed irreyocable results might come from a faulty 
or over-hasty decision in this mutter. I think I am right in saying that 
from the time the Committee first liAt to the time they were able to issue 
this Report, H period of lIixtcen months elapsed, while l'o l~' that time 
would have been longer had nut Government been able to place un-
reservedly at the disposal of the Cmr.mittce thr~ services of Mr. BurdoIt, 
who,.J tlnderHtanfi, wall of the greatest assi!,ltance to them in writing their 
Report. I need hardly say that I make 110 complaint whatever about 
the time taken, I think it is abfoioll1tely right that the Committee should 
have gone as deeply as thcy did into the whole matter, but I thiuk we 
must realise thill, that no Government could possibly delegate its own 
responsibilit.y to any Committee, howcycr influential, and when we 
realise the time the Committee had to take in formulating its Report, 
I trust there will not be any general feeling that Government have been 
dilatory in dealing with it. 

I would now, Sil', tum to th(' Report ilself. and with your permission 
I will read the first tenn of reference which W8K this : 
•• By what melU18 it miglit be pouible to improvl' upon the pretll.'nt supply (If 

Indian (!8ndldDtes for the King 'II Commiaeion, botl! in regard to number and quality." 

Well, Sir, 'the Committee having gone very deeply into that ques-
tion came to the conclusion that it was not possible to improve upon the 
l'l't'St'nf supply of lmlian candidates. unless tht>re was :1 definite increase 
made in the number of va<.'.8ncies available for Indians at Sandhurst. 
After coming to this conclusion the Committee drew up a ro~r e of 
progre88ive increase of Indianisation among the commissioned ranks of 
the Indian Army up to the year 1952, by which time, according to the 
calculation of the Committee, one-half of the officers of the Indian Army 
holding King's Comnlissions would be Indians. Beyond that the ('om-
mittee made 110 reeOlulIlendations. 

Now, Sir, I feel that the Committee were perfectly right in taking up 
that point, and in doing 80 they Htressed very distinctly two other aspects 
()f the eSRe "'hi<.'h are of the grt'atllst. importance and which wert' just 
referred to by Colonel Crawford. 1\1ore than on<.'(' in that Report the Com-
mittee mention tht' fact that the whole of tJ1eir recommendations are 
dependent upon the maintenance of efficiency and also upon the importance 
of retaining the requisite proportion of British officers in the Indian Army. 
JU8t as t.hey were right in (·mphasising these two points, they were also, 
I think, equaUy right in not proceeding to deal with them. because they 
were to Kome extent beyond their purview. The Government of India, 
however, naturally must take up these two points, 8S the Committt'e will, 
I am sure, be the first to recognisc. 

The problem strikes me as two-sided. On the one hand, you have the 
question of Indianillation ; that is, the finding of adequate opportunity for 
IItdianR to serve as combatant officers in the Army of India and of train-
ing them in the qualities of leadership and command. Clmlely allied to 
that, is the question of efficiency which again is bound up with the main-
tenance of British recruitment. I am sure, Sir, it mURt b(' clear from the 
.utterances made hy Governmentdnring the 18,1,1; five or six years that 
Government· are ~ sympathy with Indian 8spiratiomregatding this, and 
if th~re were any doubt 011 that score,it must surely have been dillpelled oy 
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thc very fact of the appointment and the composition of the Indian Sand-
hunt Committee. 

I will now read, Sir, to the House what the Committee state as regarda 
the standard of efficiency. They state as follows : 
.. It ia lIot our purpGIe or deein that the number of Indian King's ('ommilltoued 

omura in the ArUlY should be inerellled without referenee to eonaiderationl of"-
eiflJlev. We recogni.e that in the Army tht're ean only be ODe ataadard of ellieisney, 
JUl.ml:ly, the hight'lt. We hold strongly, therefore, that the IMIverity of the exi.tiD« 
teet. should Bot be relaxed in &IIy way, ud, it IDdiaDi capable oj aatiafying th .. .., 
teat. are . not forthcoming, then the pace of Indianillltion mu.t for the time lag 
behind the numb",r of vlLeaueietl oll'ertd. We are fulh' alive to the taet that the 
progress of our 8l'hcme, a8 of Rny lI('hpml', mu.t be ont ~t Dpon •• cceu beiag 
K'(ured at eaeh .tare and upon milltllry eft e en~ being m/UDtalud throughout' '. 

I am sure, Sir, the IIouse will agree with that, all they also will with 
the further point. brought out by the Committee as to how essential it is. 
that the educational authorities in this country must undertake the onus 
of educating boYH in the initial stage, 80 that they may e\'entually be 11t 
to take their place in the Army. That, Sir, I believe, is the starting point 
of the 'whole qu~t on  That, I belicw, is really an important question, 
and the Committee have laid stress upon it by stating, that the development 
of the educational lIystem in India on the lines indicated ill a vital element 
in the ' eh~ t  which they recommend, Let us remember aao.tbat this must 
not be meM'ly a qUefiltion of GO\'ernment effort. It is not only Government 
effort which is necesHary, but public opinion and pri,-ate enterprise ha\'e 
got to take their due share. Tht're must be no miH81>prehension about it 
at all ; it is absolutely essential, hecause I feel confident that DO one will 
be able to deny the advance of Indianisation if we make sure that the initial 
stage hu been properly and thoroughly laid. Equally, no one must be 
allowed to think that those initial stages can be a,'oided or " jumped If. 

In this connection I would like to refer to the eft'orts being made by 
one of my colleagues, the Honourable Mr. D88, llr. Du, 88 I think the 
Bo:nt'e probably knows, is making the greatest elort to establish in India a 
really fine public school. I sincerely trut that his efforts will meet wi.h 
the success they desen·e. He is working wholeheartedly in the matter, and, 
should he succeed in his efforts, I honestly believe we should have cmsr-
eome the tirst of the many.\'ery great diftlculties in tie problem. 
In connection with Sandhurst, I have heard oocuioDany M:embel'll of 

this Houl'le and certainly many parents of •• umedwa1'l.l " for 8andburst 
say and heing under t ~ impreMrion, that once ahoy baa got into .8andhunt, 
even tbolijrh he hllR only scraper) thr<:ugh that once there all ditHeulties have 
disappeared, I neM hardly point ont how that cannot be the ea'", , The 
actual passing into SilndhurHt iH only dIP. fint of the many qualification, 
whi(:h a cadet anel, later on, an offirer m\ult hAve in hh, career, and t 8ft.nnot 
thin.k it. iH a kindneH8 to Mend any boy to Sandhu",t. with lower qualificatioDs 
than hit.! brot.her British cadetl and later hi" brother BritiRb commisllioned 
o1Bcer. I am IWrry to say that at present the standard of' the examination 
for boys goiq up for examination in India ill undoubtedly lower than 
that paHlled by their British brothel'lll in England, and, as a result, we know, 
to our regret, the percentage of failureK among Indian bOYIi at Sandhurst 
is greater than that among EDgli.h boy •. 
I fl'lat, Sir, that I have not unduly streued this questioD of WUlt of 

edueatiQll aDd theneeeMity of puttiDg it rigfJt. I have done 10 ·btoaue the' 
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Committee themselves stress it and I tl ~ it oAl:r right to emphasise the 
fact that the whole of their reco en t o~ are dependent upon efficiency 
being maintained at every stage at the high standard on which the Com-
~tee have rightly insisted. 

I would turn now, Sir, to the matter of British.recruitment, and with 
your permiMion I would read out what the Committee say about that : 

C C On the civil Iide of the administration the fear haa ~ten been expressed, and 
bu to IOII1I!' ('Ixtent been realiaed, that IndiaDillltion will caUie a taUing off in the 
riMmlltment of British eaadidat .. for the .. rriC81. The lame phenomenon is liable r.o 
oeaur in connonoD witA tJle IndiaDi .. tioD of the Army. AI we have. indicated in our 
obiervatioDl re,ard!na the C eight units lCheme "  a eontiDued lupply of British om· 
cere, of the lame high quanty aa tho,,!' who have served lndia in the paat, will, apart 
from f'verythinl ('11M', be n great ODd valuable aid tor the present Ilnd 'for lOme tinle 
to r.onle to n('cautul Indianiaatton. Wo abould, Ulf'retore, I't'gard It .. speeinlly im· 
portant to maintain the proportion of British recruitment r('quireci." 

That, Sir, was the view of the Committee. But naturally no Committee 
in this country could be in a position to keep its finger on the pulse of 
what I might call the home recruiting market, or to be able to gauge with 
auy accuracy what the enct re~l lt of their recommendations would be on 
the boys that we get out from Sandhurst. The authorities in England can 
alone be in a good position to judge regarding this and when the Committee 
lay stre811 on the necessity for maintaining the proper proportion of British 
recruitment, it is only right that the Government of India and His 
Majesty's Government must regard the matter from tbe very widest point 
of ,·iew. Let us remember that the Government of India is responsible for 
the defence of India and that responsibility lies entirely upon the efficiency 
of her fighting forces, and, as my friend Dr. Moonje has pointed out, we 
know that we have no margin to spare as far lUI our Army in India is con-
cerned. The Army in India is one link in the Imperial chain of the defence 
of the Empire and naturally therefore no alterations in its organisation, 
which might in any way dect its efficiency can be taken without the fullest 
consideration of Hia Majesty's Government, which is ultimately responsi-
ble for Imperial security. We know that in the last war, the Indian arm,y 
took its part in upholding the integrity of the British Empire. That 
integrity was only maintained by fighting in practically all parts of the 
world. Let us never forget how fortunate India was that such fighting 
did not take place in her own territory. I cert nl~  trust that it may be 
many yeal'R before another great war comes to scourge this world, hut 
should Much a war come, we have to remember that he would be a "ery 
rash man who would dare to prophesy in what arena fighting would or would 
not take place, and should the actual defel}ce of India then be forced upon 
us, it iH certain that not only would any fallure' here mean disaster to India 
but it would react upon the British Empire as Ii whole and consequently 
His Majesty's Government would be failing in their duty if they did not 
fully satisfy themselves that any reorganisation of the army did not in 
any way cause inefficiency-when we realize the great responsibilities 
inherent in His Majesty's Government for matters which may vitally affect 
the security and defence of the whole Empire, I feel confident that Honour-
able Members will not wish to hurry His Majesty's Govemment unduly in 
such a matter as this. As I have said, the Government of India have 
already transmitted to His Majesty's Government their provisional pro. 
posals and for the reasons I have stated it has not yet been possible for 
His MajeHty's Government to arrive at. any decision. 
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efo~ I sit down,. I wish to say one word more and that is t.his. I 
believe, we, all of us here in this Assembly to-day, are at one in the dual 
purpose of doing all that is possible to assist Indians in increasing numbel'l 
in taking part in the defence of their country, while at the same time we 
are also determined that the measures chWien to do this shall not in any 
way, directly or indirectly, weaken the inlJtrument of self-defence upon 
which the security of fodia depends. I trust that this. Resolution may not 
be pre&Sed. It p1'e8lted, the Government of India will have no other 
recourse than that of opposing it tor the reaaoDB I have given, but I 1m 
rather hoping that the present event may be regarded more 88 an oppor-
tunity for Members to state their opinions than 88 an attack upon Govern-
ment. The Home Government, as I have already &aid, have not yet had 
time to formulate their opinions and 8Urely it will be belt if they are not 
asked to do 80 in a hostile atmosphere. 1 trust that the Mover thereof may. 
withdraw it. (Applause.) 

1Ir. Prelident : As Honourable Memben are aware, His Excellency the 
Governor General will addre88 the Members of both Houses in this Chamber 
on Monday nest at 11 o'clock. The House now stands adjourned tUi 12 
Noon on Monday next. . . 

The As.'4cmbly then adjourned till Twelve of the Clock on l\londay, the 
29th A ugWJt 1927. 
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